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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

(Original Application No. 797 of2024) 

IN THE MATTER OF: 
Gautam 

Versus 
State of Uttar Pradesh & Ors. 

..... Applicant 

. .... Respondents 

REPLY /RESPONSE FILED BY THE RESPONDENT NO.7 

i.e. SHREE BHAGESHWARI PAPERS PVT. LTD. 

MOST RESPECTFULLY SHEWETH: 

1. That the present reply has been filed by the Respondent No.7 

i.e. Shree Bhageshwari Papers Pvt. Ltd. [hereinafter referred 

to as the "answering Respondent"]. That the answering 

Respondent is a company registered under the Companies 

Act, 1956 having its manufacturing Unit at: 9 Km Stone, 

Bhopa Road, Muzaffarnagar (U.P.)- 251 001. 

2. That the answermg Respondent is filing present Reply 

through Sh. Kunwar Jagat Singh Chauhan, who is working as 

Accountant of the answering Respondent and who, vide 

Board Resolution dated 15.02.2025 has been duly authorized 

to sign & verify this present Reply/Response, to file 

documents, to sign V akalatnama, to depose before this 

Hon'ble Tribunal and to do all such other act (s) as may be 

necessary for this present Reply/Response. Board Resolution 

dated 15.02.2025 is annexed as Annexure: R7/A. 
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3. That the answering Respondent is engaged in the business of 

manufacturing & sale of unbleached grade paper i.e. Kraft 

paper and bleached grade paper i.e. writing & printing paper 

using waste paper as raw material. That the answering 

Respondent has two units within the same premises. That the 

Unit-1 of the answering Respondent manufactures around 

100 TPD unbleached grade paper i.e. Kraft paper by using 

waste paper as raw material and the Unit-2 of the answering 

Respondent manufactures around 50 TPD bleached grade 

paper i.e. writing & printing paper by using waste paper as 

raw material. 

4. That the answering Respondent is a compliant unit and is 

operating its unit with all the necessary permissions, licenses, 

Consent to Operate and/or No Objection Certificates (NOCs ). 

That the answering Respondent is duly following all the 

directions I guidelines issued time & again by the statutory 

authorities and is following all the law which are necessary 

to operate the industry. That the answering Respondent 

carries out its operation in such a way so as to protect & 

preserve the environment and also is committed to deliver to 

the consumer, products that meet high quality specifications 

for which very stringent quality measures are followed by the 

answering Respondent in its various stages of the 

manufacturing process. 

5. That the answering Respondent have valid consents under 

Section 25 of the Water (Prevention and Control ofPollution) 

Act, 1974 as well as under Section 21 of the Air (Prevention 

and Control of Pollution) Act, 1981 for both of its units, 
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which are valid till 31.12.2028. That the answenng 

Respondent also have Authorization under the provisions of 

Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 dated 19.09.2022 for 

both of its units, both of which are valid tilll3.09.2027. That 

the answering Respondent has Agreement dated 29.06.2022 

with MIS Sheetala Waste Management Project, Gautam 

Budh Nagar (U.P.) for the safe & scientific disposal of the 

hazardous waste generated by the answering Respondent. 

Copy of the Consolidated Consent to Operate under Section 

25 of the Water (Prevention and Control ofPollution) Act, 

1974 and under Section 21 of the Air (Prevention and Control 

of Pollution) Act, 1981 of both the units of the answering 

Respondent are collectively annexed as Annexure: R7/B 

(Colly). Copy of the Authorization under the provisions of 

Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 dated 19.09.2022 for 

both of the units ofthe answering Respondent are collectively 

annexed as Annexure: R7/C (Colly). Copy of the 

Membership Certificate and Agreement dated 29.06.2022 

with MIS Sheetala Waste Management Project, Gautam 

Budh Nagar (U.P.) for the safe & scientific disposal of the 

hazardous waste are collectively annexed as Annexure: 

R7/D (Colly). 

6. That presently the answering Respondent is meeting its fresh 

water requirement from ground water through 2 (Two) bore­

wells. That the answering Respondent have No-Objection 

Certificates (NOCs) for both of its said bore-wells issued by 

the Ground Water Department, Uttar Pradesh, both of which 
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are valid till 31.07.2025. That the answering Respondent has 

installed Electronic Flowmeter with totalizer at both its 

borewells. Copies of No-Objection Certificates (NOCs) 

issued by the Ground Water Department, Uttar Pradesh is 

annexed as Annexure: R7/E (Colly). 

7. That the answering Respondent has permission to discharge 

2900 KLD [Unit-1: 1100 KLD and Unit-2: 1800 KLD] of 

treated effluent. That the answering Respondent has a full 

fledge Effluent Treatment Plant (ETP) separately for both its 

units. That the ETP of the Unit-1 of the answering 

Respondent comprises of Equalization tank with air mixing 

system, Primary Clarifier, Aeration Tank (with diffused 

aeration system), Secondary Clarifier, Tertiary Treatment, 

Sludge Handling System i.e. Sludge Filter Press, Sludge 

Beds. That the ETP of the Unit-II of the answering 

Respondent comprises of Equilization Tank, Saveall, 

Primary Clarifier, Aeration Tank-1 (diffused aeration), 

Aeration Tank - II, Blowers, Secondary Clarifier, Tube 

Settlers and Sludge Filter Press. Copy of the ETP Adequacy 

Report of both the ETPs of the answering Respondent both 

prepared by the Central Pulp and Paper Research Institute 

(CPPRI), Saharanpur (U.P.) are collectively annexed as 

Annexure: R7/F (Colly). 

8. That the answering Respondent has installed one boiler of 

capacity 36 TPH. That the answering Respondent has also 

installed a turbine of capacity 6 MW. That the answering 

Respondent uses Rice Husk, Bagasse, RDF and Coal as fuel 

for its above said boilers. That the answering Respondent has 
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provided stack of height 52 meter attached with its aforesaid 

boiler equipped with Electro Static Precipitator as APCD. 

9. That there is a average generation of approximately 4 7.49 

MT /Day of fly ash. That the answering Respondent supplies 

its fly ash to the cement plants of M/s Malwa Trading 

Company, Bhopa Road, Muzaffarnagar and M/s Ganpati 

Engineering and Construction Utility, Ghaziabad (U.P.). 

Copies of the Certificate of fly ash supply issued by M/s 

Ganpati Engineering and Construction Utility, Ghaziabad 

(U.P.) are collectively annexed as Annexure: R7/G (Colly). 

10. That the answering Respondent also has a "Plastic Supply 

Agreement" dated 01.10.2023 with the K.K. Duplex & Paper 

Mills Pvt. Ltd., J ansath Road, Muzaffarnagar (U .P.) for the 

scientific disposal /co-processing of the plastic waste 

generated by the answering Respondent. Copy ofthe "Plastic 

Waste Supply Agreement" dated 0 1.10.2023 entered between 

the answering Respondent and the K.K. Duplex & Paper 

Mills Pvt. Ltd. is annexed as Annexure: R7 Ill. 

11. That the answermg Respondent, being a responsible 

corporate citizen, keeps a regular check by itself on the 

pollution control equipments installed by it in its unit and 

analysis the parameters of both the treated effluent and 

gaseous emissions generated by the unit of the answering 

Respondent. That various test reports of both the treated 

effluent as well as gaseous emissions generated by the unit of 

the answering Respondent shows that their parameters are 

well within the prescribed limits and, therefore, the 
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answermg Respondent is duly complying with the 

environmental norms. Copy of the Test Reports dated 

16.11.2024 of the ground water samples (from borewells of 

both units) issued by Newcon Consultants & Laboratories, 

Ghaziabad (U.P.) are collectively annexed as Annexure: 

R7/l (Colly). Copy of the Test Reports dated 09.01.2025 of 

the effluent water samples from ETP inlet as well as ETP 

outlet of both the units of the answering Respondent issued 

by Newcon Consultants & Laboratories, Ghaziabad (U.P.) 

are collectively annexed as Annexure: R7/J (Colly). Copy 

of the Test Report dated 09.01.2025 of Stack Emission issued 

by Newcon Consultants & Laboratories, Ghaziabad (U.P.) is 

annexed as Annexure: R7/K. 

12. That the answering Respondent is an environment friendly 

industry and has taken all the suitable measures for water 

management. That the answering Respondent has duly 

implemented rain water harvesting plan in its premises. That 

apart from the above, the answering Respondent has also one 

pond at Village - Bahera having a total annual recharge of 

8,46,600 cubic meter. Photograph of the Rain Water 

Harvesting Pit installed in the unit of the answering 

Respondent along-with Photographs of the pond adopted by 

the answering Respondent are collectively annexed as 

Annexure: R7 /L (Colly). 

13. That the answering Respondent has developed green belt in 

the open area within the premises. That during the financial 

year 2024-25, the answering Respondent has planted 

approximately 8000 plants under Miyawaki method. 
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Photographs of the plantation done by the answermg 

Respondent are collectively annexed as Annexure: R7/M 

(Colly). 

14. That in compliance of the directions issued by this Hon'ble 

Tribunal, inspection of the unit of the answering Respondent 

was done by UPPCB on 17.10.2024 and 25.11.2024. Thatthe 

UPPCB filed a Joint Inspection Report along with its 

Affidavit on 14.12.2024 before this Hon'ble Tribunal, which 

contains the findings of the UPPCB w.r.t. the industrial units 

of the answering Respondent as found during the inspection 

held on 17.10.2024 and 25.11.2024. 

15. That a perusal of the said findings of the UPPCB w.r.t. the 

industrial units of the answering Respondent as found during 

the inspection held on 17.10.2024 and 25.11.2024 shows the 

below mentioned facts. 

(i) That the answering Respondent is having valid Consent 

to Operate under Water (Prevention and Control of 

Pollution) Act, 197 4 and Air (Prevention and Control of 

Pollution) Act, 1981 for both of its units. 

(ii) That the answering Respondent has valid NOCs for 

abstraction of ground water for both of its borewell, 

which are valid till 31.07.2025. 

(iii) Electronic Flow Meter with totalizer has been duly 

installed by the answering Respondent at its both 

borewells. 

(iv) Average daily ground water withdrawal is within the 

consented /permitted quantity. 
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(v) That answering Respondent has 2 (Two) ETPs i.e. both 

units of the answering Respondent have separate ETP. 

(vi) V-notch was found installed at inlet of both ETPs and 

V -notch with ultrasonic flow meter was found installed 

at outlet of both ETPs. 

(vii) Electromagnetic flow meter with totalizer was also 

found installed at recycled effluent reuse point (i.e. line 

carrying recycled effiuent at paper machine). 

(viii)The parameters of the samples collected from ETP inlet 

and ETP outlet of both ETPs of the answering 

Respondent by the UPPCB during inspection held on 

17.10.2024 and 25.11.2024 are well within the 

prescribed limits, which shows that both the units of the 

answering Respondent are complying units. 

(ix) That the answering Respondent supplies its fly ash to 

the cement plants of M/s Malwa Trading Company, 

Bhopa Raod, Muzaffamagar and M/s Ganpati 

Engineering and Construction Utility, Ghaziabad (U .P.). 

(x) That the answering Respondent has installed one boiler 

of capacity 36 TPH. That the answering Respondent has 

also installed a turbine of capacity 6 MW. That the 

answering Respondent has provided stack of height 52 

meter attached with its aforesaid boiler equipped with 

Electro Static Pr~cipitator as APCD. 

(xi) That during the inspection conducted by UPPCB on 

17.10.2024 and 25.11.2024, the answering Respondent 

found complying w.r.t. effluent discharge norms as well 

as stack monitoring·reports also shows that the value of 

particulate matter within the prescribed norms. 
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(xii) That as far as the issued of increased production 

capacity of the Unit-1 of the answering Respondent is 

concerned, it is submitted that the answering 

Respondent has increased machine speed after 

incorporating drying cylinders and other modernisation 

of paper machine. It is further submitted that earlier the 

production capacity of the Unit - 1 of the answering 

Respondent was 100 TPD, however, after 

modernisation the capacity increased and Unit-1 is 

getting production around 120 TPD. It is further 

submitted that the answering Respondent wants to 

increase production capacity of its Unit-1 up to 200 TPD 

in future as such the answering Respondent has already 

taken Consent to Operate under Section 25 of the Water 

(Prevention and Control of Pollution) Act, 1974 and 

under Section 21 of the Air (Prevention and Control of 

Pollution) Act, 1981 for the increased production 

capacity of200 TPD of its Unit-1 from the Uttar Pradesh 

Pollution Control Board (UPPCB). 

16. That from the afore-mentioned facts, it is clear that the 

answering Respondent is a compliant unit and is operating its 

unit with all the necessary permissions, licenses, Consent to 

Operate and/or No Objection Certificates (NOCs). That the 

answering Respondent is duly following all the directions 

/guidelines issued time & again by the statutory authorities 

and is following all the law which are necessary to operate 

the industry. 
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PRAYERS: 

In the facts and circumstances as stated above, it is therefore, 

most respectfully prayed that this Hon'ble Tribunal may 

graciously be pleased to: 

(i) Dismiss the captioned Original Application being O.A. 

No. 797 of 2024 titled as "Gautam Vs. State of Uttar Pradesh 
. 

& Ors. " in as far as it is related with the answering 

Respondent 1.e. Respondent No.7, namely, Shree 

Bhageshwari Papers Pvt. Ltd.; 

(ii) Pass such other/further order(s) as this Hon'ble Tribunal may 

Place: 
Date: 

THROUGH 

~ 
ANUBHA V ANAND ARON, ABHINAV ANAND 

(Advocates for the Respondent No.7) 
A-901, Apex Golf Avenue, Sector-1, 

Greater Noida (West), U.P.- 201 306 
.M!!I!: 9811764256, 9582416270 
Eman: ahhinav .legal@gmajl.com 

_____ __. 
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BEFORE THE NATIONAL GREEN TRIBUNAL,
......

PRINCIPAL BENCH, NEW DELHI

(Original Application No. 797 of 2024)

IN THE MATTER OF:
Gautam ..... Applicant

Versus
State of Utta r Pradesh& Ors,

I:

r----AFFIDAVIT

I, Kunwar Jagat Singh Chauhan aged about 44 years S/o Sh. Bhanwar Singh 1t,o;

<:i

</

~~
~

~
DEPONENT

...

r.tWt

)b~

VERIFICATION:

Chauhan working as Accountant with Shree Bhageshwari Papers Pvt. Ltd.

having its Unit at: 9 Krn Stone, Bhopa Road, Muzaffarnagar (U.P.) - 251

00 I(the Respondent No.7 herein) do hereby solemnly affirm state as under:-

I. That I am working as Accountant with Shree Bhageshwari Papers Pvt.

Ltd. (the Respondent No.7 herein) and I am well conversant with the

facts of the case, as such I am competent to swear this affidavit. /"

2. That the accompanying Reply/Responsehas been drafted by my, .
~r/;

Counsel under my instruction and the content of the same have not

been repeated herein for the sake of brevity and the same may kindly

be read as part and parcel of the present Affidavit. I~ .
~,:

3. That i have read and understood the content of the accompanying

Reply/Response and present Affidavit and the same are true and

correct to my knowledge and nothing material has been concealed

there from.

Verified at on this day of 15 January 2025 that the contents of the above

affidavit are true and correct to the best of my knowledge and belief. No /

1,7 fE13 202BPEl'r "
\ " - ' ~6\

t/I'J7Ji..rr

part of it is false and nothing material has been concealed therefore.

~
J .

. \ §c\~~ ',.
Norn be ore n e :~~.3,. . . . ti r ~,. "00,'" ~ S1. DEPONENT"a rS ICp.r. I ' ; . e~ t-v ; .r." " t;;j~.~:q;C' k-~
~avQ f " " ; ' · ,· ; ,7.; s. " , ""<c.r . ." '" lhl: rL-N
3p0:1e:: ! " , :";";.:".. i, ~~;, :! i :-: '; ccntants • ~..

i 5 ::a f:'<" ";' .. :;: ", ; '. ,~ . :. ~ ~:: '- ,: ;~ doU I a :.....-- _, a.\ ' .
, ·.I ~ -~ ', - .,. - ; ~. , -, --- ~ - , \- ",q:::. ::;l j .l:h .. ' -" : : ( '; . .. .;j~ . - ,...;h : r. . . .. ., .t'\.;"' ,
.~ ~ . - ~ ~,a ' gp.cl l<" " :~... . . \l

- - \ r." ": ,-,~ -. r:t:AR~·;':G·1" ~
( {).G\

.~
,~p.Gf>,.~
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SHREE™
BHACiESHWARI
PAPERS PRIVATE LI MI TED • •

GSTlN: 09AAACB9178R1ZR ,.',
CIN: U21012UP1996PTC020389

lelL!JllelW:~

Certified true copy of the Resolution of the Board of Directors of the Shree .
Bhageshwari Papers Private Ltd. held at 9th K.M. Stone, Bhopa Road, Muzaffarnagar, I.

Utta r Prad esh 251001 , The registered office of the company on 15th February 2025 AT
10.30 AM. •

The Chairman informed the Board of Directors of the Company regarding the pending
Original Application being O.A, No,79712024 titled as "Gautam Vs. State of Uttar Pradesh
& Drs. " pending before the Hon 'ble National Green Tribunal, Princ ipal Bench, New Delhi.
The Chairman further informed the Board of Directors of the Company regarding the Order
dated 17.12.2024 passed by the Hon'ble National Green Tribunal, Principal Bench , New
Delhi whereby the Company has been directed to file its ReplylResponse in the aforesaid
Original Application being O.A . No.797/2024.

The matter was discussed and following resolution was passed:

RESOLVED THAT in compliance to the Order dated 17.12.2024 passed by the Hon 'bl e
National Green Tribunal, New Delhi passed in the said a.A. No.79712024, a Reply /Response
by & on behalf of the Company shall be filed before the Hon 'ble National Green Tr ibunal;
New Delhi in the said Original Application being O.A. No.79712024 titled as "Gautam Vs.
State ofUttar Pradesh & Drs. "

RES OLVED FURTHER THAT Sh, Kunwar Jagat Singh Chauhan aged about 44 years Sio
Sh. Bhanwar Singh Chauhan RIo H. No. - 1272, Ramlilatill a, Gali No.-I , Muzaffarnagar
(U.P.) - 251 002 working as Accountant with the Compan y be and is hereby authorized to
act, appear and to sign all pleading(s), application(s), to sign Vakalatnama a ridlpr .oth er
necessary document(s) and to do all acts, deeds and things before the Hon ' ble National Green
Tribunal, Principal Bench, New Delhi as may be considered necessary in relationthereto arid
incidental to the said Original Application being O.A. No.797/202 4 titled as "Gautam Vs.
State ofUttar Pradesh & Drs. "

RESOLVED FURTHER THAT a copy of this Reso lution, duly certified by anyone of the
directors, be furn ished to the concerned persons /authorities as may be required and .. they-,b~
requested to act thereon. _ .... ,

,

, 11

' - " ~ r, ~ t:

1 _ •• _ •.',_.

< : (

r

4 • .'

'--~ ~ ..~ .

TH E PAPER PEOP LE

s. Wo rks & Regd. Office :
9th Km Stone. Bhopa Road.
Muzaffarnagar - 251001 U.P. (INDIA)

© 0131 -2468388. 2468390 [;8J info@sbpplind ia.in
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Uttar Pradesh Pollution Control Board 
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Luck:now-226010 

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com 

Category : RED Application Id : 29154984 

226980/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/MUZAFFARNAG Date: 04/01/2025 
AR/2024 

To, 
M/sSHREE BHAGESHW ARI PAPERS PVT LTD UNIT 1 

9th KM stone, Bhopa Road, Muzaffarnagar,MUZAFFARNAGAR,251001 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 
Consent & Authorization) under Section- 25 of the "Water (Prevention & Control of Pollution) 
Act.,l974"and under Section- 21 ofthe "Air (Prevention & Control ofPollution) Act, 1981" as applicable 

(to be referred hereinafter as Water Act, Air Act respectively). 

I Application no. 29154984 Date:- 2024-11-27 

Consolidated Consent to Operate and Authorization (CCA): 

CCA is hereby granted to M/s SHREE BHAGESHW ARI PAPERS PVT LTD UNIT 1 located at 9th 
KM stone, Bhopa Road, Muzaffarnagar,MUZAFFARNAGAR,251001 subject to the provisions of the 

Water Act, Air Act and the orders that may be made further and subject to following terms and conditions: 

1.1 This CCA is granted for the period upto 2028-12-31 from the date of issuance of this letter, under 
Section-25 of the "Water (Prevention & Control of Pollution) Act, 1974. 

1.2 This CCA is granted for the period upto 2028-12-31 from the date of issuance of this letter, under 
Section-21 ofthe "Air (Prevention & Control ofPollution) Act, 1981. 

2. Production Cauacitv : 
S. No. Declared bv the unit 

Raw material Name of Final Products & By 
(tpd I tpa) -products with quantity per 
Wood, Agro residues: month 
Recycled Fiber (Waste Paper) 

1 KRAFT PAPER-200 MT/Day KRAFT PAPER-200 MT/Day 
(30 MT/Day based on Agro (30 MT/Day based on Agro 
Waste and 170 MT/Day based on Waste and 170 MT/Day based on 
Waste Paper) Waste Paper) 

3. Production Process Infrastructure 

S. No. Details Declared bv the unit 
Numbers Usage I Process 

ooeration 

Permitted by the Board 

KRAFT PAPER-200 MT/Day 
(30 MT/Day based on Agro 
Waste and 170 MT /Day based on 
Waste Paper) 

Permitted by the 
Board 

PRAVEEN ~:~~~=~ 
KUMAR Date:20~1:1.7 

14:00:58 +05'30' 
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1 KRAFT PAPER-200 KRAFT PAPER-200 KRAFT PAPER-200 KRAFT PAPER-200 
MT/Day (30 MT/Day MT/Day (30 MT/Day MT/Day (30 MT/Day MT/Day (30 MT/Day 
based on Agro Waste based on Agro Waste based on Agro Waste based on Agro Waste 
and 170 MT /Day based and 170 MT /Day based and 170 MT /Day based and 170 MT /Day based 
on Waste Pa er) on Waste Pa er) on Waste Pa er) on Waste Pa er) 

1. Unit shall obtain prior approval before making any modificatio!l in product/process/fuel/plant 
machinery, failing to which this consent would be deemed vmd. 

11. The unit shall inform SPCB and CPCB regarding shut down as well as resumption of manufacturing 
operations. 

iii. The unit shall maintain record of daily production in tons per day in a log book duly signed daily by 
authorized signatory/competent authority. 

4. Water Conservation Measures 

A. Fresh water consumption 

1. Categorization of existing groundwater area: Safe/ Semi critical /Critical/ I Over-Exploited/ Saline 
2. The unit shall obtain NOC of CGW A/SGW A( in case of use of river water, permission from irrigation 

department) 
3. Status ofNOC from CGW A/SGWB: Applied/Granted 
4. If Granted: Number ofNOC and Validity2028-12-31 
5. Details of Artificial recharge system/rain water harvesting unit (if any) installed with capacity 
6. Details of piezometer installed i.e., numbers with coordinates. 
7 This CCA is valid for details w r t fresh water as mentioned below· .. 

Declaration Permitted 
S.No Source of fresh water Borewells/river Borewells/river 

*In case of units adopting zero liquid discharge (ZLD), the unit shall withdraw the fresh water only to cater 
the losses in water accrued during industrial processes. 
8. The specific water consumption shall not exceed values mentioned below as per consented product type. 

Cate2orv Specific Water Consum_~ttion not to exceed 
Wood based/ Agro based Pulp & Paper Mills <40 KL per Ton of paper produced 
producing bleached 
grades of chemical pulp, papers, paperboards & 
newsprint Specialtv-Paoer Mills. 
Agro-Based & Wood Based Pulp & Paper Mills 
producing unbleached grades of chemical pulps, 

<16 KL per Ton of paper produced 

oaoers and _Qa_perboards. 
RCF and Market Pulp Based Paper Mills producing 
bleached m_des of papers, paperboards & newsprint 

<12 KL per Ton of paper produced 

RCF and Market Pulp Based Paper Mills producing <8 KL per Ton of paper produced 
unbleached grades of papers and paperboards 
RCF and Market Pulp Based Paper Mills producing Without Power Boiler < 2.5 m3 It paper 

unbleached grades of papers and paoerboards (ZLD) With Power Boiler < 5 m3/ tQa.Qer 
9. Unit shall install separate sealed, calibrated Electro Magnetic Flow meters with flow totalizer at all 

water abstraction sources, utilization lines- process, domestic and boiler. 
10. The unit shall maintain record of daily fresh water consumption (initial reading & fmal reading) in a 

log book (in m3/day and m3/t paper) duly signed daily by authorized signatory/competent authority. 
11. Unit shall maintain separate logbooks for quantity of freshwater consumed in production section. 

boiler feed, domestics consumption and other points of utilization. 
12. All the pipelines carrying fresh water/back water should be coloured as per protocol. 

572



13. The unit sball insWl Piezometric well within the premises to monitor the level of ground water @ 
shall analyse the quality of ground water annually. 

B. Trade effiuent treatment and discharge: -
1. This CCA is valid for the quantity of maximum daily trade effluent discharge as mentioned below: 

S.No CCA is valid for Declared by the unit Permitted 
1 950KLD 950KLD 950 KLD (Unit shall adopt 

ZLD technology or 
maximum treated effluent 
will be recycled/reused for 
minimizing the use of fresh 
water) 

2. The quantity of maximum specific trade effluent discharge shall be as specified below: 

Cateeorv Specific Trade Effiuent Discha~~ not to exceed 
Wood based/ Agro based Pulp & Paper Mills <32 KL per Ton of paper produced 

producing bleached 
grades of chemical pulp, papers, paperboards & 
newsprint Specialty Paper Mills. 
Agro-Based & Wood Based Pulp & Paper Mills <12 KL per Ton of paper produced 
producing unbleached grades of chemical pulps, 
!papers and paperboards. 
RCF and Market Pulp Based Paper Mills producing 
bleached grades of papers. paperboards & newsprint 

<9 KL per Ton of paper produced 

RCF and Market Pulp Based Paper Mills producing <5 KL per Ton ofpaperproduced 
unbleached grades of papers and paperboards 
RCF and Market Pulp Based Paper Mills producing No discharge is allowed (100% recycle within 
unbleached grades of papers and paperboards (ZLD) !process) 

5. For ZLD unit 

Unit shall recycle all the treated effluent in the industrial process only. 
n Unit shall ensure that no treated/untreated effluent discharged outside the unit premises. 
m Unit shall install the flow meter at recycling point and maintain the logbooks for the same. 
iv Unit shall allow to withdraw the fresh water only to cater the losses in water accrued during process. 
v Unit shall conduct the water audit and submit the same to SPCB 
vi The mill will install PTZ camera at Sedicell I back water storage tank from where the back water 

recycled, backwater recycling flow meter as well as at ETP (if available) 
vii The mill is advised to submit a ZLD feasibility report by a recognized institution to justify its ZLD 

status. 

4. The applicant shall operate Effluent Treatment Plant consisting of Primary, Secondary and tertiary 
treatment as is required with reference to influent quantity and quality. 

5. The treated effluent shall be recycled to the maximum extent (atleast 40%) in the process and the 
remaining treated effluent after achieving the norms as mentioned below shall be disposed off into 
the drain-name of drain, first order/second order with Lat. Log. leading to river name of river with 
L L at. Ol!. 

Parameters Norms for Agro Norms for RCF Norms for RCF Norms for RCF 
based paper mill bleached pulp & unbleached grade unbleached grade 

loaoer mill ~~~ermill ZLD oaoer mill 
pH 6.5-8.5 6.5-8.5 6.5 - 8.5 No discharge is 

allowed 
TSS, mg/1 <=30 <30 <30 No discharge is 

allowed 

573



(10 
BOD, mg/1 <=20 <20 <20 No discharge is 

allowed 

COD,mg/ <=200 < 150 < 150 No discharge is 
allowed 

TDS, mg/1 <= 1800 < 1600 < 1600 No discharge is 
allowed 

Color, PCU <=250 < 150 < 150 No discharge is 
allowed 

AOX, mg/1 <=8 - - No discharge is 
allowed 

SAR <= 10 <8 <8 No discharge is 
allowed 

6. In the case of land application of treated effiuent, unit shall submit irrigation management plan 
prepared by any government technical institute of repute. During no demand period for irrigation, _the 
treated effiuent to be stored in a seepage proof lined pond (Lagoon) having 15 days holding capacity 
only. 

7. Effiuent Treatment Plant shall be stabilised prior to the resumption of manufacturing operations. 
8. The unit shall install a flow meter with totalizer on the recycling pipe line from ETP and the 

flowmeter should be connected to State/CPCB Server. 
9. Flow measuring devices should be provided for measurement of quantity of industrial effluent 

generated, industrial effluent recycled and industrial effluent discharged. Logbook for the same shall 
be maintained by unit. 

10. The unit shall maintain daily record/log book of raw material (waste paper) consumption, chemical 
consumption (process & ETP separately), paper production, energy consumption (process & ETP 
separately). 

11. Sampling points should be installed at ETP inlet, ETP outlet, effluent recirculation lines and at other 
points as deemed necessary. 

12. The unit shall install OCEMS at ETP outlet for the parameters flow, pH, TSS, BOD & COD and 
provide connectivity with CPCB and SPCB server as per the guidelines issued by CPCB. 

13. The unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB and 
SPCB server and periodic calibration of OCEMS. 

14. For Wood based/Agro based paper mill: 
a) The unit shall install Chemical Recovery System for management ofblack liquor. Appropriate black 

liquor spillage system should be available to prevent its escape along with other effluent streams. 
b) The unit should maintain log book of Chemical Recovery System indicating quantity ofblack liquor 

processed, white liquor generated, soda ash produced (if applicable), running hours etc. 
c) In case of any discharge of Black Liquor from the unit the Consent to Operate/ Authorization 

(CCA) issued to the unit shall stand withdrawn with immediate effect. 
15. The unit shall have adequate onsite environmental laboratory facility for qualitative analysis of 

different effluent stream. and manpower for monitoring and recording TSS, IDS, COD & BOD & 
MLSS level in ETP inlet and outlet on daily basis. 

16. The unit shall set up an Environment Management Cell within unit as per the Charter. 
17. The unit shall submit analysis report from the authorized laboratory for all parameters as mentioned 

for paper unit. 

18. All flowmeter should be calibrated annually from recognized institutions/vendor. 
19. The unit shall prepare material balance and water balance report annually. 

20. The unit shall submit its ETP Adequacy Assessment Report to the concerned State Pollution Board 
(SPCB). 

21. The unit shall get its ETP performance evaluated by a third party annually. 

22. The unit shall identify recipient drains/rivulets and their u/s & dis location in consultation with SPCB 
and shall carry out monthly monitoring of identified recipient drains at u/s & dis location through lab 
recognized under Environment (P) Act, 1986 and shall submit the analysis report on monthly basis to 
SPCB. 

C. Domestic effluent/Sewage treatment and discharge: -
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1. This CCA is valid for the quantity of maximum daily domestic effluent/sewage discharge as 
® 

mentioned below· 

SNo. Detalis Permitted 

1. Maximum dailv dischar~e of sewa2e 06KLD 

2. Treatment facilitv Seotic tank 
3. DischarJZ;e ooint septic tank 

* In case of stoppage of functioning of ~TP.' productio~ has. to be stopped i~ediatelr and tJ:tis Board 
has to be intimated by faxfphone/ematl wtth a report m thts regard to be dtspatched trnmedtately. 

2. The domestic effluent should be treated in the sewage treatment plant so that it should be in 
conformi with the rescribed norms: 

S.No Parameter Standard 

3. Flow measuring devices should be provided for measurement of quantity of sewage generated, 
sewage recycled (if any) and sewage discharged. Logbook for the same shall be maintained by unit. 

4. Sampling points should be installed at STP inlet, STP outlet, recirculation lines and at other points as 
deemed necessary. 

5. The unit shall maintain daily record/log book of chemical consumption in STP (if any), energy 
consumption ofSTP, STP sludge generation and disposal separately. 

6. Unit shall explore the possibility to recycle the treated used water shall be utilized in gardening, 
irrigation, industrial utility and toilet flushing to minimize the fresh water consumption up to 20 % 
per year. 

7. Separate arrangement should be made for collection of industrial and domestic effluent in closed 
water supply system. 

6. Cleaner Technology & Waste Minimization Practices: 
Background: 

to take appropriate measures in a time bound manner through preparation of individual action plans 
and implementation of cleaner technology options by the Pulp & Paper mills. To facilitate the Pulp & 
Paper mills, a Charter for 'Charter for Water Recycling and Pollution Prevention in Pulp & Paper 
Industries' was formulated. Clean Technology measures mentioned hereunder are indicative of 
systems, processes and practices that are generally considered essential for achievement of the 
objectives of the Charter. However, individual unit may opt for technology actually required for 
implementation according to their requirement and circumstances like scale of operation, system 
configuration, products portfolio and raw materials etc. Unit shall ensure implementation of the 
following cleaner technology options within four to six months from the date of issuance of this 
CCA: 

a. Biomethanation of High Pollution Load Stream (like Raw material washings in agro based pulp and 
paper mills as well as High COD back water stream in RCF based Kraft Paper Mills operating on 
ZLD 

b. Installation of Compressed Biogas System for converting raw biogas into compressed biogas to be 
used as fuel 

c. Oxygen Delignification &amp; ECF bleaching for agro &amp; wood based pulp and paper mills 
d. Use of jet aerators for improved biodegradation in aeration tank and increased DO level 

e. Press Washers in Pulp Washing to optimize water consumption acceptable under charter 
f. Sludge Drying Beds to be discontinued. Only sludge dewatering system, centrifuge etc 

g. Appropriate plastic waste disposal system to be installed by RCF based pulp and paper mills 

h. Closed loop fiber recovery and backwater system using poly disc filters or OAF (Dissolved Air 
Floatation) Units 

7. Environmental management system 

1. Unit shall setup the environmental management cell including unit head, purchase/store manager, 
process operation head, ETP in charge to effectively monitoring of environmental compliance. 

n. Unit shall setup the environmental laboratory for testing of minimum wastewater quality parameters 
like pH, TSS, BOP, COD, MLSS and DO, to effectively monitoring of ETP control parameters and 
ETP discharge norms. 

8. Air Pollution Mitigation 
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1. The unit shall use following fuel and install air pollution control device (APCD) of adequate caa!? 
t 1 'th £ ll . OCOmPlVWl 0 OW1n2: 

S. No. Equipment Fuel Stack height Air P~llution Stack Emission 

1 

ii. 

iii. 
lV. 

V. 

vi. 

9. 
i. 

(m) Control Device standards 
i(APCD) 

steam is being steam is being steam is being steam is being steam is being 
supplied through supplied through supplied through supplied through supplied through 
36 TPH Boiler 36 TPH Boiler 36 TPH Boiler 36 TPH Boiler 36 TPH Boiler 
(attached 6 MW (attached 6 MW (attached 6 MW (attached 6 MW (attached 6 MW 
turbine) installed turbine) installed turbine) installed turbine) installed turbine) installed 
in sister unit M/s in sister unit M/s in sister unit M/s in sister unit M/s in sister unit M/s 
Shree Shree Shree Shree Shree 
Bhageshwari Bhageshwari Bhageshwari Bhageshwari Bhageshwari 
Papers Ltd. (Steel Papers Ltd. (Steel Papers Ltd. (Steel Papers Ltd (Steel Papers Ltd. (Steel 
Division) Division) Division) Division) Division) 
equipped with equipped with equipped with equipped with equipped with 
ESP and 52 meter ESP and 52 meter ESP and 52 meter ESP and 52 meter ESP and 52 meter 
stack height stack height stack height stack height stack height 

Operation and maintenance of APCS shall be done in such a way that the emission generated from 
stacks is always within prescribed norms of the Board. 

The unit shall ensure interlocking of air pollution control devises and production processes. 

The unit shall operate in a manner so that all emissions be emitted through designated chimney/stack 
only. 
Unit <operating in NCR> shall comply with direction issued under Graded Response Action Plan 
(GRAP) time to time by Hon'ble Supreme Court & Commission for Air Quality Management in 
NCR and Adjoining Areas (CAQM). 
If the CAQM in National Capital Region and Adjoining areas, CPCB or SPCB issues the Closure 
order against the unit <operating in NCR> the consent shall automatically remain suspended for that 
period and after ensuring compliance and after the closure order is revoked the consent shall 
automatically become effective. 
Noise Pollution Mitigation: 

Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure 
as is required for meeting the ambient noise standards for night and day time as prescribed for 
res12_ective areas/zones (Industrial and Commercial) which are as follows: -

Standards forNoise level in db.(A) Leq 

Industrial Area Commercial Area 
Day Nil!ht Dav Ni2ht 
75 70 65 55 

Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. 
General Conditions: 

1. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA at 
any given time, as may be necessary. 

2. In the event of issuance of Closure Direction by CPCB or SPCB to the unit, this CCA shall be 
deemed revoked during the closure period. 

3. If the unit has been issued Show Cause Notice by CPCB or SPCB, compliance has to be achieved 
within 45 days by the unit. However, if not revoked within 45 days, the Show Cause Notice shall be 
considered as a Closure direction. 

4. In case of non-functioning ofETP and/or STP, production has to be stopped immediately and this 
Board has to be intimated through a report to be dispatched by fax/phone/email immediately. 

5. In case of stoppage of functioning of air pollution control equipment, production has to be stopped 
immediately and this Board has to be intimated by fax/phone/email wtth a report in this regard to be 
dispatched immediately. 

6. This CCA is valid only for products and quantity mentioned in Para 2. Unit shall obtain prior 
approval before making any modification in product/ process/ fuel/ plant machinery failing which 
consent shall be deemed revoked. 

7. Compulsory documents to be submitted by the Unit: -
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(i). 

(ii). 
(iii). 

8. 

9. 

10. 

11. 
12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other @ 
Wastes (Mapagement and Transboundary Movement) Rules, 2016, and third party audit report. 

Environment Statement in form- V of Environment {Protection) Rule, 1986. 

Quarterly compliance report of the CCA, photograph ofETP/APCs/Waste Storage Area. 

The unit shall submit Latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current 
Assets- Current Liabilities) of the unit at the end of each financial year so the Consent fee payable by 
the unit may be verified. 
The unit shall submit Quarterly compliance report of the CCA, photograph of ETP I APCs/W aste 
Storage Area, Quarterly analysis reports of the samples of effluent, emission, hazardous wastes and 
ETP sludge from NABL accredited and EPA recognized laboratory. 

The unit shall inform in advance to SPCB/take prior permission of the SPCB to close 
manufacturing/production. 
The unit shall submit calibration certificate of OCEMS at least once in a year to SPCB. 

made thereunder. 
If unit is found temporary closed (for the last 24 hour) during inspection and prior intimation of 
closure is not given by the unit, revocation of the CCA will be initiated as per the law. 

The unit shall apply before the 60 days of expiry of CCA or any change in production 
types/production capacity/manufacturing process/capacity enhancement/ outlet for the discharge of 
effluent or gases emission or sewage waste from the unit etc. or any change in effluent discharge 
point or emission point. 
In case of occurrence of an accident, complete details on form must be sent to State Pollution Control 
Board at the earliest along with details of mitigative and remedial measures taken. 

The unit shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per 
requirement for monitoring the air emissions and the same shall be open for inspection and use at all 
time) by the Board's staff, the chimney/stack attached to various sources of emission shall be 
designated by number such as S-1, S-2 etc. and these shall ~e painted/ displayed to facilitate 
identification. 
The modification or installation in the existing pollution control equipments should be done only by 
prior approval of Board. 
The unit will have to deposit the revised fee whenever it is notified. 

Unit is covered under GPI and situated in the catchment area of River Ganges. Hence during Magh 
mela, unit shall immediately comply with the directions issued by the Board related to operation or 
temporary closure of the unit. 

Unit shall abide by the directions/ guidelines given by Hon'ble Courts, MoEF&CC and CPCB/SPCB 
for protection and safe guard of environment from time to time. 

Unit shall comply the conditions of Environment Clearance issued by State Level Environment 
Impact Assessment Authority vide letter no. and dated and Consent to establish (CTE) issued by 
Board vide letter no. 

The unit shall develop plantation of tall trees of suitable species on minimum 33% ofthe land on 
which the unit is established as per the guidelines set up by the Board vide its Office Order no dated . 
The copy of this guideline is available at URL http:/www ... 

Whenever due to any accident or other unforeseen act or eveQ.t, such emission occurs or is 
apprehended to occur in excess of standards laid down, such information shall be reported to the 
Board's offices and all other concerned offices. In case of failure of pollution control equipment, the 
production process connected to it shall be stopped with immediate effect. 

The person authorized shall implement Emergency Response Procedure (ERP) for which this CCA is 
being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and 
their possible impacts and also carry out mock drill in this regard at regular interval of time. 

The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous 
chemicals being handled in the plant, including waste water and air emission and solid hazardous 
waste generated within the factory premises is displayed on Display Board of size 6x4 feet outside 
the main factory gate within premises. 

The unit shall maintain and provide 'Inspection Book' at the time of inspection to the Board's 
officials. 
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27. 

28. 

Q 
The unit shall provide uninterrupted accessibility to the STP's/ETP's inlet and outlet points, Air \.::/ 
Pollution Control equipment and stack for smooth sampling/monitoring of pollution control 
measures. 
The unit shall maintain good house-keeping. All valves/pipes/sewer/drains etc. must be leak-proof. 
This consent is being issued with the permission of competent authority. 

Specific Conditions:-
1. This CTO is valid only for the production capacity KRAFT PAPER-200 MT/Day (30 MT/Day based on 
Agro Waste and 170 MT/Day based on Waste Paper). 
2. Unit shall adopt ZLD technology or maximum treated effluent will be recycled/reused for minimizing the 
use of fresh water. 
3. The unit shall maintain strict supervision on fluctuations in operating parameters with respect to each 
treatment unit of the Effluent treatment plant. 
4. Unit shall comply with the provisions of Charter issued from the CPCB for Pulp and Paper Industury. 
5. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the SPCB 
and CPCB server. 
6. Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized. 
7. The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on 24 x7 
basis. 
8. The industry will have to ensure permission from the CGWA for ground water extraction and it will be the 
responsibility of the industry to comply with the various conditions of the permission taken. 
9. If the CPCB or UPPCB issues the Closure order against the industry this consent order stands 
automatically suspended for that period. 
10. Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules 1986. 
11. The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground Water 
Recharging Proposal/compliance report should be sent to the Board within One month. 
12. Unit must ensure strict time bound compliance of suggestion I recommendation of "Charter for Water 
Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB. 
13. Industry shall install at sufficient height from the ground level Open to Network HD PTZ Camera at the 
outlet of the discharge drain of effluent from the factory premises and its URL and password shall be 
provided to the UPPCB Control room. 
14. The industry shall provide adequate arrangement for fighting the accidental leakages/ discharge of any air 
pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including 
environmental pollution. 
15. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior 
approval before making any modification in product/process /fuel/ Plant machinery failing which consent 
would be deemed void. 
16. Industry shall abide by orders I directions issued by Hon'ble Supreme Court Hon'ble High Court, 
Hon'ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for 
protection and safe guard of environment from time to time. 
17. Industry shall submit quarterly monitoring reports of treated effluent from a certified /approved 
laboratory under E.P. Act 1986. 
18. Industry shall comply with various Waste Management Rules as notified by MoEF &CC i.e. Plastic 
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes 
(Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016, Construction and 
Demolition Waste Management Rules, 2016, Battery Rules 2000 and Noise Pollution (Regulation and 
Control) Rule, 2000 
19. The industry should ensure the operation of the Air Pollution Control System (APCS) in such a manner 
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that the air emission confirms with the standards as applicable. 
20. Industry shall install OCEMS on stack as per the direction of CPCB. 
21. The industry shall submit quarterly monitoring reports of all stacks and ambient air quality from a 
certified I approved laboratory under E.P. Act 1986. 
22. The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon'ble 
Supreme court order till further direction. 
23. Unit must ensure strict time bound compliance of suggestion I recommendation of "Charter for Water 
Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB. 
24. Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees 
of suitable species as per the guidelines set up by the Board vide its Office Order no.H 16405122012018102 
dt. 1610212018. 

Copy to: 

Regional Officer, UPPCB, Muzaffarnagar. 

PRAVEEN ::=:~~:!.~ 
KUMAR =:a~~ 

Environmental Engineer 
Incharge Circle-3 

Digitally signed 
PRAVEENbyPRAVEEN 

KUMAR 
KUMAR o-.:zo2s.o1.21 

14.-()1:15 +05'30' 

Environmental Engineer 
lncharge Circle-3 
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Uttar Pradesh Pollution Control Board 
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com 

Category : RED Application Id : 28973362 

225925/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/MUZAFF ARNAG Date: 04/0112025 
AR/2024 

To, 

M/sSHREE BHAGESHW ARI PAPERS PVT LTD UNIT 2 

9th Km Stone , Bhopa Road , Muzaffarnagar ,MUZAFFAR NAGAR,251001 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 
Consent & Authorization) under Section- 25 of the "Water (Prevention & Control of Pollution) 
Act.,1974"and under Section- 21 ofthe "Air (Prevention & Control ofPollution) Act, 1981" as applicable 
(to be referred hereinafter as Water Act, Air Act respectively). 

I Application no. 28973362 Date:- 2024-11-27 

Consolidated Consent to Operate and Authorization (CCA): 

CCA is hereby granted to M/s SHREE BHAGESHW ARI PAPERS PVT LTD UNIT 2 located at 9th 
Km Stone, Bhopa Road, Muzaffarnagar,MUZAFFAR NAGAR,251001 subject to the provisions of the 
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions: 

1.1 This CCA is granted for the period upto 2028-12-31 from the date of issuance of this letter, under 
Section-25 of the "Water (Prevention & Control of Pollution) Act, 1974. 

1.2 This CCA is granted for the period upto 2028-12-31 from the date of issuance of this letter, under 
Section-21 of the "Air (Prevention & Control ofPollution) Act, 1981. 

2. Production Capacity : 
S. No. Declared by the unit 

Raw material Name of Final Products & By 
(tpd I tpa) -products with quantity per 
Wood, Agro residues: month 
Recycled Fiber (Waste Paper) 

1 KRAFT P APER-100 MT/Day KRAFT PAPER-100 MT/Day 
using Waste Paper 120 MT /Day using Waste Paper 120 MT /Day 
as raw material as raw material 

3. Production Process Infrastructure 

S. No. Details Declared by the unit 
Numbers Usage I Process 

operation 

Permitted by the Board 

KRAFT PAPER-100 MT/Day 
using Waste Paper 120 MT /Day 
as raw material 

Permitted by the 
Board 

PRAVEEN~~:~~~ 
KUMAR ~:,,~~2;o~~~? 
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1 KRAFT PAPER-100 KRAFT PAPER-100 KRAFT PAPER-100 KRAFT PAPER-1 
MT /Day using Waste MT /Day using Waste MT /Day using Waste MT /Day using Waste 
Paper 120 MT/Day as Paper 120 MTtDay as Paper 120 MT/Day as Paper 120 MT/Day as 
raw material raw material raw material raw material 

i. Unit shall obtain prior approval before making any modification in product/process/fuel/plant 
machinery, failing to which this consent would be deemed void. 

ii. The unit shall inform SPCB and CPCB regarding shut down as well as resumption of manufacturing 
operations. 

iii. The unit shall maintain record of daily production in tons per day in a log book duly signed daily by 
authorized signatory/competent authority. 

4. Water Conservation Measures 

A. Fresh water consumption 

1. Categorization of existing groundwater area: Safe/ Semi critical /Critical// Over-Exploited/ Saline 
2. The unit shall obtain NOC of CGW A/SGW A( in case of use of river water, permission from irrigation 

department) 

3. Status ofNOC from CGW A/SG~: Applied/Granted 

4. If Granted: Number ofNOC and Validity2028-12-31 
5. Details of Artificial recharge system/rain water harvesting unit (if any) installed with capacity 

6. Details of piezometer installed i.e., numbers with coordinates. 

7 This CCA is valid for details w r t fresh water as mentioned below· .. 
Declaration Permitted 

S.No Source of fresh water Borewells/river Borewells/river 

*In case of units adopting zero liquid discharge (ZLD), the unit shall withdraw the fresh water only to cater 
the losses in water accrued during industrial processes. 

8. The specific water consumption shall not exceed values mentioned below as per consented product type. 

Cate2ory Specific Water Consumption not to exceed 

Wood based/ Agro based Pulp & Paper Mills <40 KL per Ton of paper produced 
producing bleached 
grades of chemical pulp, papers, paperboards & 
newsQrint Sp_ecialty Paper Mills. 

Agro-Based & Wood Based Pulp & Paper Mills <16 KL per Ton of paper produced 
producing unbleached grades of chemical pulps, 
papers and paperboards. 

RCF and Market Pulp Based Paper Mills producing <12 KL per Ton of paper produced 
bleached m-ades of papers paperboards & newsprint 

RCF and Market Pulp Based Paper Mills producing <8 KL per Ton of paper produced 
unbleached m-ades of papers and paperboards 

RCF and Market Pulp Based Paper Mills producing Without Power Boiler < 2.5 m3/ t paper 
unbleached m-ades of papers and paperboards (ZLD) With Power Boiler < 5 m3/ t paper 

9. Unit shall install separate sealed, calibrated Electro Magnetic Flow meters with flow totalizer at all 
water abstraction sources, utilization lines- process, domestic and boiler. 

10. The unit shall maintain record of daily fresh water consumption (initial reading & final reading) in a 
log book (in m3/day and m3/t paper) duly signed daily by authorized signatory/competent authority. 

11. Unit shall maintain separate logbooks for quantity of freshwater consumed in production section, 
boiler feed, domestics consumption and other points of utilization. 

12. All the pipelines carrying fresh water/back water should be coloured as per protocol. · 

13. The unit shall install Piezometric well within the premises to monitor the level of ground water and 
shall analyse the quality of ground water annually. 
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B. Trade effiuent treatment and discharge: -
1. This CCA is valid for the quantity of maximum daily trade effluent discharge as mentioned below: 

S.No CCA is valid for Declared by the unit Permitted 

1 1160KLD 1160 K.LD 1160 K.LD (2. Unit shall 
adopt ZLD technology or 
maximum treated effluent 
will be recycled/reused for 
minimizing the use of fresh 
water) 

2. The quantity of maximum specific trade effluent discharge shall be as specified below: 

Catee:orv Soecific Trade Effiuent Dischare:e. not to exceed 

Wood based/ Agro based Pulp & Paper Mills <32 KL per Ton of paper produced 
producing bleached 
grades of chemical pulp, papers, paperboards & 
newsprint SpecialtY Paper Mills. 
Agro-Based & Wood Based Pulp & Paper Mills 
producing unbleached grades of chemical pulps, 

< 12 KL per Ton of paper produced 

papers and paperboards. 
RCF and Market Pulp Based Paper Mills producing 
bleached 1m1des of papers. paperboards & new~_rint 

<9 KL per Ton of paper produced 

RCF and Market Pulp Based Paper Mills producing <5 KL per Ton of paper produced 
unbleached grades of papers and paperboards 
RCF and Market Pulf Based Paper Mills producing No discharge is allowed (100% recycle within 
unbleached grades o ·papers and paperboards (ZLD) process) 

5. For ZLD unit 

1 Unit shall recycle all the treated effluent in the industrial process only. 
ii Unit shall ensure that no treated/untreated effluent discharged outside the unit premises. 
m Unit shall install the flow meter at recycling point and maintain the logbooks for the same. 
IV Unit shall allow to withdraw the fresh water only to cater the losses in water accrued during process. 
v Unit shall conduct the water audit and submit the same to SPCB 
vi The mill will install PTZ camera at Sedicell I back water storage tank from where the back water 

recycled, backwater recycling flow meter as well as at ETP (if available) 
vii The mill is advised to submit a ZLD feasibility report by a recognized institution to justify its ZLD 

status. 
4. The applicant shall operate Effluent Treatment Plant consisting of Primary, Secondary and tertiary 

treatment as is required with reference to influent quantity and quality. 
5. The treated effluent shall be recycled to the maximum extent ( atleast 40%) in the process and the 

remaining treated effluent after achieving the norms as mentioned below shall be disposed off into 
the drain-name of drain, first order/second order with Lat. Log. leading to river name of river with 
L L at. og. 

Parameters Norms for Agro Norms for RCF Norms for RCF Norms for RCF 
based paper mill bleached pulp & unbleached grade unbleached grade 

!paper mill paper mill ZLD paper mill 
pH 6.5-8.5 6.5-8.5 6.5-8.5 No discharge is 

allowed 
TSS, mg/1 <=30 <30 <30 No discharge is 

allowed 
BOD, mg/1 <=20 <20 <20 No discharge is 

allowed 
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~ 
COD,mg/ <=200 < 150 < 150 No discharge is..._... 

allowed 

TDS, mg/1 <= 1800 < 1600 < 1600 No discharge is 
allowed 

Color, PCU <=250 < 150 < 150 No discharge is 
allowed 

AOX,mg/1· <=8 - - No discharge is 
allowed 

SAR <= 10 <8 <8 No discharge is 
allowed 

6. In the case of land application of treated eftluent, unit shall submit irrigation management plan 
prepared by any government technical institute of repute. During no demand period for irrigation, the 
treated eftluent to be stored in a seepage proof lined pond (Lagoon) having 15 days holding capacity 
only. 

7. Effluent Treatment Plant shall be stabilised prior to the resumption of manufacturing operations. 
8. The unit shall install a flow meter with totalizer on the recycling pipe line from ETP and the 

flowmeter should be connected to State/CPCB Server. 
9. Flow measuring devices should be provided for measurement of quantity of industrial effluent 

generated, industrial effluent recycled and industrial effluent discharged. Logbook for the same shall 
be maintained by unit. 

10. The unit shall maintain daily record/log book of raw material (waste paper) consumption, chemical 
consumption (process & ETP separately), paper production, energy consumption (process & ETP 
separately). 

11. Sampling points should be installed at ETP inlet, ETP outlet, eftluent recirculation lines and at other 
points as deemed necessary. · 

12. The unit shall install OCEMS at ETP outlet for the parameters flow, pH, TSS, BOD & COD and 
provide connectivity with CPCB and SPCB server as per the guidelines issued by CPCB. 

13. The unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB and 
SPCB server and periodic calibration of OCEMS. 

14. For Wood based/Agro based paper mill: 
a) The unit shall install Chemical Recovery System for management of black liquor. Appropriate black 

liquor spillage system should be available to prevent its escape along with other eflluent streams. 
b) The unit should maintain log book of Chemical Recovery System indicating quantity of black liquor 

processed, white liquor generated, soda ash produced (if applicable), running hours etc. 
c) In case of any discharge of Black Liquor from the unit the Consent to Operate/ Authorization 

(CCA) issued to the unit shall stand withdrawn with immediate effect. 
15. The unit shall have adequate onsite environmental laboratory facility for qualitative analysis of 

different effluent stream. and manpower for monitoring and recording TSS, TDS, COD & BOD & 
MLSS level in ETP inlet and outlet on daily basis. 

16. The unit shall set up an Environment Management Cell within unit as per the Charter. 

17. The unit shall submit analysis report from the authorized laboratory for all parameters as mentioned 
for paper unit. 

18. All flowmeter should be calibrated annually from recognized institutions/vendor. 
19. The unit shall prepare material balance and water balance report annually. 
20. The unit shall submit its ETP Adequacy Assessment Report to the concerned State Pollution Board 

{SPCB). 

21. The unit shall get its ETP performance evaluated by a third party annually. 

22. The unit shall identify recipient drains/rivulets and their u/s & dis location in consultation with SPCB 
and shall carry out monthly monitoring of identified recipient drains at u/s & dis location through lab 
recognized under Environment {P) Act, 1986 and shall submit the analysis report on monthly basis to 
SPCB. 

C. Domestic effluent/Sewage treatment and discharge: -
1. This CCA is valid for the quantity of maximum daily domestic eftluent/sewage discharge as 

mentioned below: 
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(1V 
SNo. Detalis Permitted 

1. Maximum daily discharge of sewa!!e 8KLD 

2. Treatment facilitv Seotic tank 

3. Dischame ooint septic tank 

* In case of stoppage of functioning of STP, production has to be stopped immediately and this Board 
has to be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 

2. The domestic effluent should be treated in the sewage treatment plant so that it should be in 
conformi with the rescribed norms: 

S.No Parameter Standard 

3. Flow measuring devices should be provided for measurement of quantity of sewage generated, 
sewage recycled (if any) and sewage discharged. Logbook for the same shall be maintained by unit. 

4. Sampling points should be installed at STP inlet, STP outlet, recirculation lines and at other points as 
deemed necessary. 

5. The unit shall maintain daily record/log book of chemical consumption in STP (if any), energy 
consumption ofSTP, STP sludge generation and disposal separately. 

6.. Unit shall explore the possibility to recycle the treated used water shall be utilized in gardening, 
irrigation, industrial utility and toilet flushing to minimize the fresh water consumption up to 20 % 
per year. 

7. Separate arrangement should be made for collection of industrial and domestic effluent in closed 
water supply system. 

6. Cleaner Technology & Waste Minimization Practices: 
Background: 

to take appropriate measures in a time bound manner through preparation of individual action plans 
and implementation of cleaner technology options by the Pulp & Paper mills. To facilitate the Pulp & 
Paper mills, a Charter for 'Charter for Water Recycling and Pollution Prevention in Pulp & Paper 
Industries' was formulated. Clean Technology measures mentioned hereunder are indicative of 
systems, processes and practices that are generally considered essential for achievement of the 
objectives of the Charter. However, individual unit may opt for technology actually required for 
implementation according to their requirement and circumstances like scale of operation, system 
configuration, products portfolio and raw materials etc. Unit shall ensure implementation of the 
following cleaner technology options within four to six months from the date of issuance of this 
CCA: 

a. · Biomethanation of High Pollution Load Stream (like Raw material washings in agro based pulp and 
paper mills as well as High COD back water stream in RCF based Kraft Paper Mills operating on 
ZLD 

b. Installation of Compressed Biogas System for converting raw biogas into compressed biogas to be 
used as fuel 

c. Oxygen Delignification &amp; ECF bleaching for agro &amp; wood based pulp and paper mills 

d. Use of jet aerators for improved biodegradation in aeration tank and increased DO level 

e. Press Washers in Pulp Washing to optimize water consumption acceptable under charter 

f. Sludge Drying Beds to be discontinued. Only sludge dewatering system, centrifuge etc 

g. Appropriate plastic waste disposal system to be installed by RCF based pulp and paper mills 
h. Closed loop fiber recovery and backwater system using poly disc filters or DAF (Dissolved Air 

Floatation) Units 

7. Environmental management system 

i. Unit shall setup the environmental management cell including unit head, purchase/store manager, 
process operation head, ETP in charge to effectively monitoring of environmental compliance. 

ii. Unit shall setup the environmental laboratory for testing of minimum wastewater quality parameters 
like pH, TSS, BOD, COD, MLSS and DO, to effectively monitoring ofETP control parameters and 
ETP discharge norms. 

8. Air Pollution Mitigation 

1. The unit shall use following fuel and install air pollution control device (APCD) of adequate capacity 
to comply with following: 
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S. No. Equipment Fuel Stack height Air Pollution Stack Emission 
(m) Control Device standards 

:(APCD) 

1 steam is being steam is being steam is being steam is being steam is being 
supplied through supplied through supplied through supplied through supplied through 
36 TPH Boiler 36 TPH Boiler 36 TPH Boiler 36 TPH Boiler 36 TPH Boiler 
(attached 6 MW (attached 6 MW (attached 6 MW (attached 6 MW (attached 6 MW 
turbine) installed turbine) installed turbine) installed turbine) installed turbine) installed 
in sister unit M/s in sister unit M/s in sister unit M/s in sister unit M/s in sister unit M/s 
Sbree Sbree Shree Sbree Sbree 
Bhageshwari Bhageshwari Bhageshwari Bhageshwari Bhageshwari 
Papers Ltd. (Steel Papers Ltd. (Steel Papers Ltd. (Steel Papers Ltd. (Steel Papers Ltd. (Steel 
Division) Division) Division) Division) Division) 
equipped with equipped with equipped with equipped with equipped with 
ESP and 52 meter ESP and 52 meter ESP and 52 meter ESP and 52 meter ESP and 52 meter 
stack height. stack height. stack height. stack height. stack height. 

n. Operation and maintenance of APCS shall be done in such a way that the emission generated from 
stacks is always within prescribed norms of the Board. 

iii. The unit shall ensure interlocking of air pollution control devises and production processes. 

iv. The unit shall operate in a manner so that all emissions be emitted through designated chimney/stack 
only. 

v. Unit <operating in NCR> shall comply with direction issued under Graded Response Action Plan 
(GRAP) time to time by Hon'ble Supreme Court & Commission for Air Quality Management in 
NCR and Adjoining Areas (CAQM). 

vi. If the CAQM in National Capital Region and Adjoining areas, CPCB or SPCB issues the Closure 
order against the unit <operating in NCR> the consent shall automatically remain suspended for that 
period and after ensuring compliance and after the closure order is revoked the consent shall 
automatically become effective. 

9. Noise Pollution Mitigation: 

1. Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure 
as is required for meeting the ambient noise standards for night and day time as prescribed for 
respective areas/zones (Industrial and Commercial) which are as follows: -

Standards for Noise level in db.( A) Lea 
Industrial Area Commercial Area 

Dav Night Day Night 
75 70 65 55 

Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. 
General Conditions: 

1. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA at 
any given time, as may be necessary. 

2. In the event of issuance of Closure Direction by CPCB or SPCB to the unit, this CCA shall be 
deemed revoked during the closure period. 

3. If the unit has been issued Show Cause Notice by CPCB or SPCB, compliance has to be achieved 
within 45 days by the unit. However, if not revoked within 45 days, the Show Cause Notice shall be 
considered as a Closure direction. 

4. In case of non-functioning ofETP and/or STP, production has to be stopped immediately and this 
Board has to be intimated through a report to be dispatched by fax/phone/email immediately. 

5. In case of stoppage of functioning of air pollution control equipment, production has to be stopped 
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be 
dispatched immediately. 

6. This CCA is valid only for products and quantity mentioned in Para 2. Unit shall obtain prior 
approval before making any modification in product/ process/ fuel/ plant machinery failing which 
consent shall be deemed revoked. 

7. Compulsory documents to be submitted by the Unit: -
(i). Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other 

Wastes (Management and Transboundary Movement) Rules, 2016, and third party audit report. 
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(ii). 

(iii). 

8. 

9. 

10. 

11. 

12. 
13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

Environment Statement in form- V of Environment (Protection) Rule, 1986. 

Quarterly compliance report of the CCA, photograph ofETP/APCs/Waste Storage Area. 

The unit shall submit Latest copy of Audited Balance Sheet/C.~. Certificate (Fixed Assets+ Current 
Assets- Current Liabilities) of the unit at the end of each financial year so the Consent fee payable by 
the unit may be verified. 
The unit shall submit Quarterly compliance report of the CCA, photo~p.h ofETP/APCs/Waste 
Storage Area, Quarterly analysis reports of the samples of effiuent, emission, hazardous wastes and 
ETP sludge from NABL accredited and EPA recognized laboratory. 

The unit shall inform in advance to SPCB/take prior permission of the SPCB to close 
manufacturing/production. 
The unit shall submit calibration certificate of OCEMS at least once in a year to SPCB. 

made thereunder. 
If unit is found temporary closed (for the last 24 hour) during inspection and prior intimation of 
closure is not given by the unit, revocation of the CCA will be initiated as per the law. 
The unit shall apply before the 60 days of expiry of CCA or any change in production 
types/production capacity/manufacturing process/capacity enhancement/ outlet for the di_scharge of 
effluent or gases emission or sewage waste from the unit etc. or any change in effluent discharge 
point or emission point. 
In case of occurrence of an accident, complete details on form must be sent to State Pollution Control 
Board at the earliest along with details of mitigative and remedial measures taken. 

The unit shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per 
requirement for monitoring the air emissions and the same shall be open for inspection and use at all 
time) by the Board's staff, the chimney/stack attached to various sources of emission shall be 
designated by number such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate 
identification. 
The modification or installation in the existing pollution control equipments should be done only by 
prior approval of Board. 
The unit will have to deposit the revised fee whenever it is notified. 

Unit is covered under GPI and situated in the catchment area of River Ganges. Hence during Magh 
mela, unit shall immediately comply with the directions issued by the Board related to operation or 
temporary closure of the unit. 

Unit shall abide by the directions/ guidelines given by Hon'ble Courts, MoEF&CC and CPCB/SPCB 
for protection and safe guard of environment from time to time. 

Unit shall comply the conditions of Environment Clearance issued by State Level Environment 
Impact Assessment Authority vide letter no. and dated and Consent to establish (CTE) issued by 
Board vide letter no. 

The unit shall develop plantation of tall trees of suitable species on minimum 33% of the land on 
which the unit is established as per the guidelines set up by the Board vide its Office Order no dated . 
The copy of this guideline is available at URL http:/www ... 

Whenever due to any accident or other unforeseen act or event, such emission occurs or is 
apprehended to occur in excess of standards laid down, such information shall be reported to the 
Board's offices and all other concerned offices. In case of failure of pollution control equipment, the 
production process connected to it shall be stopped with immediate effect. 
The person authorized shall implement Emergency Response Procedure (ERP) for which this CCA is 
being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and 
their possible impacts and also carry out mock drill in this regard at regular interval of time. 

The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous 
chemicals being handled in the plant, including waste water and air emission and solid hazardous 
waste generated within the factory premises is displayed on Display Board of size 6x4 feet outside 
the main factory gate within premises. 

The unit shall maintain and provide 'Inspection Book' at the time of inspection to the Board's 
officials. 

The unit shall provide uninterrupted accessibility to the STP's/ETP's inlet and outlet points, Air 
Pollution Control equipment and stack for smooth sampling/monitoring of pollution control 
measures. 
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28. 

. ~ So 
The unit shall maintain good house-keeping. All valves/pipes/sewer/drains etc. must be leak-proo . 
This consent is being issued with the permission of competent authority. 

Specific Conditions:-
1. This CTO is valid only for the production capacity KRAFT PAPER-100 MT/Day using Waste Paper 120 

MT /Day as raw material. 
2. Unit shall adopt ZLD technology or maximum treated effluent will be recycled/reused for minimizing the 

use of fresh water. 
3. The unit shall maintain strict supervision on fluctuations in operating parameters with respect to each 

treatment unit of the Effluent treatment plant. 
4. Unit shall comply with the provisions of Charter issued from the CPCB for Pulp and Paper Industry. 
5. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the SPCB 

and CPCB server. 
6. Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized. 
7. The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on 24 x7 

basis. 
8. The industry will have to ensure permission from the CGW A for ground water extraction and it will be the 
responsibility of the industry to comply with the various conditions ofthe permission taken. 
9. If the CPCB or UPP(:::B issues the Closure order against the industry this consent order stands 

automatically suspended for that period. 
10. Industry shall submit Environmental Statement in prescribed form Vas per rule no.14 ofE.P Rules 1986. 
11. The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground Water 
Recharging Proposal/compliance report should be sent to the Board within One month. 
12. Unit must ensure strict time bound compliance of suggestion I recommendation of "Charter for Water 
Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB. 
13.-Unit shall not use Agro Waste as raw material. 
14. The dying, bleaching and deinking process are not allowed in the production process of the unit. The unit 
will not use agro based raw materials in the production process. 
15. Industry shall install at sufficient height from the ground level Open to Network HD PTZ Camera at the 
outlet of the discharge drain of effluent from the factory premises and its URL and password shall be 
provided to the UPPCB Control room. 
16. The industry shall provide adequate arrangement for fighting the accidental leakages/ discharge of any air 
pollutant/gas/liquid from the vessel, machinery etc. which are likely ·to cause fire hazard including 
environmental pollution. 
17. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior 
approval before making any modification in product/process /fuel/ Plant machinery failing which consent 
would be deemed void. 
18. Industry shall abide by orders I directions issued by Hon'ble Supreme Court Hon'ble High Court, 
Hon'ble National Green Tribunal, Central·Pollution Control Board and U.P Pollution Control Board for 
protection and safe guard of environment from time to time. 
19. Industry shall submit quarterly monitoring reports of treated effluent from a certified /approved 
laboratory under E.P. Act 1986. 
20. Industry shall comply with various Waste Management Rules as notified by MoEF &CC i.e. Plastic 
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes 
(Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016, Construction and 
Demolition Waste Management Rules, 2016, Battery Rules 2000 and Noise Pollution (Regulation and 
Control) Rule, 2000 
21. The industry should ensure the operation of the Air Pollution Control System (APCS) in such a manner 
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that the air emission confirms with the standards as applicable. 
22. Industry shall install OCEMS on stack as per the direction of CPCB. 
23. The industry shall submit quarterly monitoring reports of all stacks and ambient air quality from a 
certified I approved laboratory under E.P. Act 1986. 
24. The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon'ble 
Supreme court order till further direction. 
25. Unit must ensure strict time bound compliance of suggestion I recommendation of "Charter for Water 
Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB. 
26. Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees 
of suitable species as per the guidelines set up by the Board vide its Office Order no.H 16405/220/2018/02 
dt. 16/02/2018. 

Copy to: 

Regional Officer, UPPCB, Muzaffarnagar. 

PRAVEEN ~~~~::y 
KUMAR =~:!~~o~~3~ 

Environmental Jj:ngineer 
Inchrarge Circle-3 

PRA VEEN :_':',::::!:' 
KUMAR :t!':O~~~: 

Environmental Engineer 
Inchrarge Circle-3_ 
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ANN E~u R( '.- Rrl e, (co "'M 
UTTAR PRADESH POLLUTION CONTROL BOARD 

TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010 
Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppcb.com 

Ref. No : 18245/UPPCB/MuzaffarNagar(UPPCBRO)/HWM/MUZAFF ARNAGAR/2022 
Dated :19/09/2022 

To, 

M/s SHREE BHAGESHWARI PAPERS PVT LTD UNIT 1 

9th Km Stone, Bhopa Road, Muzaffamagar,MUZAFFAR NAGAR,251001 
Tehsll :MuzaffarNagar 
District :MUZAFF ARNAGAR 

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 

1 

2 

3 

1. Number of authorization and date of issue 18245 and 19/09/2022 . 

2. Reference of application (No. and date) 12597365 and 26/08/2022. 

3. Mr DIVESH BANSAL ofM/s SHREE BHAGESHW ARI PAPERS PVT LTD UNIT 1 is 
hereby granted an authorization based on the enclosed signed inspection report for generation, 
collection, utilization, storage and disposal or any other use of hazardous or other wastes or 
both on the premises situated at 9th Km Stone , Bhopa Road, Muzaffarnagar . 

Details of Authorisation 

SNo. Category of Hazardous Authorised mode of disposal Quantity( ton/annum) 
Waste as per the Schedules or recycling or utilization or 

1,11 and m of these rules co-processing, etc. 

CATEGORY 5.1 AS PER THROUGH TSDF 0.150 MT/ANNUM 
SCHEDULE I (Used Or Spent 
Oil) 

CATEGORY 33.1 AS PER THROUGH TSDF 0.80 MT/Annum 
SCHEDULE I (Empty 
Barrels/Containers !Liners 
Contaminated With Hazardous 
Chemicals /Wastes) 

CATEGORY 33.2 AS PER THROUGH TSDF 0.10 MT/ANNUM 
SCHEDULE I (Contaminated 
Cotton Rags Or Other Cleaning 
Materials)· 

1. The authorization shall be valid for a period of 13/09/2027 from the date of issue of this letter 

2. The authorization is subject to the following general and specific conditions (please specify 
any conditions that need to be imposed over and above general conditions, if any) . 

A General Conditions of Authorization -

1. The authorised person shall comply with the provisions of the Environment (Protection Act, 
1986, and the rules made there under . 

2. The authorisation or its renewal shall be produced for inspection at the request of an officer 
authorised by the State Pollution Board. RAKESH KUMAR TYAGI ~rd:nysignedbyRAKEsHKUMAR 

Date: 2022.09.2816:36:01 +05'30' 
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3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous 

and other wastes except what is pennitted through this authorization . 

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the 
application by the person authorized shall constitute a breach of his authorisation . 

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this 
authorisation is being granted considering all site specific possible scenarios such as spillages, 
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at 
regular interval of time . 

6. The person authorised shall comply with the provisions outlined in the Central Pollution 
Control Board guidelines on Implementing Liabilities for Environmental Damages due to 
Handling and Disposal of Hazardous Waste and penalty. 

7. It is the duty of the authorised person to take prior permission ot the State Pollution Control 
Board to close down the facility . 

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any 
accidental occurrence and its clean-up operation . 

9. The record of consumption and fate of the imported hazardous and other wastes shall be 
maintained . 

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or 
pre-processing or utilisation of imported hazardous or other wastes shall be treated and 
disposed of as per specific conditions of authorisation . 

11. The importer or exporter shall bear the cost oflmport or export and mitigation of damages if 
any 

12. An application for the renewal of an authorisation shall be made as laid down under these 
Rules. 

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of 
Environment, Forest and Climate Changes or Central Pollution Control Board from time to 
time. 

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year. 

15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order. 

B Specific Conditions of Authorization 

1- The unit will submit the proof of depositing the requisite processing fees of application in a month 
otherwise this authorization will stands automatically cancelled. 

2- The wastes must be safely collected in leak proof containers and shall be duly marked in a manner 
suitable for handling, storage and transport and the packaging shall be easily visible and be able to 
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be 
provided with a general label as given in Form 8. The storage area should be at an isolated spot in 
the premises and must be fenced, covered and duly marked. 

3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water 
including groundwater takes place due to activities for which authorization has been requested. 

4- Comprehensive safety measures must be followed in handling of wastes and the staff must be 
properly trained. 

5- It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon 'ble Supreme 
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and 

Digitally signed by RAKESH KUMAR 
RAKESH KUMARTYAGI TYAGI 

Date: 2022.09.28 16:36:12 +05'30" 
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Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is 
also provided in the same order that industries which are not complying with the conditions shall 
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails 
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued 
against your industry without any further notice. 

6- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter. 
You should also maintain records on Fonn-3 and present it to Board's inspecting officials. 

7- In case of occurrence of an accident, complete details on Fonn-11 must be sent to U.P. Pollution 
Control Board at the earliest along with details of mitigative and remedial measures taken. 

8- It is also the mandatory duty of the occupier of industry as well as operator of a facility to develop 
suitable waste treatment and disposal facility and the design of the facility must be approved by the 
Board. Details along with the project report must be sent in this regard within fifteen days of receipt 
of this letter, otherwise the industry shall become member of a common TSDF and the industry 
shall start sending the Hazardous waste already stored along with the Hazardous waste generated at 
present at this TSDF. The proof of valid membership ofTSDF along with proof of disposal of 
hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months. 

9- The authorised person shall not receive, collect, or store any hazardous waste from any 
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any 
other reprocessing unit it must be ensured that such unit is fully complying with environmental 
requirements and has a valid authorisation of the Board. 

10- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All 
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable, 
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes 
must be suitably and safely handled. 

11- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any 
recovery/ reuse system must be sent within two months. 

12-lt is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the 
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and 
Transboundary Movement) Rules, 2016. 

13- The stored waste shall not be taken out of the storage area except with the written permission of 
the State Pollution Control Board in this regard. 

14- You are directed to display online data outside the main factory gate with regards to quantity and 
nature of hazardous chemicals being handled in the plant including waste water and air emissions 
and solid hazardous waste generated within the factory premises. Necessary compliance should be 
sent within fifteen days of receipt of this letter. 

15- It is the mandatory duty of the authorised person to comply with the guideline for transportation 
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management 
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued bv Central 

Digitally signed by RAIIESH KUMAR 
RAKESH KUMAR TYAGI TYAGI 

Date: 2022.09.2816:36:23 +05'30' 
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Pollution Control Board from time to time. 

16- You are directed to provide the complete details regarding the quantity of hazardous waste 
stored in the factory premises within a month. 

17- You are directed to provide all hazardous waste generated in the factory to any TSD F operating 
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution 
Control Board at the earliest. 

18- Status report of hazardous waste stored in premises available storage capacity and future action 
plan for permanent safe disposal of hazardous waste shall be submitted within one month. 

19- Ground water monitoring report of premises shall be submitted within one month. 

20- Industry will follow the various provisions of the Hazardous and Other Wastes (Management 
and Transboundary Movement) Rules, 2016. 

21- The authorised actual user of hazardous and other wastes shall maintain records of hazardous 
and other wastes purchased in a passbook issued by the State Pollution Control Board along with 
the authorisation. 

22- Unit must submit waste generation and disposal balance for last 2 years along with copies of log 
book and manifest (form 10) within 7 days of issuing this certificate. 

23- Unit must submit point wise compliance report of CTO and point wise compliance of last issued 
HW A certificate within 7 days of issuing this certificate. 

( Authorized Signatory ) 

RAKESH KUMAR TYAGI DigitallysignedbyRAKESHKUMARTYAGI 
· Date: 2022.09.28 16:36:35 +05'30' 

UTTAR PRADESH POLLUTION CONTROL BOARD 

Copy to: To the Regional Officer, U.P.Pollution Control Board, MuzaffarNagar to ensure the 

compliance of the conditions imposed in the certificate. for information and necessary action. 
RAKESH KUMAR TYAGI Digitally signed by RAKESH KUMAR TYAGI 

Date: 2022.09.28 16:36:45 +05'30' 

CEO/EE, IJC Circle ____ _ 
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UTTAR PRADESH POLLUTION CONTROL BOARD 
TC-12V, Vibhuti .Khand,Gomti Nagar, Lucknow-226010 

Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppcb.com 

Ref. No : 18244/UPPCB/MuzatTarNagar(UPPCBRO)/HWM/MUZAFF ARNAGAR/2022 
Dated :19/09/2022 

To, 

M/s SHREE BHAGESHWARI PAPERS PVT LTD UNIT 2 

9th Km Stone, Bhopa Road, Muzaffarnagar,MUZAFFAR NAGAR,251001 
Tehsil :MuzaffarNagar 
District :MUZAFF ARNAGAR 

Sub:- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and 
Transboundary Movement) Rules, 2016 

1 

2 

3 

1. Number of authorization and date of issue 18244 and 19/09/2022. 

2. Reference of application (No. and date) 17583143 and 26/08/2022. 

3. MrDIVESH BANSAL ofM/s SHREE BHAGESHWARI PAPERS PVT LTD UNIT 2 is 
hereby granted an authorization based on the enclosed signed inspection report for generation, 
collection, utilization, storage and disposal or any other use of hazardous or other wastes or 
both on the premises situated at 9th Km Stone , Bhopa Road , Muzaffarnagar . 

Details of Authorisation 

SNo. Category of Hazardous Authorised mode of disposal Quantity( ton/annum) 
Waste as per the Schedules or recycling or utilization or 
l,ll and ill of these rules co-processin2, etc. 

CATEGORY 5.1 AS PER THROUGH TSDF 0.150 MT/ANNUM 
SCHEDULE I (Used Or Spent 
Oil) 

CATEGORY 33.1 AS PER · THROUGH TSDF 0.80 MT/Annum 
SCHEDULE I (Empty 
Barrels/Containers !Liners 
Contaminated With Hazardous 
Chemicals /Wastes) 

CATEGORY 33.2 AS PER THROUGH TSDF 0.10MT/ANNUM 
SCHEDULE I (Contaminated 
Cotton Rags Or Other Cleaning 
Materials)-

1. The authorization shall be valid for a period of 13/09/2027 from the date of issue of this letter 

2. The authorization is subject to the following general and specific conditions (please specify 
any conditions that need to be imposed over and above general conditions, if any) . 

A General Conditions of Authorization -

1. The authorised person shall comply with the provisions of the Environment (Protection Act, 
1986, and the rules made there under . 

2. The authorisation or its renewal shall be produced for inspection at the request of an officer 
authorised by the State Pollution Board. RAKESH KUMAR TYAGI ~~lysignedbyRAKESHKUMAR 

Date: 2022.09.2816:34:49 +05'30' 
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3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous 

and other wastes except what is permitted through this authorization . 

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the 
application by the person authorized shall constitute a breach of his authorisation. 

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this 
authorisation is being granted considering all site specific possible scenarios such as spillages, 
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at 
regular interval of time . 

6. The person authorised shall comply with the provisions outlined in the Central Pollution 
Control Board guidelines on Implementing Liabilities for Environmental Damages due to 
Handling and Disposal of Hazardous Waste and penalty . 

7. It is the duty of the authorised person to take prior permission ot the State Pollution Control 
Board to close down the facility . 

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any 
accidental occurrence and its clean-up operation . 

9. The record of consumption and fate of the imported hazardous and other wastes shall be 
maintained . 

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or 
pre-processing or utilisation of imported hazardous or other wastes shall be treated and 
disposed of as per specific conditions of authorisation . 

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if 
any 

12. An application for the renewal of an authorisation shall be made as laid down under these 
Rules. 

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of 
Environment, Forest and Climate Changes or Central Pollution Control Board from time to 
time. 

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year. 

15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order. 

B Specific Conditions of Authorization 

1- The unit will submit the proof of depositing the requisite processing fees of application in a month 
otherwise this authorization will stands automatically cancelled. 

2- The wastes must be safely collected in leak proof containers and shall be duly marked in a manner 
suitable for handling, storage and transport and the packaging shall be easily visible and be able to 

withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be 

provided with a general label as given in Form 8. The storage area should be at an isolated spot in 

the premises and must be fenced, covered and duly marked. 

3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water 
including groundwater takes place due to activities for which authorization has been requested. 

4- Comprehensive safety measures must be followed in handling of wastes and the staff must be 
properly trained. 

5- It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme 

Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and 

RAKESH KUMAR TYAGI OigltallysignedbyRAKESHKUMARTYAGI 
Date: 202209.28 16:35:05 +05'30' 
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Handling) Rules, 1989 (as amended) shall be allowed to operate without valid au on~~t10n. t ts 
also provided in the same order that industries which are not compl~ing. with the c?ndttlo~s shall. 
not be allowed to operate. Hence in case you fail to apply for authonsat10n before 1ts exptry or fatls 
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued 

against your industry without any further notice. 

6- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter. 
You should also maintain records on Form-3 and present it to Board's inspecting officials. 

7- In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution 
Control Board at the earliest along with details of mitigative and remedial measures taken. 

8- It is also the mandatory duty of the occupier of industry as well as operator of a facility to develop 
suitable waste treatment and disposal facility and the design of the facility must be approved by the 
Board. Details along with the project report must be sent in this regard within fifteen days of receipt 
ofthis letter, otherwise the industry shall become member of a common TSDF and the industry 
shall start sending the Hazardous waste already stored along with the Hazardous waste generated at 
present at this TSDF. The proof of valid membership ofTSDF along with proof of disposal of 
hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months. 

9- The authorised person shall not receive, collect, or store any hazardous waste from any 
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any 
other reprocessing unit it must be ensured that such unit is fully complying with environmental 
requirements and has a valid authorisation of the Board. 

10- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All 
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable, 
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes 
must be suitably and safely handled. 

11- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any 
recovery/ reuse system must be sent within two months. 

12- It is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the 
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and 
Transboundary Movement) Rules, 2016. 

13- The stored waste shall not be taken out of the storage area except with the written permission of 
the State Pollution Control Board in this regard. 

14- You are directed to display online data outside the main factory gate with regards to quantity and 
nature of hazardous chemicals being handled in the plant including waste water and air emissions 
and solid hazardous waste generated within the factory premises. Necessary compliance should be 
sent within fifteen days of receipt of this letter. 

15- It is the mandatory duty of the authorised person to comply with the guideline for transportation 
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management 
and Trans boundary Movement) Rules, 2016. Guidelines in this regard have been issued bv Central 

OigitaUy signed by RA'itESH KUMAR 

RAKESH KUMARTYAGITIAGI 
Date: 2022.09.28 16:35:17 +05'30' 
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Pollution Control Board from time to time. 

16- You are directed to provide the complete details regarding the quantity of hazardous waste 
stored in the factory premises within a month. 

17- You are directed to provide all hazardous waste generated in the factory to any TSD F operating 
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution 
Control Board at the earliest. 

18- Status report of hazardous waste stored in premises available storage capacity and future action 
plan for permanent safe disposal of hazardous waste shall be submitted within one month. 

19- Ground water monitoring report of premises shall be submitted within one month. 

20- Industry will follow the various provisions of the Hazardous and Other Wastes (Management 
and Transboundary Movement) Rules, 2016. 

21- The authorised actual user of hazardous and other wastes shall maintain records of hazardous 
and other wastes purchased in a passbook issued by the State Pollution Control Board along with 
the authorisation. 

22- Unit must submit waste generation and disposal balance for last 2 years along with copies of log 
book and manifest (form 1 0) within 7 days of issuing this certificate. 

23- Unit must submit point wise compliance report of CTO and point wise compliance of last issued 
HW A certificate within 7 days of issuing this certificate. 

( Authorized Signatory ) 

RAKESH KUMAR TYAGf DigitallysignedbyRAKESHKUMARTYAGI 
Date: 2022.09.28 16:35:31 +05'30' 

UTTAR PRADESH POLLUTION CONTROL BOARD 

Copy to: To the Regional Officer, U.P.Pollution Control Board, MuzaffarNagar to ensure the 

compliance of the conditions imposed in the certificate. for information and necessary action . 
RAKESH KUMAR TY AGJ DigitallysignedbyRAKESHKUMARTYAGI 

Date: 2022.09.28 16:35:44 +05'30' 

CEO/EE, 1/C Circle ____ _ 
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SHEET ALA WASTE MANAGEMENT PROJECT 
(SWMP) 

An ISO 9001 :2015 & 14001 :2015 Certified Company 

www .sheetalawaste.com 

MEMBERSHIP-CERTIFICATE 
This is to certify that 

S HREE BHAGESHWARI PAPERS PVT. LTD . 

9 . 0 t h KM, Bh o pa Road, 

Muzaffarnagar, U.P. - 251001 

is a registered member of our CHW-TSDF at 
D-26, UPSIDC Industrial Area, Sikandrabad, Bulandshahr, Uttar Pradesh 

For Safe, Legal & Scientific Disposal of Hazardous Waste 

Membership No.: SWMP/SKD/0170/22 

Valid ity: 29 June, 2022 To 28 June, 202 7 

To verify validity of membership, call 
Sheetala Waste Management Project at 

Phone: 0120-2867001/002, +91-9643764441 
Email - sales@sheetalawaste.com 

For Sheetala Waste Management Project 
Managing Director 

Note: Memtum:;hip is subjected to the Terms & Conditions of agreement and may be terminated 
by SWMP, upon non-payment of dues I service charges. 
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Certificate No. 

Certificate Issued Date 

Account Reference 

Unique Doc. Reference 

Purchased by 

Description of Document 

Property Description 

Consideration Price (Rs.) 

First Party 

Second Party 

-; Stamp Duty Paid By 

Stamp Duty Amount(Rs.) 

·- - -·- ------ -

INDIA NON JUDICIAL 

Government of Uttar Pradesh 

e-Stamp 

I N-UP29405548438142U 

29-Jun-2022 12:12 PM 
NE:WIIvlPACC (SV)/ up14535804/ MUZAFFARN/\G/\R ,:;;\OAR UP­
MJF 

SUBIN-UPUP1453580450719127379932U 

SHREE BHAGESHWARI PAPERS PVT LTD BHOPA ROAD MZN 

Article 5 Agreement or Memorandum of an agreement 

Not Applicable 

SHREE BHAGESHWARI PAPERS rvT LTD 8 HQP L\ flO,.: D fviZi\J 

Not Applicable 

SHREE BHAGESHWARI PAPERS PVT LTD BHOPA ROAD MZN 

100 
(One Hundred only) 

AGREEMENT 

.. , . . . 
...... _ ~..:-::._·_.;::.: 

., 
. I 

i 
r ~~~ "~n:cmcnt mauc on this Day 29 111 of .JUNE 2022 bct11·et:n IYI/s. Shrcc Bhageshw:u·i P:·I(H:·r~ p , 1 L td t"n it- 1 

( "~'!>a ll) incorporated under Companies · /\ct. having its registered Offi~e ut 9.011
' KM, Bi-tOPr\ R A ll . 

\ll'lZAFFARNAGAR, J>JSTT -M1JZAFFARNAGAR(UP),25100l and its plant located at ·9.0 111 l~M. BHOP.-\ R< •.- D. 
\l ~Z \FFARNAGAR, DISTT -M.UZAFFARNAGAR(UP),251001(hereinal'ter calbl a:- "' FIRST I' ART' ,. h i ~ ' ' 
' '-t ill "' '"II :-. lwll. unless repugnant to the conk.\1 or tnt:aning thereof. bl' deemed to menn and include its - ucc~·' · .' ~'' 

: ~<t iJ tt tvc:-. anda ~s i!!'. l s nf"t heFirstPart . Sl-mr-E· I~ rl ·--r . .. . , ... _ /(7'L /, , 
SUBH~ ::_ •· .•ooh ., •Ri vePEH;PP!; .• IE UML El· ,

1 

SUI'IHAS~ O 

..... ~~~:~~~L:~:·: .. ~~t2~~·~:.i rga~- . ' ~ ··· ~~~ _ 
. . . . . . ONVH:) HS\tH9 
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' 

.. v•u 
'1 , ~H EFTA LA WASTE MANAGEMENT PROJECT(lndia l a partnership firm rcgi,krni tllld 1 th.: P.u tu..:t ' 11 '1' 

- M · c· ·r f> ··d L· 1 Ku-111 Gaut·•m 1:3udh \.a •• at. l 'tt:u l' r:Hk , l· 
·.•. 11il 11 ~ re}.! istered ofhce at 78/2. Gaur Plaza. t am J . . , , M - a • · ' :-
!! Ill d11h r:l! i~tered '' ith l iP Pollution Cont r,, l 13.,;m l. ha' 111g ih Common H:va rdt•u~ \\ :h t~· I n· :ttllh'Ht. " "'':' ':" tn. ! 

i '• · .. d 1 . ;-tc ili~y W I I\\ r'-iD I' J at D-26. Li i>SIDC lnd t"tri al ,\t ea . 'i l-.. andr:lb<td. tltil :tnd,Jul ii .l I' 'li; :w- ·• • · 
,, '"' '' it.ud hv thl! UI'I'CB. un,kr the EnvinmmeiH l't t'tc•:tt< ut -\ct i lJ ~(> a11d th..: i b ~< tt,l · ' ll· .\. · ·li •-. \ ' ·1' ~ • \[. ,, •,, ~ • ·' • 

I ran ' h"tll tdary Movement ) Rules 2016 andinr tlu.: 1:.- \),.'aste <Manag<.' lllC iil ) J{uk ' _:: p ! h . 111 ·
1 

•' 1 \I · l ll\.1 H " ! '\ 

t ' l I I{() Ll lBE (India). a partnership firm registered under the Partnership Act. dul ~ n:gtsi<..:n:d \\ tth l I' l'.l!lu ih':tl ,, ,., r••· 

tl .. :ml 11 i1h havi ng its treatment. storage and recycling faci lity o f' Used O il /Waste Oi l <lt .- \ - ~ 9. ( p-.;lt)l ' \ ;,,p.ll l'llt . 

,; .. IIHi r:thad. Bulandshahr. U. P. - 203205 , dul v authorized b1· the U PPC B. under the En' irt1tll netH l) r. ' ll.:~.· t i''11 \ ..:t I<) ):( (, 

·•·I tlt l' l laLa rduus & ot her Wa ste (Managem~nt &Tr;u1sb,n;ndar: Movemt!nl ) Ru le ~ !11 (, _ : 1 ~ : lltl ~;.'l h 1 l ' d '''" 11 li'l' .. ' :, 

" "'·- •-.:pr <.::-. <.: ntcd by i~, D ir~c 1 0r 'Partner. (hereinafter ..:a iled <b -- sECOND P . RT .. ,, , , ,L il ' \jll'c" '' ' 11 ·11. !1 1 111 •k·· 

· · '" ·~ ltallt to the contc:\t nr meantng thereof. be deemed tu lll..:a n and incl ude il :'> StH: ..: ·,;~or '. I I O t llll l t' < '~ .nttl "~" 1 !,! 1 h ' ' ' tli< · 
, , . •lid 1-'ili'l ). --

·\\ 11_1 RE,\ S FIRST PART is engaged in the Prodndillll or lmtft Paper IISillt!, \-\ ; l ~ k l"'fH.'l _, .... nL!ill ·1" !Lil<'f' l ,l 1 .il h 

1; :'' ' ' ~ the snicl process/ ac tivities clifl'erent types of wastes including Hazardous Waste an.: genl:! ra ted a, Pl't .·\illlL':\llt'L' ! '" 
:lit-. .-\ ~l"l' C: I11 .:1l l. 

\N I J \\'IIEREAS the FIR ST PART desires that the l·l:t l.:mltHt S Was te. !wing g<.: IIL·r :•kd :ll 1h P' " d lid l" " 111li t illv lli '•· ll <.· 

.•h• •1.: . tn be lil'ied. transported. treated, ston·:d and di s ptl~..:d nf'. by utili zi ng tltt: :-.en-i.:.:. t'l S U '( l , l> 1' .\l{ I . ,, p•:l tl .. 

I •, d lut illll Control Board Authorization (list of Hazardous Wastes and rhei r telllctl iv c: quan1 it~ . 'lm·ll ~' otild hl' 0!l'!ll' t.tt .. 

11 tit~.· FIRST Part' s plant located at its Plant IO('aled at 9.0111 KM, BHOI'A ROAD .,M l lZAfFARI\IA(;t.\ R. 1)(-; f I 

\ 11 11-A FF ARNAGAR(UP), 251001. is enclosed herl"with mar~ed as Annexure I. '~1 ~-· 
· ·~ . 

\ ~ ~ ) WII ERI:::A S th e SECOND PART has represented and assured lu 1-'irst 1-' .l rt that it ':-. Fa;.;i lil) 1>-26. t !t' S i ll{ 

INDUSTRIAL AREA, SLKANDRABAD, BlJLANDSHAHR, U.P. 203:206 and \~-~-q · liPS IDl' <..i npdlpw . 

\ ik :111drabad. Bulandshahr, U.P.- 203205is duly authorized by the concernt!d State Po lluti't<il)('onrro l BtJa rJ ;~nd fu1·tt1,, 

.. ·. ,hk of' handling the Hazardous Waste genern tccl nt the First Part' s premises. ·1~).-

·' .. ~ ... ~ \ 

.··· . I.', 

-~ 
' I 

S~ ,..!.} . ~A-RT shl;lll at all tin"\es comply with nil the provisions of 1-lazMdtJ ll :.- & other \V a ~ t t· ( ivlai iH),!<: tll< 1 

&Tt ~ r18'1\o\~J1dat')i Movement) Ru·lcs. 2016 as amended from tim~ to time rramed b' !'vluEI'/t' l't T~ SFCO'- ' 

1'/\Rl~~IJ,)'ol lnw Ministry ofiinvironnteut & For~::s l. Central Pollntion C•llllro l [3ll<l t;l and ~fill · 1'\•llu lll•ll H11:.: 

).!.lliuclin~:· f'ut~li_C~<l!'lfY11dJ1l ents and latest disposal techn ologies. 

FIRST PART will maintain and provide details of the Hazardous Wast~ a.:· ptr the pnll isiuns in \" lrt<.ll t ~ 1• '1 

prescribed in the Hazardous & other Waste (Management &Transboundary Mo emcnt ) Ruk~. 20 16. 

f-IR ST PART to provide the entire process dt::tail which leads to gent:rati on of Ha;r~trduu s \Va,le and it • ren t. ;t · 

Quantity per month or year to SECOND PART for the purpose of determ111i n!! th~.· \\ ;b k' ... ha r :J dL' ! ._:._ , ·' '1 · 

~ -
JUt\' ~ ,"~] _ ') l 

..... ~<..£.. 

a\ 
,e .c 

.\ Of' 

e 

o\ 
I' 

( 
?>\ 
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,, 

' \ , -.... d• 'I 

I I RST I' AR l -.hall pro\ ide comprehen:;i\ c l.ab,Jr;tl ''r: 

each tyre of Hazardo us Waste for Finger Print Anal: "b. 

I . I' I . . l l't I( ·•I ' I \n;t : , 1" , ~·l'"'t 1 .. u. ·' 

1-. $.i:tlf FIR : I ' Pr\IZ I -.h.tll ,~,.·,~<1 :t ' .. mq k. .. 
·1 In the c\ellt there are ditferen c~.:s in the: anal;.sts r.:.· · s: 

1
,. 1, ' · , . · ·h ·n · •' · ' ''' " ''" " l '' ''h .. 1 · ' ·1ureed THIRD PARTY at tl~t:ir m'vll ...:u ~L ' '" '''1" P1 ' ' ... · · 

mutua II: '" . . ·I . II · . . · I . \\ 't"t'' dt:u·.:d ·n:-.tt'' · ll t.nat! .tdlil Ill 
pnl\ ith::d h) Fl RST PART when then: IS a change 111 t1e - .t l.H c P 11 " • · 

process or change in the product mix etc. . 
. I II . 11\ ' '111 11'1 'I "l' .: l\ l l,h' 'l I 'I l l• 

I I, b 'd d s· ·r:· c·oN'~ 1'\l' ·r· .·. 1·:1,·tro n1c nl ' ll " " \\(' ·' " ~ 1. ,eports must e prov1 e to , .._ u f ' v1.1 · cc • · · 

tn scheduling pick-up of Hazcmious Waste . ·11;~?: 
- j4R 

· • J .J ll • I' · ) .. I P ·ttlt\\ :t' ha-. ,·d ' '" th.- \\ ht, I he comprehens1ve Laboratory Analy:;1 ~ Report shall ( ett:rmlne 11:: t 1:-jl• :<.t ' · 

' II' · 1· 1' ,, ., I I' t~ t!J ,·r ,·,11 litll l ll .,,q, ,, ,. ,,, C'hilracteristic;; ami as per Waste A~.:ccpt <lllt.:e Criteri :t given to th~ I· ,s · " ~111 :tl -
. I I' I ' 1 [I til l : l ,lll · ~...·,1 {l L~l\\L' .- 11 I 'll{ '-. I lila! WOUld help in sai'C disposal Of IJ<tl..<trd~ S \\· i!Slt! .. !>hjlO. ll :1[ 1 \\;t :- 1:; II II ( ; . 

!'ART und SECOND PART. 07-4~ 

(, _ Sc.l'ONIJ PART to lift. transport through authorized ,·,·hiclcs. tn:il l. s t11r~.: and d L-.1" " ': ''' 11. 1'·11 · "·" \ ·"
1
' • 

I·IRS 'f !'ART as po:r the guidelines pr.:scr iho:d b~ Pollutitlll L'untrni!Jnurd. 
/ 

l ·pun recei,·ing till' rt.!ljlh:sl Cwm FIRST I' \R 1'. th'-' SECOND Jl,\R I , hall plan :11tc.! dwdt il · ld.l it 1!-! h· '' 

th.: Hazardous Wastes l'romthc premises o!' FIRST PAR'! within !IHJ (_) btts ll l L''> '• d<~) ~ · 
a. FIRST PART shall keep ready the Hazardous Waste as p(;:r the own lat.: l!i lcll to SI ·.L'ONI) 1' ·\ 1{ I : .• , 

It,; 
collection. as it is a common facility catering to diverse wastes. , 

b. FIRST PART shall ensure that Hazardous Wastes nHISl' be packed in pmp~~;.lk pn •tll' ll , t g)-. r jl<' l ~ lh l· ll , 

Bags/suitable containers for its safe transportation . 

d. 

FIRST !'ART will have to pa) actual trunsport L"hargcs Ill SEL'UNI> 1' -\1\ I. n; ca-.. .. · i"r :t i l} 1t: . t."'" tf ,, 

SECOND PARTs Vehicle i!. se11t had 11ithuut ~iving til~ l·lu;ard<HI,. \\ :hk L' \ L' II o~f'kr h t ll lt 

rCljllisitiPneu by FIRST PAR 1'. 

FIRST PART can also send HW to 

agree111 cn l. 
SECOND PAir! ·s plant din:~tl _ a:-. p..:r th .: ll tt tt11 al t: t~ ll'-.t.:llt ;lltci 

+~-
-1~ 

FII<ST PART shall ensure that the above Hazardous Waste must bt·~>al'l.;.:d & lahL·kd a ~ p~.. · t tuk -. i11 H" i''. ! 

.wntainers/ bags during transit to SECOND Jl ART plant. ( 'ottta iners; Bags a 1Ta11gcd h~ I' II\ -., 1 1' -\1\ 1 ~ lt : tl l 1~~..· , 1 

Mctallic/PVC 11.eak proof Bags and k~:pl at lht.: stmagc plucc under t.:P\ vr . 

a. Container/Bags· weight will also be added to the total weightol· the· lllatt:rt al. 
. 

· --~ .,. . 
'9'1 

FIRST PART is responsible to segregate/store/accumulate/fill/ load the Hazardous Waslt.: in the c<H tl :l t ll< ' ' 

prov ided by Fl RST PART in a neat and proper manner and so also, the container arcn sh<>ttld he acc.;-. ... ihk " 
'ii :COND PART's vehicle. to come and lift· the Waste. 

a. The 'S ECOND PART/ Transporter reserves the ri.,ht to re ·re~l lit'tino , ,J llot L<~ rdou W:J ·. I<..' ' il i ll ~:d "' t'1 tf. 
:::'1 • e 

ground and container whose exteriors arc Stlilt.'d h:r llaz· · · L' !o pilla i.!L' Jul' tu k·:d,agc or :111 ~ .. u,.- 1 

* No ~~ 
'~~/\ K)_ 
Cil~i-/'" . ~ .. \~· ~UBHAa;r~ D 
~ ,;. .... A . ..,.. DI~ ... or:·~'.n y .... ~ .. ~ ... .:: ~ .. · . ~ ~ r:"' 
• \ ., . ·.··. Ml.IZ.AFFAP. f\ .- GA 

S: . .' ·1 ? 9 dli : . . 

reason . 

a\o 

e 
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c. The actualt1peration of co llection/ Transportat ion, Storage!. Trc:atrnent/ DispllSa l t1l. l l:tzarcl11 liS 'v\ ~ ~:ott: tr 1 

First Part will start only after receiving the copy of val id approval of Ai r/Water11-(\\ ' Consent" lrt '- llt I . 
Part. 

tl. The PAN N umber of First Part is AAACB9178R 
e. The GST Registration· Number of First Pan is 09AAACB9178R1 ZH 

-SFCON O PA RT must legally and safely co llect. tnlli sport. treat. dispose haza rclt Ill " \\ ;h i\.' i I . 1 '11 r IR-,; I 

P.-\ RT during. the agreed period per rates agreed while this Agreement is in force and p<l:- mcnb madt: :ts p, 
Agreement terms. 

•/ 

· 1r al l the term · and conditions as per the clauses or th is Agreement art: adhered t() b) F IR"i l P<l..RT. 11 \\ i ll • 

.ECOND PARr.;; responsibility to lit\ . transport . treat and di spose or the 1-laL.arduu s \' ' <t s t.: ~ g ~· n t:rated h~ Fll<, ' 

PA RT in accorda n-:c \\ ith preva iling (jp\ t Rule ... and FWST P,\ R r "hall ll tl t kl\c <~ II : lt c1hilit: ll !tiib• ''-'U 
this rega rd. . 

i. 

' -;.."' 
. "tt(._ 

~ The mo~es of J isposal ~re d_ependent on the Haza rdous Wastes· characteri sti-: s a nc-H= I R~- P \ R l :, lin II nL•t kL 

,1 n~ lrabdny whatsoever 111 th1s regard . 0' 
- FIR ST P .. ~ R -1 sha ll use the servi ces of the SECOND PART during rhc per i•1d tl l. tlth ..:~· rllr :J:t tn disr • 
generated hazardous ·waste at agreed prices. while the agreement is in fo rce 

a. The User Charges are subject to Annual Revision on the basi s of Govt. o f India Wlwlesale Pr·!ce !nd: 
[WPI] . (Commodities lnde.x-AI I India) ai1d once a q-uarter in the event ( I f 6c:nlation •>f fu el cc'-t - :. ! 

major price escalat ions, escalation of fue l costs viz.. P(m t' r ·1 aritf. c: halll!t: in lJ 1- ' · 
Technologies/Method , Wage Hike etc., For the purpose of escal ation in futl C11~ t. } 0% ~~ - fre i~h t rate " 
be · ered as fuel element of the cost. ~ 

'!-r-~ 

..: ll ~ltldl \ 

- If any prov ision of this Agreement is held to be illegal , invalid or une.nforceable unJer . ny preSt'llt \)!' ftHtll c' 

laws. such prov i s i on ~ shall be deemed terminable and the remaining parts and provis ions of this a~nc;.:1n~nt ~ h . 1 

remain in full fo rce and effec t. 
!· 
' ) 

,..->- " 
I ll- l·.11her P<J rt sha ll have the ri ght to terminate thi~ Agre<:111ent upon givin g 30 days wri tt e tl 11 \)ti<.:l.' tu thL· ·~,. 

Other Part wi th a n.:asonable cause and nHtluull y agreed b) both the part i.: -; 

· It i ~ dearly and exprc <>~ ly understood by amJ bet.\ ~en the partios thut th ~:: acti\ it~ vr li tli ng. tran sportal!on. trl:.'atn wll 

-; torage and d isposal of' H~zard~us Wastes is utt im_l ep~mlt! nt t.:untruc t uml it does 11ot cntnc \\ i tlti~1 "' pun 1 ~ \1 " 

the FIRST PAR" 's manutactunng and sellm g ut: tt vrttcs. SUBHA t':" ~ ~ 
. ., H '().4 1\ N 0 ~"* 

., 

2 9 JUN 2Wf 
1··. 
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- t t 1 ,,, ll . , , ... \ \ (I Ill \ ,ll,d l• .h 
d ~ ·1 at···l· l·a l Hand link._' f: tutpm.:n :'1 • ... ' . . ·d manpower an •v ~ 

111 1·1 RSl PART '"til prov 1 e . _ 
I l~IRST PART prem tst:~ . 

..: 11nlainers at 1 H.' ,- •· 

. T 1 !· IRS I i' -\R I ! hllli all (,. , ... ,. ·. ,Lull .-' .., . I' .I til•• I 
' I 'il·lOND PAR I !>hall indemnify alld keep lltCic tnnt In - . .. .• -· . p . 

~.· laitn s after taklllg l.llll Hazardous Wastes rrolll the prenH::.e::. ol !llC F II Sl nt t 

)' 
• • , J 1 . _ wirhhol~ ini.'onnatl•'ll Ill r ·l:ttt,,n t1> 

. )ART 'd any false lllformattonloec arattons m 
1:: . It' FIRS'[ I. provl es . d .· tl ter 11 of this A!,!recmen\. all .: h, trgl':- '~' 1\ai.Hd· 

· · - f H · d )US Waste rules at anv t11ne uttng 1e 1 -
prnviSIOllS o azar ( · . - . 1 . ·I dino ost-dispp:;;ll pt·r i,,d ... ll. tllt ' ttl.tll l ~~- ., . 
Wa:;te during transportation, handhng., treatment and dtsposa '0 111C u => P • 

at the responsibilit~ of FIRST PART. , .- V 

- · . · ' If' Tt : ~ -llb ··apiJiicnbleto F IR . li· '\RI ' '\L l'll : I \. r he charges tor collection, treatment, storage. and lllspos,t act I ) \l I ~ 

,, 

PART as per Annexure- I. 
a. FIRST PART shall make payment for Waste 1 lanagement Services to SE( l)NtJ P·\IU .u ld 't ·c·l l" 

I d. · · · · • 11 t ·'l'tl1'i 0 t1tl i1t crl in ·\ ili iL ur..:- I per User Charges and other terms anc con 1l1o n::. J::. per p.l~ 111~::1 "' . · 

I 

1-1 . First Pa11 shall at all times comply 11ith all tile pn•\t~tun-. tl t"tlt •· \ ..: t -. and l'uk·. '''" 11 ll ll' -... ~~- . , :.,r_. · 

the Guidelines i;;sued rrom time t \l t1 n11: r~.·g. : tl'tl in~ l1:1n dl in ~ , >t \\ a-.. ~<: ttl"' " lilt_: tl' ~ --:k •1· ·'· 

tr<tllSpllrtation and deli very thereof, and :>hall. lliliHl\lt prejudice t tl the gene rali t) lll' the l •' - 1'''' ( •' Ill'' 

11 ith all Environmental Protection La~ovs . Safety Laws and Regulations from time to time HI ! .•1 .: :: :1 r .. ~ t • I' u 

Reguletions and Notifications made or issued theo·e unde,· from time to time. '~-o~· 

I) FIRST PART& SECOND PART shall indemnify and keep indemnifie I each nther ar all time-. i'n1m :n' 

nil actions. suits. proceedings. claims. third party claims. co:;b. 1a:mc· 11h ;u1 d .__. :·,~..· • 1 ".:" ' , i \\h,ll '-1''·· 

made or suffered or incurred by the other PART 11h\!lher h~ r ccbOI I t~f ''I' b~ 'trl\1\.' " ' ~~~llt -p c· tl\ll ll HIIl u. 

\1 bservance m non-compliance by either PART. oi'any terms and ~1.mclitions lJfthis ,-\gree mt nl or ol'rhc r k 
Act, the Rules and the Guidelines. 

~", therefore, those present witnessed and it is hereby declarell and ag1lcd by aud bet Wl'l'll the Partil'., .t 

ltlllo\\s:- r, 
~ 

... ... 
- I h i~ agreement is va lid for Five Years l'rotn 19-06-2021 ro 18-06-2017 and can be n:n~wed tlterea rter u ll ' lltltl :tt 

•• r revised terms and conditions as niutually <~greed between the pnrLil!s. 

- t.;ECOND PART will lift and dispose waste from FIRST PART onl) if FIRST PARr ha-. valid & acrl\>:: k!-l I 

authorization/consent to generate waste and operate the specitied unit by relevant SPCB. 

a. First Part states that it has valid unexpired Water Consent under Sectiun 25 ' 26 t'f tho:: \'\ akr \ t ' ·-: 
with Ref No. As Attnched. 

h. fir I Pan :tates t~Hlt it has valid .unexpired Air Consent under Section 2 1'1k::l of thc (.\ir Pn:\c1H iu11 · 11 .1 
Control ot Pollut1on) act 1981 wtth Ref no. As Attached. ~~ 
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,,, ,i ,r. •J•e ari ·in!.!. on am clause or clause5> of thi:; .'\)lreemcni d J ihc ~ .> n;~ nl_, A th Cl. mk·,me 'lerel· -., , : 
• .... ,.i -

i !R\ 1 PAir! and SECOND PART ·hall be refen ed •· ~:!: V~nr~tt " ' r pmt: "'- . H ' ' .[) P' R l :1. 
. t t tira{ion pr ~ eedings shall be condm:ted in i::.ngli:.h and ~hall \ah.e pia.:.: ,,t '\. t: \\ DdlH. In h I 1".:: • rn tr :· 

,,\, Md. including. interim awards, if any. shall be final and binding upon both panie:- . ' 

'11~_1 \! t to the pro\·isions of the-foregoing, clause, FIRST PART and SECON D PART mut~ll;. ag.rce that the -=•HI • , i 

'Ne\\ Delhi alone. to the exclusion of any other, shall have the jurisdiction. 
·-·.r w • 

./. 
' '" ' \gr.:ement is signed on this day, 29th .June 2022 at GAUTAM BUDH NAG.j.R.UTT.-\.R PRADE ·H-

~ 11111119. 

"hn:l' Bhageshwari Papers Pn Ltd Unit 1&2 

'\.; ulle &Designation 
! ..:_i~ndra Kumar Tev.,ari 
\·1anager Administration 

'\.;mH.: & Designation 
\ J itya Kaushik 

:'l:lana~er ETP 

· '-~ I '19AAACB9178R lZR 
\ '\:"' AAACB9178R 
.111\ \: : +91 9837066491 
\ l:l tl:!>hpplmzn@gmail .com 

·~. 
For Sheetahl ·waste ~lanagement Project 

2. AMAN SAINI 

I IJ I . 
,; (..,.: . -

' · 
""' 
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------ ------ l 

ANNEX C R£-1 

Waste Management & Hnnt\lin~ St;>n il:c C har~.'.\ 

I i"' anm:xurc is in ..:nnjunction '"ith Agreement signed het,\ccn FIR ':iT PAIZ I (\ ·h . SH\UT BH -\.C [~H\\ \R i 

I' \I'EH.:-.i PVT LTD lNIT 1&2) and SECOND PAR.T-SHEETAL.-\ WASTE MANAGF.~lE'\T PRO.IFCT ' '" 
:!H'".l i.IN E 2022. 
First part will pay Rs. 20,000/- (Rupees Twenty Thousand Only) Plus 18':tli CST to scnmll pan tll\\ arlls :-.lon­
R~:fundablc lifetime !Vlembership Deposit charge which will be applicable from the th1tc uf signi ng uf this 

:ll,!.I'CCIIICilt. 

Category- A (Payablt· by Sht·et ~d ,, Waste Mana!!l'm c nt Pr~tj,· •: t l 

~.~1 T,peHazklrdousfNon--ha7.l;~lous - -------- -- ----~- - -- - \ 
Sl. No. . W Ap(lrox. Quantity S\VMY/HP L lh tes . 

i aste \ · \ 
\.- _ _ _ ______ I 

I I I 
' I I 

: I. \ Discarded Drums (220 Ltr\ PVC/MS As Per Actual \ Rs.4\l01- Per ll nu~1 \ 

~ I \-- - - ---

2. Used Oil .'\ s \' ~:r -\~ l u ~-!1 
\ --- - -1-----··--- -,---·----·---- - -----·· 

\\ .._ (111\i(l - i' . I \ i!U il i 

E-Waste I 

3. ( Desktop,Laptop,Monitor.CPU ,UPS. As Per Actual I 

\ 
Rs.\2 - f\:r Kg 

Industrial Battery, etc 
~-----L------------------~~--------~------------~·--------- ---- ~ -- /'< 

a) l i ~cd Oil\\ tJStc must comply with parameters as per Sdll:dulc V 1':111 .\ nr II \\ 1( \l b •. 1.~ . \ '.11! ' .. . . . . : • 

II) SF.l'OND I'Afrl "ill on!~ pa~ liu· I iiii~ dmm~ ~~r ~2t ll ik r, c o~ paci l ' . \' .11'1 1 ! \ ! ~c\ ,\ru 111·: " 1111 '1";1'1 \11: :, , . 1 . .:. : · · 11c1, '-' •II l' c Ire.:, ,\ 
<.:hargt: . 

r l t)uolt!d rates or disu1nkd drums are cxclusivt! or t.iS.I. 

Sl. No. 

5. 

Category-B Disposal Charges (Payable by Shree Bhageshwari l,apers 'Pvt Ltd ) 

Type Hazardous /Non-hazardous 
Waste 

Transportation 

Approx. Quantiry 

As Per Actual 

As Per Actual 

As Per Actual 

As Per Actual 

SWMP Rates in Rs. 
'Per KG f PiN:l: 

Rs. I Si-Per 
KG+GST(\&%) 

Rs . ~ -,_ 
b\..:1\+GST\ \ l:l"'ol 

R:;. \ 1/-Pl.:'r 
KG-t-UST( 18% ) 

Rs. \ 1·'-Per 
KG+GSTl I ~~1 • ) 

L--SH_R_E_E ..L.81.J_A_G_E_SH--W-t:-~R-. I -PA_P_E._R_S -PR-IV_A._T_E_U_M_IT-ED ___ ..______ _ -~, A - _ A---
~-::\1 ,. n SUBHA~~A ' t ) 

I((~ I ~f\ ~ W -* --

' ., 
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6. Loading In the scope of clit•nt 

\'I !~..._ SHI'{~E BHAG ES_HWARI P_APERS PVT L TO UNIT- I &2 can alsn st·nd waste~ dir~ctl .~· to ,,.,.u,ul p:trr plaut lt •l'nt t·d .. 
1) . _(,. Il l SIDC lndustnal At·ca, Stlwndrabad. Bulandshahr. U. P. :!03206 

I'\ \'MENT TERMS: 

!'he Custom er shall make Full Payment withr' 11 1 · d ) il) ' 

TERMS & CONDITIONS 

a) F lllST PART shall ensure that the above Hazardous W~stc must be packed in proper· containcr·s/gunn ~ bags su a tu 
pr~\·cnt any damage/spillage of the material, during transit at FIRST P.o\ RT pl:~nt. Containers/Gunny bn g arran ged by 
FIRST PART s h:tll be of metallic/PVC and kept at the stornge pl:1cc under l' ll ' cr. Containc:rs' wdght will :1 1'" he .Hi ckel in 
rh ,. we ight oftotai .Hnz~rdous \~1astcJNon-l-l nzardotrs \oV11ste and those are not on returnable basis . 

h i F IRS I' PART shall deliver their waste at SECOND I'ARl unit at D-26, l:PSIDC ludu,t•~bli .-\.rca , Sikafl(lr :ll>:ul. 
llulandshahr, l '. P. 203206 and/or A-3/9, UI>SJDC Gopalpur. Sik:wclrabnd. Bulandshnhr. l'.P. -2032(15 at it s " "' nl' o~r . 

rJ Member have to ensure a lifting of minimum 250 1\g waste in one time per quat·tn or 1{; .-J:'t)!l-"<.ST IS": ro 

minimum charges whichever is higher. 

di The transport l'lrarl!CS arc subject to revision iffucl prices Hrc increased or decreased hy Govt'r nmell t. 

1·1 Lc:ll<-proofp:lcldng & proper correct labeling as per HW Rules will be ensured hy FIRST PART for safe tn1n~ purtati1i~ 
\·Vas te material sh:11l be properly pncked, scaled and In belled by the FIRST PAHT 11s per Rules. -:t1 .... 
As per Rule 8 of the H11zardous and Other Wastes (Management and Tr:tnsboundat·y Movement) Rules, 20 16 ns amended 
FIHST PART (Hazardous Waste Generntor) needs to send/dispose the Hazardous Waste within 90 days frnm their Plant 
failing which ngrccment can be terminated without any notice. 

!!I Payments shall be mnde through Cheque/NEfTI RTGS. 

h J TAXES I L£Vl£S: - All Government I Municipal Tnxc~ I Duties/ Levies/ Octroi I Service Tax or· CST ! Toll~ ere .. a•. 
applic:rble from time to time, will be payable by FIRST 1',\RT. 

i) !'here shall be NO goods I w:tste sent (or given) by FIRST PART to SECOND PART other thnn mentioned in t hi- -\nncxurc 
or mutu:llly agreed & signed between the parties. 

tl The llllllcriltl from FlllST PART to SECOND PART to be lifted I.Jy SECOND PAHT. FIRS'I PART will int ir11 a1(· SECOI\'D 
1'<\HT when material is ready. SECOND PART will arrange for· t•·anspurtat·ion & FIHST !' \RT_.»;.!!!:;::tzr:m::~~: 

lra nsportution . Fn·il!hl tu he sett led before liftin g lhl' "'"'"'·ial. 

;\. . 

d 

0 

\.\.· 

2 
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6/8/23 , 5:43 PM 

ANNE~uPE!- .R]E-~ 
about:blank . ~ 

GROUND WATER DEPARTMENT 
(Namami Gange & Rural Water Supply Department) 
Ministry of Jal Shakti 
Government of Uttar Pradesh 

Form 8 (E) 

[See rules 15(2)] 

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR INDUSTRIAL/ 
COMMERCIALIINFRASTRUCTURAL OR BULK USER OF GROUND WATER) 

Serial No.: 202302000070 

Name of the Owner 

Address of the Applicant 

Date of Submission 

Company Name 

Location Particulars 

District 

Plot No./Khasra No. 

Ward No./Holding No. 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG040900 

VALID FROM 18/03/2023 TO 31/07/2025 

DIVESH BANSAL 

9TH KM STONE, BHOPA ROAD, 

MUZAFFARNAGAR, UTIAR PRADESH 

03/02/2023 

M/s SHREE BHAGESHWARI PAPERS PVT 

LTD 

Muzaffar Nagar 

9TH KM STONE, BHOPA ROAD, 

MUZAFFARNAGAR 

Application No. 

Specimen Signature 

Company Address 

Block 

Municipality/Corporation 

Particular of the Existing Well and Pumping Device 

Date of Construction/Sinking of the Well 06/02/1995 

Type otWell Tube Well/Boring 

Purpose of well Industrial 

Strainer Position (For Tube Well) 

Type of Pump Used Submersible 

Operational Device Electric Motor .. 
Date of Energlzation (In Case of Electric Pump) 

Maximum Allowable Rate of Withdrawal 
(m3/hr.): 

Maximum Allowable Annual Extraction of 

Ground Water: 

Reason for renewal of N.O.C. 

lf-f.ait:~. ~ ~ il'iT <lmliT 

Against Case 

about:blank 

131 .00 

402425 

TRANSF ER OF CGWA TO UPGWD. 

Depth of the Well (In meter) 

Assembly Slze(For Tube Well) 

H.P. of the Pump 

Rate of Withdrawal (m31hr.) 

11/02/1995 

Maximum Allowable Running Hours Per Day: 

Recharge Required 

MZFN0223RIN0128 

9TH KM STONE, BHOPA ROAD, 

MUZAFFARNAGAR 

Munic1pal Corporation/Nagar Palika 

Panshad, Muzaffar ~ agar 

N/A 

N/A 

180.00 

25.00 

131.00 

9.00 

0.00 

1/3 
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6/8/23 , 5:43 PM about: blank 

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the locat1on specified for extraction of ground water at a rate not exceeding that as shown at Sl. (3j), for 
Runnmg Hours per day , and for max1mum allowable annual extract ion of ground water and 1s valid subJect to the observance of the conditions stated overleaf. 

• Holder of this NOC IS hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form. 

Conditions 

(1) In case of any change of ownership of /he proposed well , fresh authorization has to be obtained. 

(2) No change of location, design , rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior 
permiSSIOn of the Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization. 

(3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters( conforming to SIS/IS standards) having 

telemetry system 1n the abstraction structure, which record rate and quantum of extraction , at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter 

has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the we ll as shown in item 3(k) shall not exceed to the recorded rate from water 
meters 

{4) The concerned Authority reserves the ri ght to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so dem ands. 
(5) In case of any change of ownership of the exist ing well , fresh registration has to be obtained. 

(6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this certificate shall be made without prior 
permiSSion of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration. 

(7) n case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during verificat ion at any subsequent 
stage, this registration is liable for cancellation. 

(8) The Certificate of Authorization/ NOC shall be valid for a period of fi ve years from the date of issue. The applicant shall have to apply for renewal through a fresh applicat10n, at least 
ninety days pnor to exp1ry of its validity. 

{9) Construction of piezometers and installation of digital water level recorders with te lemetry shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate 

with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this office on monthly basis. 
(10) Guidelines for Installation of Piezometers and their Monitoring 

Piezometer is a borewell/tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take water 

sample for water quality testing whenever needed. General guidelines for installation of piezometers are as follows for compliance of NOC: 

·The piezometer is to be installed/constrUcted at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn . The diameter of the piezometer 
should be about 4" to 6". 

·The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometer are installed the second 
piezometer should monitor the shallow ground water regime. It wi ll facilitate shallow as well as deeper ground water aquifer monitoring. 

• No of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table: 

S.No 

4 

Quantum of Ground water withdrawal (cum/day) 

< 10 

11 - 50 

50- 500 

> 500 

No.of piezometers required 

0 

Manual 

0 

0 

0 

Monitiring Mechanism 

DWLR with Telemetry 

0 

0 

• The measuring frequency should be monthly and accuracy of measurement should be up to em. the reported measurement should be given in meter up to two decimals. 

· For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR ) with telemetry system should be used for accuracy. 

• The measurement of water level in p1ezometer should be taken, only after the pump1ng from the surrounding tube wells has been stopped for about four to six hours. 

· All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the piezometer in to the 

Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation. 
• The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality may be got analyzed from NABL 

approved lab. Besides, one sample (1 lt . capacity bottle ) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis. 

· A Permanent display board should be installed at piezometerfTube wells site for providing the location, piezometer/ tube well number, depth and.zone tapped of piezometer/tube well for 

standard referencing and identification. 

• Any other site-specific requirement regarding safety and access for measurement may be taken care of. 

( 11 ) Any other condition(s) that may be imposed by the concerned Authority. 

(12) In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at any subsequent stage, 
this perm1t is liable for cancellation. 

SPECIFIC CONDITIONS: 

(A) For Industrial User: No Objection Certificate for ground water extraction by industnes shall be granted subject to the following specifiC condit ions: 
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water. 

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources. 

iii) All industries abstracting ground water 1n excess of 100 m3/d shall be required to undertake annual water audit through Confederation of Indian Industries (C II)/ Federation Indian 

Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries/ Laghu Udyog Bharati certified auditors and submit audit 
reports within three months of completion of the same to Ground Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% 

over the next five years through appropriate means. 

iv) Construction of observation well (s) (piezometer)(s) with in the premises and installation of appropriate water level monitoring mechanism as mentioned in General Condition no.10 shall 
be mandatory for industries drawing/ proposing to draw more than 10 m3/day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer 

(observation well) shall be constructed at a minimum distance of 50 m from the bore we ll/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the 

pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP. 
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical , p armaceut1cal , 

dyes, pigments, paints, texti les, tannery, pesticides/ insecticides, fertilizers, slaughter house , explosives etc.} shall store the harvested ra in water in surface storage tanks for use in the 

industry. 

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited. 

vii ) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical , Coal washeries, other hazardous units etc. (as per CPCB 

list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution. 

(B) lnfrastructural User: The No Objection Certificate for ground water abstraction wi ll be granted subject to the following specific conditions: 
i) ln case of infrastructure projects that require dewatering, proponent shall be requ1red to carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and 

submit the data online to Ground Water Department. UP as applicable. Mon1tonng records and results should be retamed by the proponent for two years, for inspection or reporting as 

required by District Ground Water Management Council. 

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20m3 /day. The water from STP shall be utilized for 
toilet flushing , car washing , garden1ng etc. 

about: blank 2/3 
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6/8/23, 5:43 PM 

Date :08/06/2023 

Place: Muzaffar Nagar 

about: blank 

about:blank 

This certificate is electronically generated and does not require digital signature 

3/3 
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7/20/23, 12:03 PM about: blank 

GROUND WATER DEPARTMENT 
{Namami Gange & Rural Water Supply Department) 
Ministry of Jal Shakti 
Government of Uttar Pradesh 

Form 8 (E) 

[See rules 15(2)] 

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR 
INDUSTRIAL/ COMMERCIALIINFRASTRUCTURAL OR BULK USER OF GROUND WATER) 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG031479 

VALID FROM 18/03/2023 TO 31/07/2025 

Serial No.: 202302000071 

Name of the Owner 

Address of the Applicant 

Date of Submission 

Company Name 

Location Particulars 

District 

Plot No./Khasra No. 

Ward No./Holding No. 

DIVESH BANSAL 

9TH KM STONE, BHOPA ROAD, 

MUZAFFARNAGAR, UTIAR 
PRADESH 

03/02/2023 

M/s SHREE BHAGESHWARI 

PAPERS PVT LTD UNIT - 2 

Muzaffar Nagar 

9TH KM STONE, BHOPA ROAD, 
MUZAFFARNAGAR 

Particular of the Existing Well and Pumping Device 

Date of Construction/Sinking of 09/05/2009 
the Well 

Type of Well Tube Well/Boring 

Purpose of well Industrial 

Strainer Position (For Tube Well) 

Type of Pump Used Submersible 

Operational Device Electric Motor 

Date of Energization (In Case of Electric Pump) 

Maximum Allowable Rate of 
Withdrawal (m3/hr.) : 

Maximum Allowable Annual 

Extraction of Ground Water: 

125.00 

433406 

Reason for renewal of N.O.C. TRANSFER OF CGWA TO UPGWD. 

lf-1. ail:~. ~ 01 cfl o:ftct"! 01 em 'Cfm1JT 

Application No. 

Specimen Signature 

Company Address 

Block 

Municipality/Corporation 

Depth of the Well (In meter) 

Assembly Size(For Tube Well) 

H.P. of the Pump 

Rate of Withdrawal (m3/hr.) 

16/05/2009 

MZFN0223RIN0129 

9TH KM STONE, BHOPA 

ROAD, MUZAFFARNAGAR 

Municipal 
Corporation/Nagar Palika 

Parish ad. Muzaffar Nagar 

N/A 

N/A 

180.00 

25.00 

125.00 

Maximum Allowable Running Hours Per 10.00 
Day: 

Recharge Required 0.00 

about:blank 1/4 
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7/20/23, 12:03 PM 

Against Case 

about: blank 

about:blank 

2/4 
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7120123 , 12:03 PM about: blank 

• This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified for extraction of ground water at a rate 

not exceeding that as shown at Sl. (3j) , for Running Hours per day , and for maximum allowable annual extraction of ground water and is valid 

subject to the observance of the conditions stated overleaf. 

• Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form . 

Conditions 

(1) In case of any change of ownership of the proposed well , fresh authorization has to be obtained . 

• (2) No change of location, design , rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this 

certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this 

authorization . 

• (3) For the purpose of measuring and recording the quantity of ground water extracted , every said user shall affix digital water flow 

meters( conforming to BIS/IS standards) having telemetry system in the abstraction structure. which record rate and quantum of extraction , at 

outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the 

contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water 

meters 
• (4) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons , if the 

situation so demands. 

• (5) In case of any change of ownership of the existing well , fresh registration has to be obtained. 

• (6) No change of location , design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this 

certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cance llation of this 

registration. 

• (7) n case , any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect 

during verification at any subsequent stage , this registration is liable for cancellation. 

• (8) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for 

renewal through a fresh application, at least ninety days prior to expiry of its validity. 

• (9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone 

tapped of piezometer should be commensurate with that of the pumping well. The data , obtained from digital water level recorders shall be 

made available to this office on monthly basis. 

(1 0) Guidelines for Installation of Piezometers and their Monitoring 

• Piezometer is a borewell/tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring 

equipment. It is also used to take water sample for water quality testing whenever needed . General guidelines for installation of piezometers are 

as follows for compliance of NOC: 

• • The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being 

withdrawn. The diameter of the piezometer should be about 4" to 6". 

• • The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one 

piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper 

ground water aquifer monitoring. 

• No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table: 

S.No 

2 

3 

4 

Quantum of Ground water withdrawal (cum/day) 

<10 

11 -50 

50-500 

> 500 

No.of piezometers required 

0 

2 

Monitiring Mechanism 

Manual 

0 

0 

0 

DWLR with Telemetry 

0 

0 

2 

• • The measuring frequency should be monthly and accuracy of measurement should be up to em. the reported measurement should be given in 
meter up to two decimals. 

• ·For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with 

telemetry system should be used for accuracy. 

• ·The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for 

about four to six hours. 

·All the details regarding coordinates, reduced level (with respect to mean level). depth, zone taped and assembly lowered should be provided 

for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh , and for its validation. 

• • The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. 

Quality may be got analyzed from NABL approved lab . Besides, one sample (1 II. capacity bottle) to the concerned Director, Ground Water 

Department, Uttar Pradesh , for chemical analysis. 

·A Permanent display board should be installed at piezometer/Tube wells site for providing the location , piezometer/ tube well number, depth 

and zone tapped of piezometer/tube well for standard referencing and identification . 

• • Any other site-specific requirement regarding safety and access for measurement may be taken care of. 

• (11) Any other condition(s) that may be imposed by the concerned Authority. 

about: blank 3/4 
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7/20/23, 12:03 PM about: blank 

• (12) In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect 

during verification at any subsequent stage , this permit is liable for cancellation. 

• SPECIFIC CONDITIONS: 

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the foll owing specific 

conditions: 

• i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired 

quantity of water. 

• ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources. 

• iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of 
Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry {FICCI)/ National Productivity Council {NPC)/ PHD Chamber of 

Commerce & Industries/ Laghu Udyog Bharati certified auditors and submit audit reports within three months of completion of the same to 

Ground Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next 

five years through appropriate means. 

• iv) Construction of observation well{s) (piezometer){s) within the premises and installation of appropriate water level monitoring mechanism as 

mentioned in General Condition no.1 0 shall be mandatory for industries drawing/ proposing to draw more than 10m3/day of ground water and . 

Monitoring of water level shall be done by the project proponent. The piezometer {observation well) shall be constructed at a minimum distance 
of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ 

wells. Monthly water level data shall be submitted online to the Ground Water Department, UP. 

• v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute 
ground water (chemical , pharmaceutical , dyes, pigments , paints, textiles , tannery, pesticides/ insecticides, fertilizers , slaughter house, 

explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry. 

• vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited . 
• vii) Industries which are likely to cause ground water pollution e.g. Tanning , Slaughter Houses, Dye , Chemical/ Petrochemical, Coal washeries, 

other hazardous units etc. {as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water 

pollution. 

• (B) lnfrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions: 
• i) In case of infrastructure projects that require dewatering , proponent shall be required to carry out regular monitoring of dewatering discharge 

rate {using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results 

should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council. 
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20m3 /day. 

The water from STP shall be utilized for toilet flushing , car washing , gardening etc. 

Date :07/07/2023 

Place:Muzaffar Nagar 

This certificate is electronically generated and does not require digital signature 

about: blank 4/4 
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REPORT 

ON 

Adequacy Of Existing Effluent Treatment Plant 

(ETP) For Treatm nt Of Effluent To Be Generated 

From Expand d Capacity 

(120 TPD Kraft Paper) 

AT 

Shree Bhageshwari Papers pvt. Ltd, Unit-1 

9th Km Stone, Bhopa Road, Muzaffarnagar (UP) 

Prepared by 

Dr. Suresh Panwar 
Ex-scientist G & Head 

Environment Management Division 
Central Pulp & Paper Research Institute, Saharanpur 

July, 2020 

615



@ 
Dr. Suresh Panwar 

M. Sc., Ph. D. 

PREFACE 

Consultant (Env) 
Ex. Scientist 'G' & Head EMD, CPPRI , 

Min. of Commerce & Industry. GOI 

e Pulp & Paper industry is categorised under Grossly Polluting 

Industry. In recent past , the pulp & paper industry particularly 

operating in river Ganga basin has implemented various measures to 

upgraded process to reduce fresh water consumption , effluent load 

as well as to upgraded existing Effluent Treatment Plant (ETP) up to 

tertiary treatment level to treat effluent to achieve the discharge 

standards stipulated by regulatory agencies. As a result the mill has 

pgraded their process & ETP in accordance to their installed paper 

oduction capacity and now operating their ETP efficiently & 

regularly to meet the discharge norms before discharging to 

rain/river. 

The present report on adequacy of existing ETP is prepared 

sed on information provided by mill & discussion held with mill 

cials during visit to mill for treatment of effluent to be generated 

m 120 tonne/day paper manufacturing from waste paper. 

Resi. : 4, Gayatri Green, NH-58, By Pass. Kanker Khera, Meerut-250001 

i 09412233557 e-mail spcppri@gmail.com 
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.. 

ageshwari Papers Pvt. Ltd. Unit I is located at gth km stone, Bhopa 

~&.;w. M-ctraffarnagar, U.P. The mill is manufacturing around 100 TPD Kraft 

ste paper only. Earlier mill was using around 20 TPD chemical 

g with waste paper. The mill has stopped pulping of agro 

ow using only mixed waste paper (imported and indigenous). 

· gle paper machine and has implemented some modification in 

including manufacturing of high grammage paper product 

increased production upto 120 TPD. However the average 

AIIJII!!t;~n:~aua:mn is below 100 TPD. 

· ing paper machine can manufacture kraft paper upto 120 TPD 

·en high grammage paper is to be manufactured depending on 

lotltilfrilj!f; n!alliretm· ent. The objective of present report is to assess the adequacy 

c.-.. 

ent Treatment Plant ( ETP} for the treatment of milt effluent to 

om 120 TPD. The report is prepared based on information given 

ussion held with mill official during visit to mill. 

ATER CONSUMPTION 

esh water consumption for present paper production 100 TPO 

· is given below 

Unit At 100 TPD,m3/d At 120 TPD,m3/d 

.l -
Pulp Mill NIL NIL 

I .... Paper Machine 700 750 
.. Boiler (common 500 550 

I c for unit I and II) 
C: Chemical 50 60 

Preparation 
s Domestic so 50 

Total, m3/day 1300 1410 
~ "'-=:.r is common for both unit I and unit II. 

1·-
(} i 
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• DETAILS OF EXISTING EFFLUENT TREATMENT PLANT (ETPf 

e mill has exhausting facility of treatment of effluent to discharge 

standards. The effluent after treatment and meeting 

ischarged to drain which ultimately join the Kali · 

indon. The details of existing ETP are given in fig ·1 

S. No. Units Specification 
1 Equalisation tank with 8.2*6.2*35 

air mixing system val. 178 1 

2 Primary Clarifier 

3 

4 

5 

6 

Aeration tank 
diffused 
system 

Tertiary trea•-...... + 

system- Tube setltter 

Sludge handi g system 
sludge Iter . ess 
(mould type) 
sludge beds 

1*100 
.J ajr/hr 

-2*1838 m3 

. 10.9 m*3.2 SWD 

.198m3 

~ 2 -

For removal of COD 
and BOD 

ForremovalofTSS 

For removal of TSS, 
COD, Colour 
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WATER GENERATION And THEIR CHARACTERISTICS 

t of the unit operation involved in paper making is completed with 

er. Fresh water is used mainly for cleaning and washing of wire and 

per machine, boiler feed water etc. The fresh water used for the 
rpose ends up as waste water which after treatment is discharged to 

e waste water generation and their characteristics are given below 

5..No.. Details Value 

:· 
!i -

..... 

.: 
11 
I : 

5 

Inlet p/c Outlet p/c 
Paper production, t/d 100 
Effluent flow, m3 /d 600 600 
Ph 6.8 7.2 
TSS~mg/1 800 150 
COO, mg/1 5000 4000 
BOO, mg/1 2200 1550 

~~'....:CV ASSESSMENT OF EXISTING ETP FOR TREATMENT OF 

FROM 120 TPD PAPER 

at:tA!Duacy of existing ETP consisting equalisation tank, primary clarifier, 

tan , secondary clarifier, tertiary treatment system (fig 1) is assessed 

n-c:~"""· ent of effluent to be generated from maximum production i.e. 120 
e etails of unit size and their adequacy are given below 

r production, t/d 

850 (35 m /hr) 
7.2 
150 (101 kg/d) 
4200 (2835 kg/d) 
1650 (1114 kg/d) 

620
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@ 
• ETP Adequacy Assessment 

a. Equalisation tank with air mixing system 

Av. Flow, m3/d 675 (28 m3/hr) 
Peak flow, m3/d 850 (35.5 m3/ hr) 
Vol. Of tank, m3 178 
Ret. Time at peak flow, hr 5.0 

Comments- Size of equalisation tank is adequate to handle effluent load from 

120 TPD paper. 

b. Primary Clarifier 

Unit size- q,9.2*5 m SWD 

Vol.- 332m3 

Surface area- 66 m2 

Av. Flow- 675 m3/d (28 m3/hr) 

Surface overflow rate (SOR)- 10 m3/m2d (<20) 

Retention time- 12 hrs (9.0 hrs at peak flow) 

Comments- unit size and capacity is adequate for handling of more than the 

effluent load from 120 ITPD 

c. Aeration Tank- With Diffused Aerators 

Size- 24.3 m*6.5 m H 

Vol.- 3012 m3 

v. Flow- 28m3 /hr (peak flow-36 m3 /hr) 

lSS- 3000 mg/1 

I Ratio- 0.15 

621



. loading rate- 0.35 kg BOD/m3d (<0.5) 

en requirement to achieve < 30 mg/1 BOD 

D load after P/C- 1114 kg/d {47 kg/hr) 

en required- 56.0 kg/hr 

ai requirement under standard conditions- 3900 m3/hr 

......,....,_'-'f.ty of air blower-1 *100 HP -3300 m3 air/hr 

2*75 HP:-2*1838 m3air/hr 

ments- size of aeration tank and oxygenation capacity of blowers is 

SIIU't..,.,. ... ""te to handle effluent BOD load from 120 TPD paper. 

Secondary clarifier 

· ·le- 10.9 m*3.2 m SWD 

-28 m3/hr 

.... .................. o ,erflow rate (SOR)- 8m3/m2d (<20 m3/m2d) 

Cftfftii'UW~ts- the size and volume of secondary clarifier is adequate to handle 

an the effluent load generated from 120 TPD paper. 

,. ry Treatment System 

settler size- 7.2*2.9*2 m 

- 5 -
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Comm~nts- size and volume of Tub settler is adequate to handle the effluent 

load from 120 TPD paper. 

f. Sludge Handling System 

Sludge filft!r press (mould type)- cap. 5 t soHds/day 

Sludge beds- 5*5 nos. of size Sm x Sm x lm 

Comments- sludge filter press and sludge beds are sufficient and adequate t o 

handle ETP sludge. 

- 6 -
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® 
7.CONCLUSIONS 8t RECOMMENDATIONS 

-The design adequacy of existing ETP given in text report indicates that the exis ing 

ETP consisting equalisation tank} primary clarifier, aeration tank equipped with 

diffusers, secondary clarifier, and tertiary treatment system is adequate and 
sufficient for treatment of effluent to be generated from 120 tonne/day kraft 
paper, if operated under optimum conditions. 

-Mill has installed Polydisc Filter (PDF) for recovery of fibre from effluent. 

-The mill is also suggested to operate the ETP under optimum conditions to achieve 

discharge standards. 

-The mill is also aqvised to use coagulant and flocculant for efficient removal of 

suspended solids through primary clarifier and tertiary treatment system. 

7 

u 
Dr. s.,.. . ~'61 =tt~ ~ 
El.Sc.G & Held 
Environmental Managemen OMeion 
Central Pulp & P..,.. Rese.tn Ina · 
Saharanpur-247001(U.P.} 

• 
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i !tensive & highly polluting industry. 

depend on end product quality to be 

manufacturing specialty paper. In recent past 

of back water into process and also upgraded their 

to tertiary level for treatment of mill effluent to meet 

on information provided by mill related to their water 

· lines given under CPCB Charter as well as criteria given in 

Resi. : 4. Gayatri Green, NH-58. By Pass, Kanker Khera. Meerut-250001 

t 09412233557 e-mail : spcppri@gmail.com 
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1. BRIEF OF THE MILL 

Shree Bhageshwari Papers Pvt. Limited, Unlt-11 located at 9th Km stone, 

Bhopa Road, Muzaffarnagar, Uttar Pradesh is engaged in manufacturing 

specialty paper/ writing & printing/ kraft paper using 100 % waste paper 

depending upon market requirement. The mill has single paper machine of 100 

tonne per day. The waste paper (indigenous & imported) is processed using 

Hicon pulper to produce pulp required for production of paper as per market 

requirement. 

The mill has two units I & II, both the units are located in same premises. The 

boiler installed at Unit-! is common facility to provide stream to both units. The 

mill is using mixed waste paper (imported & indigenous) in different ratio 

depending upon product quality to be manufactured.Unit-11 is a specialty grade 

paper manufacturing unit however it has flexibilityfor production of writing, 

printing paper & kraft paper.s 

2. OBJECTIVE OF THE REPORT 

The mill has implemented various measures in process and upgraded existing 

ETP to comply the CPCB charter, "Water Recycling & Pollution Prevention in 

Pulp and Paper Industry". The main objective of the present report is to assess 

the adequacy of existing Effluent Treatment Plant (ETP) for treatment of effluent 

to comply the discharge norms. 

The report is prepared based on information provided by the mill related to ETP 

Specifications, effluent generation, effluent analysis and discussions with mill 

officials. 

3. WATER CONSUMPTION IN PROCESS 

The paper making process is considered water intensive process and around 

100-110 m3 water is required to produce one tonne of paper. Around 85 -90 % of 

water required is met out by reuse of back water into system and fresh water is 

-.2.-
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required mainly for cleaning of equipment, felt, wire of paper machine, chemical 

preparation etc. 

Recently, CPCB has introduced the Charter with the objective of Water 

Conservation and increase recycling of back water/effluent in Pulp & Paper 

Industries in 2012 & 2015 . The abstract of the same is given below -

Effluent Generation Nonns in the Ganga River Basin States (m3/t of product) 

Category 

A1 : Wood Based Pulp & Paper Mills • 
producing bleached grades of 
c:Mmical pulps. papers. paperboards & • 
newsprint 

Short Term 
Objectives 

50 

Long Term 
O~u 

40 

------------ -- ------------ --- ----- - --- -• ------- -----~ A2: Wood 8as4KI Pulp & Paper Mills : : : 
producing unbleached grades of 1 

chemical pulps. papers and 30 : 20 
papllrboardS : : 

I I I 

--------- --- - ---------------- r ·-- -- ---- -~ ------------ ~ 8 1: A;ro Based Pulp & Paper Mills 1 , 1 

pr ucing bleached grades of : : : 
ch'-'ft'llc.al pulps. papers. paperboards & • 50 40 
newsprint : • 

• - - - - ---------------- - ---- - - - l ------ -- -- 1 -------- - --- ~ 
82: Aaro Based Pulp & Paper Mills : : : 
producing unbleached grades of • 30 • 

20 
1 

p pers and paperboards : • 1 

I 

------- - ----- ----- --- ----- -- -~ - - - -- ----- · -- -- -- -- --- - ~ C1: RCF & Market Pulp Based Paper • 
ills producing bleached grades of 15 : 10 

pnpers, paperboards & newsprint 

- - - - - - - - - - - - - - - - - - - - - - - - - - - - - f" - - - - - - - - - - .,. - - - - - - - - .-. - - .. _ , 

C2: RCF & Market Pulp Based Paper • • • 
·r1s reducing unbleached grades of ; 10 : 6 ; 

pa rs d paperboards 
f t I 

----------- ---- - - --- --------- r ---------- ~ ---- -- ------ , 0 : RCF & Market Pulp Based Specialty , • • 
P per ·us# : so : 40 : 

• • -------- --- -- -- -- - -- ---- ------------ -------------- ----

- 3 
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Based on the fixation of desired results by CPCB, the mill has undergone various 
changes w.r.t. water conservation efforts and specially focused on maximum 
water recycling efforts. 

The tentative fresh water consumption in different process as of now is given 

below: 

Unit/Process Water Consumption, m~/day 

Pulp mill Nil (Backwater) 

Paper Machine (Showers) 1350 

Chemical Preparation 100 

Domestic 50 

Boiler Common and installed at Unit-1 

Total, m~/day 1500 

4. TECHNICAL DETAILS OF ETP 

The mill has already installed and upgraded the existing ETP up to tertiary level 

as per the guidelines given under CPCB charter to meet the discharge 

standards. The details of existing ETP (Fig.-1) are given as under: 

S. No. Details Dimensions Purpose 

1. Equalization Tank with 5.2 m x 5.2 m x 3.0 m Absorption of 

air mixing system Capacity: 81 m3 shock load and 

uniform feeding to 

ETP 

2. Saveall Dia: 5.0 m, Height: 5.2 m Fibre recovery 

Capacity: 1 02 m3 

3. Primary Clarifier Dia: 15.6 m, SWD: 3.4 m TSS removal 

Capacity: 650m3 

4. Aeration Tank- I 24 mx 12 mx4 m 

(Diffused Aeration) Capacity: 1152 m3 

4 -
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24 m x 12 m x 5.5 m Removal of 

Aeration Tank-11 Capacity: 1584 m3 BOD 

'-1 x 150 HP (5000 m"/hr) &COD 

2 x 55 HP (2 x 1703 m3/hr) 

Blowers 1 X 75 HP (1838 m3/hr) 

5. Secondary Clarifier Dia: 13 m, SWD: 3.6 m TSS removal 

Capacity: 478 m3 

6. Tube Settler 7.2 m x 2.9 m x 2 m TSS removal 

Capacity:42 m3 

7. Pressure Sand Filter 1 x 50 m" TSS removal 

(PSF) 

8. Sludge Filter Press Cap. : 5 tonne solids per day Dewaterin of 

(Mould Type) Sludge 

5. WASTEWATER GENERATION AND ITS CHARACTERISTICS 

The mill is manufacturing specialty paper from mixed waste paper. It is important 

to maintain the quality of product as per end application. The fresh water is used 

mainly for cleaning & washing of pulp and cleaning of felt & wire at paper 

machine. The volume of effluent generation and their characteristics are given 

below: 

- Paper production: 100 tpd 

- Fresh water consumption, m3/day: 1500 

- Effluent generation. m3/day: 2300 

- Reuse of treated effluent, m3/day; 1100 

- Final Discharge . m3/day ; 1200 

- 5 . 
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- Effluent characteristics: 

Parameter Value 

Inlet to Primary Clarifier Outlet of Primary Clarifier 

pH 7.8 7.5 

T.S.S., mg/1 1200 120 

COO, mg/1 1050 675 

BOD, mg/f 320 225 

6. ADEQUACY ASSESSMENT OF EXSITING EFFLUENT TREATMENT 

PLANT (ETP) OF UNIT -II 

The adequacy of existing ETP is assessed based on installed /consented paper 

production i.e. 100 tonne/day. The details of units' size and their adequacy for 

treatment of effluent to achieve discharge norms stipulated by regulatory 

agencies are given below: 

a) Equalization Tank with Air Mixing System 

Size: 5.2 m x 5.2 m x 3.0 m 

Volume: 81 m3 

Effluent generation: 

- Average flow: 2300 m3/day, 96 m3/hr 

- Peak flow: 125 m3/hr 

- HRT: 0.8 hr 

Comments: Size of equalization tank for average flow is just adequate. Mill is 

suggested to retain the effluent during peak time in holding tank available in 

plant. 

- ' 
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b) Primary Clarifier: 

- Size: 15.6 m, SWD: 3.4 m 

- Vo ume: 650 m3 

- S rfaoe area: 191 m2 

- A rage flow: 96 m3/hr 

- S rface Overflow Rate (SOR), m3/m2.d: 12 (< 20 m3/m2.d) 

- Re ention time (HRT): 6. 75 hrs 

Comments: Capacity & Size of primary Clarifier is adequate for treatment of 

present effluent load from 100 tpd paper. 

c) Aeration Tank: 

- Volume: 1152 m3 + 1584 m3 = 2736 m3 

Average flow: 2300 m3/day (96 m3/hr) 

- Retention time (HRT): 24 hrs 

- Influent BOD, mg/1: 225 

- Influent BOD load, kg/day: 517 .5 (- 22 kg/hr) 

- MLSS in aeration tank, mg/1: 2500 

- F/M ratio: 0.08 

- Volumetric Loading Rate, kg BOD/m3.day: 0.19 

Air Requirement for Aeration Basins 

- Influent BOD, mg/1: 225 

- BOD Discharge Norm, mg/1: 30 

- BOD load to be removed: 450 kg/day (19 kglhr) 

- Oxygen required per kg BOD removal, kg 02/kg BOD: 1.2 

- Total Oxygen required, kg 02/day: 540 (- 23 0 2 kg/hr) 

- Total air requirement under standard operating conditions, m3/hr: 1650 

- Capacity of air discharge of blower (150 HP), m3/hr: 5000 

(Stand by blowers- 2 x 55 HP and 1 x 75 HP) 

f I 
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Comments: 

The s·ze of aeration tank and air discharge capacity of blower (150 HP) are 

a equate & sufficient to treat more than the effluent load generated from 100 tpd 

paper to achieve the discharge norms. 

d) Secondary Clarifier: 

- Size: ¢ 13m m, SWD: 3.6 m 

Volume: 478 m3 

- Surface area: 133 m2 

- Average flow: 96 m3/hr 

- Retention ime (HRT): 3.60 hrs 

- Surface Overflow Rate (SOR), m3/m2.d: 17 (< 20 m3/m2.d) 

Comments: Size & volume of secondary clarifier is adequate for handling of 

present effluent load. 

e) Tertiary Treatment System 

Tube Settler 

- Size: 7.2 m x 2.9 m x 2 m 

- Capacity: 42 m3 

- HRT: 0.45 hr 

Pressure Sand Filter (PSF) 

- Capacity: 50 m3/hr 

- HRT: 30 minutes 

Commen :Tertiary Treatment System is adequate to handle present effluent 

load. 

f) Sludge Handling System; 

'Fitter "Press \'Nioula, ype) 

Solids processing capacity - 5 tonne solids per day 

Comment: Adequate 

- s -
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7.CONCLUSIONS & RECOMMENDATIONS 

-Based on design specifications of existing ETP given by the mill and discussion held 

with mill officials the existing ETP (Fig.-1) consisting Equalization Tank,Saveall, 

Primary Clarifier, Aeration Tanks equipped with diffusers & blowers,Secondary 

Clarifier and Tertiary Treatment System is adequate for treatment of effluent load 

generated from 100 tpd paper from waste paper. 

-Mill has installed Polydisc Filter (PDF) for recovery of fibre from effluent. 

-Mill is advised to maintain and operate the exiting ETP under optimum conditions 

to treat the effluent to achieve the discharge standard norms. 

-The mill also suggested for efficient use of freshwater with increase reuse of 

treated effluent into process wherever is possible to reduce fresh water 

consumption. 

-The mill is suggested to reuse effluent (SO%) after primary clarifier and SO%after 

tertiary treatment which will help in enhancing performance of ETP. 

9 

~ I 'bf'rl "W'l.<:> 
Or. S.Panwar· . 
E~Se.G & Head O"alon 
Environmental Management M . 
Central Pulp &Paper Research tns~tute 
Saharanpur-247001(U.P.) 
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I 

I 

BETWEEN 

P.LAmC SUPPl.Y AGREEMEN 

K K Dfiplex & Paper Mills Private Umited (First Party) 

AND ~ 

Shreelahageshwari Papers Private Limited (Second Party)--.,·~J;.-

GO 072051 

I . , "). d M ff This Supply Agreement ( 'Agreement 1s ma eat uza arnagar (U.P.) on 1st day of October 
2023("01.10.2023""). 

I 

I 

K K fuplex & Paper MUis Private limited, Jansath Road, Muuffarnagar, (U.P.) a 
comp;ny incorporated under the Compani~s Act, 1956, having its registered office at 8.5 
Km Jal'tsath Road, Muzaffarnagar-251001U.P.- India, hereinafter referred to as "K K Duplex 
& Parer Mills Privata Limited", (which e)(pression shaiJ unless it be repugnant to the 
conteX\ or meaning thereof. be deemed to mean and include its affiliates, successors-in­
interet and permitted assigns)of the fiRST PARTY; ~ .. 

Sub~a~~rt<J ~-~·:']' " ··· ·' '" ··'• ., ;J , .... ~. • """ ~:~~ 
p.. rfFSTEO ( :i I ) 1 __ '7) ;6/1. ~_,~ !. 0 ~~. ~IUtr-· 

otsTRlcT NOT~R , . 9 .P t1~ ' 
MUZAFFARNA A - 0 rurLnno 1 OCT 202} 

' 
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And 

Sh · d office at t"' K.M. Bhopa 
, .. Bhageshwari Papers Private Umited having its reg•stere to the meaning or 

Roact, Muzaffarn-ar u p Which expression shalt unless repugnant 
. . --~ ' . • . . PARTY. " 

context thereof. include its successors and ass1g ns of the SECOND ,.--' 

Priv•t• Umited shall K K Duplex and Paper MHis Pvt Ltd & Shree Bhageshwari P•pers 
be individually referred to as Party and collectively as Parties. 

WHEREAS 

NOW IT IS ifrtf~Y . GREEt' AS FOU.OWS: 

1. Supply and Disposal 

., 
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. . . o- rocessing of Plastic Waste 
Pvt ltd •s assured also to comply with the gutdehnes for c . p h . les • 
Management Ru les 2016 and its subsequent (amendments) 10 t e ru · ~ ... 

I Y. 
. rees ana confirms that it 111

• Shr~e Bhageshwari Papers Private Limited hereby spectfically ag d .
11 

adhere to the 
is. fu lly authorized to undertake the work entrusted h~rein an. WI te management 
provisions of the Environment Protection Act~ 1986 read wtth plastic was r ble rules as 
rule 2016 and subsequent (amendmetlts) in rules and any other app tea ' 

amended from time to time. \ •• 
'\ 

. . . , .. d b K K Duplex and Paper 
IV. Part1es shall carry out monthly reconciliation' of Waste accepte Y 

Mills Pv l td. "' 
"· 

• • • • ~L- • . and confirms th'!:at~=::::::-. ..... v. Shree Bhages wan Papers Pnvate L1m1ted h!teby ~c!fically agrees . . V 
wastes for co- ·,roc:essing in K K Duplex and Paper M ifl$ Pvt Ltd plant from tts 'Jt 
will be only carried out its a. n. O~ · 

1'..... ~~ ~~ ~~ () ~ 
t • • ,. c;;;,. ,. ... ~~~ . . c::t" 

2 Dispos;al Certification ~}- -r _., "'..,~r.~,~'\.., 
.... ~ fP f/. . I 

, "'' oJfJ~• "c.. • . , 
. . . · ~- 'K """ ( Subject to and ir. ~ccordance with the terms and con-:i' ions set forth 1n th1s Agre . en • 

Duplex and Paper tvl ills Pvt Ltd shall isw e a certificate to Shree Bhageshwari Pap~r~~V.:! ~;;; 
Limited, certi fying the scientific disposal of the monthly quantity of Waste deltvere~ 
Shree Bhageshwari Papers Private limited and accepted for disposal by K K D plex and 
Paper Mills Pvt ltd at the Paper plants within 10 days after the month end supply. K K 
Duplex anr' "~per t .. f lls P\'t Ltd shall issue Dispo:;al Certificate to Shree Bhageshwari Papers 
Private Limited. t ; ./ 

l_'l'l 

K K Duplex and Paper il ~ ·P~ltd will issue the waste d !sposal certificate mentioning the 

name of Shr~e Bhageshwari Papers Private Lim ited along with the quantities of Waste 
delivered at the K )( Duplex and Paper Mills Pvt l td. 

3 

4 

Confidtmtiality 
During the Term, the Parties may have access to or obtain certain confidential 
information fro :.-: eit~e r party. The !'arties unde1take to maintain confidentiality of 
informc;;fo:: sr.;. de: ived and not, either by itself or through its employees, agents or 
subcor;trac.~ors, disclose to any thi rd party or se for any purpose other than mentioned 

in this Agreement without the written permission, except as may be reql4l'ed under any 
law. This clause will not apply to information available in public domain. -q 

~ 
'IC't 8 a Duples & Paper MU.ll (PJ ltd. 

Term~ lrtd Ttti nunat~(;n: 

4.1 Term . ,,. __ ,.... .. 

1 ocr zuz~ 
I I 

/

,, ,, I 
' t I 

_j 
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• 

This Agreement shall be valid and binding from the date of its execution till One (l) yea; 
of its execution. The Parties may mutually agree to extend the period of this Agreemen 

by such additional period as they may deem fit. 

5•2 Termination 

5.2.1 This Agreement can be terminated by K K Duplex, by giving 15 days' notice period, 

on any of the following grounds: 

l. Any permission is found to have not been obtained or maintain~ by Shree Bhageshwari 
Papers Private Limited with respect to collection, supply, storage fi#id delivery of Waste. 

Il Any pem i:>s 'cn is found to have not been obtained or maintained by Shree Bhageshwari 
Papers Private limited in relation to allowing the delivery and disposal of the relevant 

Waste at K K Duplex Paper Plant. ~ 

~ 
5.2.2 Parties may terminate the Agreement after giving a notice in writing of Sixty (60) days 

to the other Party of its ir.tention to terminate the Agreement. -t.~· 
· ·-~ 

~J. 
5.3 C:o mn ·ia T~rm.o; 

5.3. 1 All commercials terms as applicable in this agreement will.,.ee settled between M/s K K 
..fex. ~n Shree Bhageshwari Papers Private Limited. v~ 

5.3.2 Shre~ lihage:. .w;.,ri f>aper:. Privat-e L;rn · ~ ed shall organize to trats'port the plaattFi~Ee:::~ 

5 

to KK Duplex's processing plant at its own cost and risk and shall arr v r 
the agreed quantum of plastic waste through road transportation as utuat~ ~f; 

c2y t~·~'v tiel; ~r 'ry :.;chedule. ~ ';S.I..(J. ·:-<.. , 

~ r --~~'b~'_~~f./'# 
7' ~~~~~,1. " 1i1J, .. ~ .. ,':~ 

~ \:l . ~· ,,. tCl 
o~ ~v~ 
~ v ( 

The P~r1:if· S hereby agree that in the etent performance, in whole or in Vrif . 0 
obligation under his Agreement. h. any Party hereto, is prevented by circumstanc r 
ever t·r t ~t ,! ·e b~y~nd the reasonable control of such Party, or by causes against which 
t he Party could not reasonably make provision (including but not limited to acts of God, 
strike or lockout, fire, e)(plosion, shutdown of Paper Board Plant for any reason, failure of 
E' c;<; '2 •1t i: 1 r {)3ns of t ransportation r communication, riots, insurrections, tidal waves, 
flood, earthquakes, industrial disturbance, inevitable accidents, war (undeclared or 
ded<·;ec:) ~r1'1illr :JOE'S' , blockage~ .. h:gal estrictions or governmental restrictions and the 
1' '''~\ -:ande"'''ti::. ec,ide,nic. the P;11t y who is prevented from performing shall be excused 
~om 0 12 +wnir, fo. i'l re!a~ni!ble ::;~iod o f t im<!, taking into account the cause and its 

dumt11Jn or potentia ?ura ·on). ~ . r~- lot • D\lplcl & Paper Mtul (f) lfrf 

. ) ahl-'./t; s~~ I J)7J I.-. 'C" I c . . ~ 
{/ (,LV I ., ocT 2023 
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6 

7 

Governing Law Disput Settlement 

I. This Agreement shall be construed and interpreted in accordance with and governed 
by the laws of India and the courts at Muzaffamagar, (U.P.), India ~hall have 
jurisdiction over all matters arising out of or relating to this Agreement. ;. 

ii. The Parties agree that any dispute, difference, Etlsagreements arising out of or-:te_fating 
to ~;,;.; ·· ;} -~ c· r.: t ("r;i _ pu! ") L a!l be first sought to be settled through amicable 

discussions between high level officials of each Party and if no amicable settlem~nt to 
any such Di!.t-~Ute :. ac.. ieved \·'.'id·.ir. sixty (60} days of the notice of such D~spute 
existin " t.y- ei'~he r Party to tht: other, then the P·arties shaU resolve such Dispute 
thro· gh arbit1ation. 7t:e arbitration ;)hall be governed by the Arbitration an~ l 
Conciliation Act, 1996. The Parties will at first seek to mutually agree to a sole ~: 
arbitrator and in he ~verr~ the Parties are unable to agree to a sole arbitrator within a t 

period ot· si;.ty \li(,} day· f1om t.·.e a~e of issuonce of a notice for arbitration, then 
each pc2rty Wtil appom~ one arbitrat.:~r and the ~o arbitrators so appoint II 
nominate tha t1-.1rd c.;rbttrator and ttle panel f su(.h three arbitrators sh fll...'l'¥ke 
the arbi ratio.,. The s~z.t of .3rbitl atio,l ha!J be- Muzaffa rnagar, (U.P.). ~ r::: ~·t, 

MisceUaJJitJuus 0 1.\'~--l. ~ 
;>f. z ~"6.~s~~ 
~ q; ~y.?~--~:1. ... ~ .. 
~ \ ~~..,-.."iJ '~~ "C 

\ ,:,~ ~~)\· ... ~ .,.... .I~ - /, ,.. .. _..., cr- " 
No fail 1re ~ - hP. part fJ f any Party to exercise, and no delay in exerci~~~ ;..'Jf/ 
po 12,· or nriv i ll'~,;l~'" .revnder shall cp~r t€" as c wa·w,~.r thereof or a consen~~ 

i. 

nor shall any single or partial exercise of a11y such right, power or privilege preclude 
ar..}r 'J\~·~· ,, f furthe exercise thereof or the exercise of any other right, power or 
priv·l ge:. :1e r edies p ovided are cumulative and not exclusive of any remedies 
prO\ .. .;..;c .:.} c,pp ic bl ilW. 

ii. Entirru Jt~r ~·rJ · L'\-. 

This ,.\g~ ~e .-r.cnt c,·,stitu e.s.; th - · .1tin: ayreem~nt between the parties and includes 
all p;u11 . :~·2s and repre,;e.·1tati.o s, express or implied, and supersedes all other prior 
agree!'r!.::;lt :> , nd rep:0.;e. tations, wri~e or oral, between the Parties relating to the 
subj<:~l o~ c~'- . ht:r£· ~:. t. l) hing which is not constituted in this instrument is not 
part of this Agreement 10,/ 

·:t 

Duplu a ptr:T Milia (f) l M. 

1 OCT t~l 

-------M--~.~-----------------------
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- --... ~---

C!j 
Any arne dment f · 'f· 't · 
ev·d,. d . 0 any provision of this Agreement shall be effect1ve ' 1 

IS 
.,; ce 1n ·r d d 

Shree Bha - wn r~g and signed by both I< K Duplex and Paper Mills Pvt Lt an 
geshwan Papers Privcr•e Limited. 

iv. Furthe sura nee 
-~ 

Each Part ~ r II ~ > - a ~:>r :nptly tak~ such actions and execute such documents as are 
nec. c:s !.i.i rj tc 9· , ful l ff · ed · nd/ or I\ e · (:j • .ect to th~ rights of the other Party contam m a 
contt:tYJpl-tr , by his g~eeme t 

v. Rights Cumulative 

The rights, powers. 

vii. No rartnershir> 

a. Neiti-JN t r. is Agreement nor the performance by the Parties of their respective 

ob'igati:ms 1,mdP.r it st'lalt constitute a partnership, j oint venture or any association 

of rf>r~ons between "' K Duplex and P~p~r Mills Pvt Ltd and Shree Bhageshwari 

Pa pp; Private l.imited ~ .. 
-· ~ 

~)or 

b. Ea< :o, Pr~~ r ~ :J,::oll perform its obligations under this Agreement as an independent 

coL n e -party and not as an agent, employee or representative of the other Party. 

·1: 
0~ 
'"4 ... viii. 

Shree h• :?.eshtnl fi P;~pers Private mite~ agrees and undertakes to indemnify K K 
Duplex for any liability, claims. legal actions ag~inst K K Duplex or any of its directors 

or emrJlo. 'P.eS, arising ovt of any negligent a~ or willful misconduct of Shree 

ShagesJ1watrl PapeM Private limited. C?\. 
Shree '"i'! "'v ~rl PPoers Priv~te li.r;i~ed ~lso agrees to ind~mnify K K Duplex ~ 
nd 'ts dr e<.tor.s or emplovees, from ana ."liamst all losses. act1ons, proceedings, -_ 

a ~ " , . .1 ,-. f lot _.:>uplta a Paper MIDI (I) ltd. ~ 

I I (J i vu-JiiJ'~~ ~ .- '?f ~~d)~~.,.: 
l g 1 ocr 20lJ 

/'"\01 II.Jf '·-'' • • ua • • • • .... ..,._,t!.I.V.t.~ .. \J ~.-.;u ~ . _.. 

3 

J 
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. ~ 
c atrns, emands c . . . . ~ 
a result f b , osts, wards, and damages however arising, dtrectly or mdtrectly, as 

o · reach ofth · A 15 greement due to action or inaction. 

be. Parti I a Invalidity/Severability ' ,fr 
OJ.. 

If any term or · · . · 1 ·d 
provtston of this Agreement shall be held to e tllega , vot or 

unenforceab . h I . d ed 
, . • e rn w o e or tn part. the term or provision shall to that extent be eem · 

n ... f. t 1C ...., p·trt ""f ........ A · · · h · d f th ' • ' .... .n rs greem~mt and the enforceabthty of t e rema1n er o ts 
Acqc>r- ~n"" (' ..... I' L- . • • od 

": - · · ' · '~ · nr.t -c..>e affected. In that event the Parties agree to negotiate m go 
~alt~ to reach an equitable agreement, which shall give effect as nearly as possible to 
,/'-_ £.: 1 r1 en+i-- r ~~ f t L. p ..... . · · 

' " • • 1. • ;J,_,P.~ a. e~ out tn th1s Agreement. ·10 ~ 
~· ~,.. 

x. i:u ttJp(; • n ,:~ 

Sh .. · !!.'hc. .:;c fnvilrfi t:.'a- t!rs PdvlltP. Um lted shall coMply with all laws, rules and 
reg · '; l;ons. 1r.sofar a!' ~he are binding upon or affect operat ions of Shree Bhageshwari 
PaJ .. :'"'r ii•: +~ Ur-:1i~4"'d shall fully c0mply with the Plastic Waste Management Rules 2016 
(HRules") and all statutory modifications/amendment thereof, and shall perform its 
services/obligations and discharge its duties under this Agreement in accordance with 

there R IE>s or any prescribed guidelines under these Rules or by State PorJution Control 
Soc- .--! 'r~rtr~f Pollution Control Board. 

'?J-
IN WlTN~SS WHEREOF, the parties hf1reto hav.e exer.uted this Agreement as of the day and 
year f; .. .-t _,.r,.,ve written 

~ 
For Sl~ ·• ·• ~~- 'ffi!-shwnl'l ~:arc»er:~ Prh·~t . :Jmlted ForK K Duplex & Paper Mills Pvt Ltd 0.,.>. 

~~ 

Name-. Name: Suneel Aggarwal 

(Signat .e e t m (Signature & Stamp) 

Witn s1: 

• J oc r 2uZ3 
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{Signature) 

Witnesses 2: 

~ 
Name: Jagat Si gh Chauhan 

1272, Ram lila Tila 
Muzaffarnagar 

~ I -
la n ifte b'~ 

y 

'L ~ ·~ T "'n~ ,.. ~t · 1;~"1·.·~ . Clmi.fi.ed J!!J"t.11(;,: '-'J.;l->;;;;:"l: ......_ 
-~ ~.~.v.x . . J. /.4 .. :t. .. J . . . ...... ;· ·~,. ....... ~. (,., 

u.~l";'".~;-;. .. .. . ..8.. ... t,·~·/~-~- " ....... .. r . .. ... ~ ~v"~ . . . _ · ~.·~·· T ldentified by ... ::~ .. ~ ; ..... . .. . . t ... .............. . 
J n"J /bO~ - ~ Sub"&ash ._hd~ 0~ .... ~ 

C A N~~ 
DtS_!R!CFrRNAGAP lv.Ut_Ar 

1 0 T JDZ3 

--------
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(GOVERNMENT APPROVED TESTiNG LABORATORIES) 
An ISO 9001 : 2015, ISO 14001 : 2015, ISO 45001 : 2018 Certified Laboratory 

TEST REPORT Page No. : 1 of ;_ 

TEST REPORT No. NCUEP-009/12/11/24/A ULR No.:TC1262124000001321F DATE OF REPORT :1 6/11/2024 

Name and Address of Customer M/S SHREE BHAGESHWARI PAPERS PVT. LTD. 
- 1 

EP-

(!] 

(UNIT-I) 9TH KM STONE, BHOPA ROAD MUZAFFARNAGAR, ·U .P. 

SAMPLING DETAILS 
Ground Water 

12/11/2024 

11/1112024 

CUSTOMER 
Ground Water 

Sample Name 

Analysis Start Date 
Date of Sampling 

Time of Sampling 
Sampling Done By 

Sampling Description 

Sampling Location 

Sampling Protocol 
Packing Condition 

Borewell (Post Monsoon) 

IS : 17614 (P-1) 
Sealed 

S.No. Parameters Unit 

i ----- · 
1 Colour Hazen 

2 Odour -
3 Taste --
4 Turbidity NTU 

5 pH Value I --
6 Total Dissolved Solids I mg/L 

l 

7 Total Hardness (as CaC03) ' mg/L l 
B Calcium (as Ca) mg/L 

9 Magnesium (as Mg) mg/L 

10 Total Alkalinity (as CaC03) mg/L 

11 Chloride (as Cl) 
I 

mg/L 

12 Chemical Oxygen Demand (COD) mg/L 

' 13 Biochemical Oxygen Demand (BOD) mg/L 
I 

14 Nitrate (as N03) mg/L I 
15 Nitrite (as N02) .llg/L ! 

009/12/11/24·1 

~~ "'[!] 
~ 

Ch~ Col' .. 
... ! ~l ~ c• ) I J i_T 

~iii .. ~ ~ 
.. 

Sect: )r' 
,,C'hH1 gc 

Analysis End Date 

Sample ID No. 
Sample Receipt Date 

: 16/11/2024 

: NCUEP-009/12/11 /24 

: 12/11/2024 
Environmental Condition : 25±2°C 

Sample Quantity 
Packing 

TEST RESULT 

: 2+1 Ltr 

: PVC CANE 

Test Method Result Specification /Lim it As Per 

IS:1 0500, Am d. 2018 

Desirable Permiss ible 

Limit Limit 

IS : 3025 (P-4) BDL(DL-1.0) 5.0 15 

IS : 3025 (P-5) Agreeable Agreeable Agreeable 

IS · 3025 (P-9) Agreeable Agreeable Agreeable 

IS : 3025 (P-10) BDL(DL-1.0) 1.0 5 

IS: 3025 (P-1 1) 7.13 6.5-8.5 No Relaxation 

IS : 3025 (P-1 6) 544 500 2000 

IS: 3025 (P-21) I 180 200 600 

IS : 3025 (P-40) 38 75 200 

APHA 3500 (mg) l 20.6 30 100 

IS : 3025 (P-23) I 120 200 600 

IS : 3025 (P-32) I 135 250 1000 

IS : 3025 (P-58) 4 Not Specified Not Specified 

IS : 3025 (P-44) BDL(DL-2.0) Not Specified Not Specified 

IS: 3025 (P-34) I 1.4 45 No Relaxation 

•s · 3 · ~ - e <4> ' . .co ~ -,.; BDL(DL-0.5) Not Specified ~~t S~ecified 

FOR NEW~ NTS & LABORATORIES / ,·-r; ' 
~ '"/ Auth~": ~~~ 
*~- * 

f\. c \.. -
1. The test report refers only to the particular sample/s submitted for t~sting ana hsted paramete rs. 
2. Endorsement of the saMe I neither Inferred nor Implied. 
3. laboratory sha ll maintain the confidentiality of all information related to the samples & test reports. 
4. Complaints about this report should be communicated within 10 days of the issue date of this report. 
S. The report is not to be produced wholly or In part wl~hout prior permission of the Managing Partne r. All disputes su bject to Ghaziabad Jurisdict ion. 

Laboratof] ' : A-11156, Sector-17, (Swadeshi Compound) Kavi Nagar Industrial Area, GHAZIABAD - 201 002 (U.P.) 
Mobile: 9810430345. 92055017881 Website: www.newconlab.in 

E-mail · newconlab@gmail.com, newconlabfinance@gmail.com 

~ 

I 

J 
i 

-j 
-l 

.. 
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won onsulta t Laboratories 
TC -126?1 

(GOVERNMENT APPROVED TES1'1NG LABORATORIES) 
An ISO 9001 : 2015, ISO 14001 : :ZOIS. ISO 45001 : 2.618 Certified Laboratory 

I TEST REPORT No. NCUEP-009/12/11/24/A ULR No.:TC1262124000001321 F 

Page No.:/ o' ' 

DATE OF REPORT :16/11/2024 
~--------------------------------------

~.No. Parameters I Unit Test Metho d 1 Result Specification /limit As Per 

I 
18:10500, Amd. 2018 

Desirable Permissible 

Limit Limit 

16 Sulphate (as 5 0 4) mg/L !S : 3025 (P-24) 34 200 400 

17 Fluoride (as F) mg/L .APHA 4500-F-D 0.15 1.0 1.5 • 
18 Free Residual Chlorine (as Cl2) mg/L IS : 3025 (P-26) BDL(DL-0.1) 0.2 1 0 

19 Chloramlnes (as Cl2) I mg/L IS : 3025 (P-26) BDL(DL-0.1) 4.0 No Relaxation 

20 Phenolic Compound (as C6H50H) . mg/L •s : 3025 (P-43) I BDL(DL-0.0005) 0.001 0.002 

21 Anionic Surfactant (as MBAS) I mg/L ! IS : 3025 (P-68) I BDL(DL-0.1) 0.2 1 0 

22 Iron (as Fe) mg/L I IS : 3025 (P-65) ' 
I BDL(DL-0.01 ) 1.0 No Relaxa tion 

23 Zinc (as Zn) mt;/ ... I ,S : 3025 (P-65) ! BDL(DL-0. 001) 5.0 15 0 

24 Manganese (as Mr-) r.1g/L I IS . 3J;:5 tP-6fj} BDL(DL-0.01 ) 01 03 

25 Lead (as Pb) ;naiL ; . s : 3025 (,=>-55) I BDL(DL-0.01) 0.01 No Relaxa!ton 

ng/l 
. 

tS : 3015 (?-65) 26 Copper (as Cu) 
1 

BDL(DL-0.01) 0.05 1.5 

27 E. Coli MPN/1 00ml IS : '1 622 <:2 Not Specified Not Specifiec . 
28 Total Coliform 1 MP~II1 00m l IS : 1622 <2 Not Specified Not Specif1ea 

**~End of Report .. ** 
Remarks : BDL=Beb w Detection limit. 

11. trg:~ 
1. The test report refe rs only t o the particular sample/s submitted for testing and listed pa rameters. 
2. Endorsement of the same Is neither Inferred nor Implied. 
3. laboratory shall maintain t he confidentiality of all Information related to the 2m pies & ~est reports. 
4. Complaints about this report should be communicated within 10 days of the issue .!ate of :his report. 
5. The report Is not to be produced who lly or In part without prior permission of th~ Man.•ging Partner. All disputes subject to Ghaziabad Jurisdiction 

Lsborator)': 11 - 1.'1 5~. Sector-17. (Swadeshi Compound) Kavi Nagar Industrial Area, GHAZIABAD- 201 002 (U.P.) 
Mobile: 9810430345, 9205501788 1 Website: www.newconlab.in 

E-mail : newconlab@gmail.com, newconlabfinance@gmail.com 

' 
' i 
i 

-1 

I 
-l 

I 
I 

I 

-
! 
t 
I 
I 
J 

. 
I 
~ 

! 
-I 

I . 
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Laboratories 
(GOVERNMENT APPROVED TE TJ"iG L ABORATORIES) 

An ISO 9001 : 2015, ISO 14001 : 2015, JSO .tSOOl : 2018 Certified Laboratory 

TEST REPORT Pa ge No.: 1 o 1 
.-------- ------ - ----- ----·-··-- ----- - - - - - - ----------- -
TEST REPORT No. NCU EP-009/12/11/24/8 DATE OF REPORT : 16/11/2024 

Name and Address of Customer MIS SHREE BHAGESHWARI PAPERS PVT. LTD. 

(UNIT-I) 9TH KM STONE, BHOPA ROAD MUZAFFARNAGAR, U.P. 

1-- -------- ----l-----·-- ··-·- - ·--- ------ ---------- -

Ground Water 

12/11/2024 

] ') ' 'i 1i2Q2.o. 

SAMPLIN.:i Jl':.';"AILS 

Analysis End Date 

Sample 10 No. 
• ample Receipt Date 

16/11/2024 

NCLIEP-009/12/11/24 

12/1 1/2024 

Sample Name 

Analysis Start Date 
Date of Sampling 

Time of Sampling 

Sampling Done By 

Sampling Descripti n 

Sampling Location 

Sampling Protocol 

Packing Condition 

CUSTOMER 

Ground Water 

-:=nvironmental Condition : 25±2•c 

Borewell (Post Monsoon) 

IS : 17614 (P-~) 
eai<Jd 

5Jrnple Quantity 

Packing 

TEST RESUL' 
----

S.No. Param eters Unit Test Method Result 

I -----·r -·-· 
1 Cyanide (as CN) mg/L IS : 30':l5 (P-27) BDL(DL-0.02) 

2 Selenium (as Se) mg/L IS . 3025 (P-65) BDL(DL-0.001) 

3 Arsenic (as As) mg/L ~ ~ : 3'l7 'l (P-f'5) BDL{DL-0.001) 

4 Cadmium (as Cd) mg/L l iS : 3025 IP-65) BDL(DL-0.001 } 

** •End of Repon:*** 

Remarks : BDL=Below Detection Limit. 

EP-009/12/11 /24·1 

Ch~~L 
Arvi:r..d Chaudhary 

Sr. An r~k ~r . 
1. The test report refers only to the particular sample/ • submitted for testfng and listed parameters 
2. Endorsement of the same Is neither Inferred nor Implied. 
3. laboratory shall maintain the confidentiality of al! information related to th oar.1ples & test re;:10rts. 
4. Complaints about t his report should be communicated with in 10 days of thP. ossue oa of this report. 

2+1 Ltr 

PVC CAN E 

-
Specification /Limit As Per 

15 :10500, Amd. 2018 

Des irable Perm issible 

Lim it Limit 

0.05 No Relaxat1on 

0.01 No Reiaxat1on 

0.01 No Relaxation 

0.003 No Relaxat1on 

5. The report is not to be produced wholly or in part Without prior permission of t he Managing Partner. All dispute; su bj~ct to Ghaziabad Jurisdictoon . 

Laboratory "l\-1i1 f 6, Sector-17, (Swadeshi Compound) t<.avt Nagar Industrial Area, GHAZIABAD- 201 002 (U.P.) 
Mobile: 9810430345, 9205501788 1 Website : www.newconlab.in 

E-mail . newconlab@gmail.com. newconlabfinance@gmail.com 

-

-
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Newco onsult ts aboratories 
(GOVERNMENT APJ•ROVED TESTING LABORATORIES) 

TC ··126 21 

An ISO 9001 : 2015, ISO 14001 : 2015, ISO 45001 : 1018 Certified Laboratory 

TEST REPORT Page No. l fl ; 

TEST REPORT No. NCUEP-010/12/11/24/A ULR No.:TC1262124000001319F DATE OF REPORT :16/11/2024 

Name and Address of Customer M/S SHREE BHAGESHWARI PAPERS PVT. L TO. 

(UNIT-II) 9TH KM STONE, BHOPA ROAD, MUZAFFARNAGAR, UTTAR PRADESH, 
INDIA 

Ground Water 

12/11/2024 

'11i'l 1f2 2L'. 

SAMPLING DETAILS 

Analysis End Date 

83 1ple ID No. 
Samp e Receipt Date 

16/11/2024 

NCL/EP-01 0/12/11/24 

12/1 1/2024 

Sample Name 

Analysis Start Date 

Date of Sampling 

Time of Sampling 

Sampling Done By 

Sampling Description 

Sampling location 

Sampling Protocol 

Packing Condition 

CUSTOMER 

Ground Wa .. 2r 

Environmental Condition : 25±2°C 

Borewell (Post Monsoon) 

IS : 17614 (P-1 ) 

ea led 

S3mple Quantity 

Pilr.king 

TEST RESULT 
- ---

II S.No. Parameters Test Method I 
\ 

.. 
·-·--·----~--"H~~-;;;-~ . 

1 Colour IS : 3025 rP-4) 

2 Odour -- IS : 3025 (P-5) ... _ 

3 Taste 

4 Turbidity 

5 pH Value 

6 Total Dissolved Solids 

7 Total Hardness (as CaC03) 

8 Calcium (as Ca) 

9 Magnesium (as Mg) 

10 Total Alkalin ity (as CaC03) 

11 Chloride (as Cll 

12 Chemical Oxygen Demand (COD) 

13 Biochemical .:Jxygen Demand (BOD) 

14 Nitrate (as N03) 

15 Nitrite (as N02) 

EP-01 0/12/"11 /24-1 

, -(!vv------­
Che l<ed by 

- IS · ';ll)'1fi (0 -8) 

NTU IS : 3025 (P-10) 

-- IS: 3025 (P-11) 

mg/L I IS: 3025 (P-16) 
-· 

mg/L 
I 

IS : 3025 (P-21) 
.... 

mgiL I IS : 3025 (t>~:>) 

I mg/L l APHA 3500 (mg) 
! 

mg/L ! IS : 3:J<:5 (P-;:3) 

mg/L ' IS : 3G2~ ' ?-321 I 
i mg/l 

I 
,S : 3Ct2S (P-58j 

rng/L IS : :'!025 :?-44) 
-

moiL I 18 : 302:5 (?-3<1i 

·,-,_,IL I s: ~0:.5 i-'-J4) 

,· 

1. The test report refers only to the particular sampleh submlt;ed for t~sti ng ana ilsteo parameters. 
2. Endorsement of the sar~ Is neither Inferred nor im~ lied. 
3. laboratory shall maintain the confidentiality of all in' ormation related to the ~ar.>ple s & test ' <!Ports . 
4. Complaints about this report should be communicat !d within 10 days of the i ~st.e datF· of thb report. 

I 

I 

I 
' 

I 

I 
I 
I 

I 

Result 

BDL(DL-1.0) 

Agreeable 

Agreeable 

BDL(DL-1 .0) 

7.28 

573 

190 

40 

2~.8 

130 

140 

8 

2 

1.5 

BDL(DL-0 .5) 

2+1 Ltr 

PVl. l.ANF 

Specificatio n /Limit As Per 

15:10500, Am d. 2018 

Desirable Permissible 

Limit Limit 

5.0 F 

Agreeable Agreeable 

Agreeable Agreeable 

1 0 5 

6.5-8 5 No Relaxat ion 

500 2000 

200 600 

75 200 

30 100 

200 600 

250 1000 

Not Specified Not Specified 

Not Specified Not Spec1f1erl 

45 No Relaxat1or' 

Not Specified Not Specified 

5. The report is not to be produced wholly cr In part wi:hout prior perr.1ission of the Mar~gi ng Partner. All lspute~ subject to Ghazlabad Jurisdiction ___ ,._ -
Laborator;' : h ~ f·, !36, Sector-17, (Swadeshi Gompound) '<avi Nagar Industrial Are?.. GHAZIABAD - 201 002 (U.P.) 

Mobile: 9810430345,9205501788 ! Website: www.newconlab.in 
E-mail: newconlab@gmail.com, net.oo:1!abfinance@gmail.com 
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e 'o su tan _ l aboratories 
1_1,1, . ; \ 
ti, .AA· · . e> 
, TC -1262 1 -----------

(GO ERNMENT APPROVEu IE., tiN_;. ... ABORATORIF..s) 
An ISO 9001 : 2015, ISO 14001 : 2015, ISO 45UU1 : 1018 Certified Laboratory 

Page No. : 2 nl ;' 

!TEST REPORT N o NCUEP-010!12/11124/A __ _ ULR No.:TC'l ~62·~ 24000001 319F DATE OF REPORT :1 6/11/2024 

S.No. P::~ rameters l Unit I Tes t Me•n od Result Specificati o n /Lim it As Per 
I 15:10500 1 A m d . 2018 

I 
I I Des irable Perm iss ible 

l I I Limit Lim it 

16 Sulphate (as S04) j mg/L I IS : 3025 (P-24) 4 1.2 200 400 

17 Fluoride (a~ F) mg/L I '-PH . -1!'(1 . -~"-['1 BDL(DL-0 .1) 1 0 1 5 

18 Free Residual Chlorine (as Cl2) J mg/L i IS : 3025 (P-26) BDL(DL-0.1) 0.2 1 0 

19 Chloramines (as Cl2) nng/L IS : 3025 (P-26) BDL(DL-0. 1) 4.0 No Relaxat1on 

20 Phenolic Co pound (as C6H5GH) mg/L IS 3025 IP-43) I BDL(DL-0.0005) 0.001 0 002 

21 Anionic Surfactant (as MBAS) mg/L ' IS : 3025 (P-68) I BDL(DL-0. 1) 02 1tl 
I 

22 Iron (as Fe) mg/L IS · 3025 (P-65) I BDL(DL-0.01 ) 1.0 No RelaJlatlol· 
' I I 

23 Zinc (as Zn) I mg/L 1 18 : 3025 (? -G5) BDL(DL-0.001) 5.0 15 0 

24 : ,VJanganese ,a Mn) m:.;IL r; ! • :J J~5 .,;' .. s ~:. BDL (DL-0.01) 0 1 03 
I 

25 Lead (as Pc1 mg/L s : ~0~5 (? -65) I BDL(DL·0.01) 0.01 No Re l e~xa t to P 

26 Copper (as Cl.) rr.r;/L ,S : SO .. ~ti !?-OS) I B::ll (DL-0. 01) 0.05 1 5 

27 E. Coli MPrl lOOm! I'' · 16:" I <2 Not Specified Not Specif1ed ~ • &-L 
! 

28 1 Total Colifou: MPNi 'IOOml IS · ·,6:!2 1 <2 Not Specified Not Specified 

Remar<s: BDL-=BeiJw Detection limit. 

s 
1. The test report refers only to the particular samp le/~ submitted tor testing a'ld 1is:ed :;ar;,meters. 
2. Endorsement of the same is neither inferred nor im ~ lied. 
3. Laboratory shall maintain the confidentiality of all In orma ion related to th.' s~mpl.-c & t< ; t reports. 
4. Complaints about this report should be communicat'!d within 10 davs of the issu ,~ aate o . h:~ report. 
5. The report Is not to be produced wholly or in part without prior permission of t 1'~ t: · gi'lg artner. All dispute, subJF.! r.t o Ghaziabad Junsdict ion. 

aboratory : A- 1/1 5: 1 Sector-1 7 (Swadeshi Compour1) ' ,,j Nagar Industrial Area, GHAZIABAD- 201 002 (U.P.) 
Mobile: 9810430345, 92055 .17f:.B I Web.5ite: www.newconlab.in 

E-mail · newconlab@gmail.coml newconlabfinance@gmail.com 
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e co nsu I nt aboratories 
(GOVEFNME.NT APl'ROVEH l'l~c;'JJ '; .ABORATORIES) 

Ao ISO 9001 : 2015, ISO 14001 : 2015. ISO 4SOOJ : Z{)l8 Certified l,aboratory 

TEST REPORT Page No.: 'I or I r-------------------------- ----------------
TEST REPORT No. N.:;UcP-01v/12/11/24/B DATE OF REPORT :1 6/11/2024 

---·---- ..... .. 
Name and Address of Customer M/S SHREE BHAGE$HW4.R PAPERS PVT. L TO. 

Sampl Name 

Analysis Start Date 

Date of Sampling 

Time of Sampling 

Sampling Done By 

Sampling Descriptio 

Sampling Location 

Sampling Protocol 

Packing Condition 

(UNIT-11 ) 9TH KM STONE, BHOPA ROAD, MUZAFFARNAGAR, UTTAR PRADESH, 
1lNDIA 

SAMPLING OE'iAllS 
Ground Water 

12/1 1/2024 

·t!J 1 '1'20.2.:1 

CUSTOMER 

Ground Wl'tter 

Borewell (Post Monsoon) 

IS : 17614 (P-1) 

Seal£:cl 

--------- ·~ ·-

Analysis End Date 

Sample ID No. 

16/11 /2024 

NCL/EP-0 1 0/1 2/11 /24 

Sc mple Receipt Date 12/11/2024 

Environmental Condition : 25±2°C 

..i ~IT. ple Quantity 

Packing 

TEST RESULT 

2+1 Ltr 

PVC CAN E 

S.No. Parameters 

I 
Unit ! Test Met: od I Result Specification /Limit As Per 

I IS:10500, Amd. 2018 
-·-

I Desirable Permissible 
Limit Limit 

~ - -·---T ;;,giL-~-1 Cyanide (as CN) IS : 30?5 fP-27) BDL(DL-0.02) 0.05 No Relaxat1on -, ---
2 Selenium (as Se) mg/L IS : 3025 (P-6!1) BDL(DL-0.001) 0.01 No Relaxat1on 

3 Arsenic (as As) I mg/L ·~ : 30?5 (P-~s> BDL(DL-0.001 ) 0.01 No Relaxation 

4 Cadmium (as C.d) mg/L IS : 3025 tP-b::>J l BDL(DL-0.001) 0.003 No Relaxahon 
--- -

Remarks : BDL=Below Detection Limit. 

WK NEWCfJN C.:ON'JIJL.fANTS ~~ LABORATORif.C, 

r~JL 
A Che'tf<e'Q trf.CI rvm.d 1. udh :try 

Sr. Analv~t 
1. The te~t report refer~ only to the po rtic:~ ler sample/s ! bmitted for t~sting and listed p!r~nletl!rs. 
2. Endorsement of the same Is neither Inferred nor Implied. 
3. laboratory shall maintain the confidentiality of alllntormatlcn related to the s<:mples n t e.;t :!ports. 
4. Complaints about this report should be comm nicatt~d within 10 da~ s of the issJe date of this report. 
5. The report Is not to be produced wholly or in part wl :hout prior pern 1ission of the Mar.aging Partner. All d i sput to ~ suhject to Ghaziabad Jurisdiction 

LaboratOI}' : /> ·1 '1 f.S, Sector-17 (Swadeshi Cor'npvu. 1d) :<avi Nagar Industrial Area, GHAZIABAD - 201 002 (U.P.) 
Mobile : 981 0430345, 9205501788 1 Website: www.newconlab.in 

E-mail · newconlab@gmail.com, newconlabfinance@gmail.com 
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~N. H~v~ct- R ~1 :rtolt~) 
Newcon Consultants & &aiJoraforles ~ 

(GOVERNMENT APPROVED TESTING LABORATORIES) 
An ISO 9001 : 2015, ISO 14001 : 2015, ISO 45001 : 2018 Certified Laboratory 

TEST REPORT 

TC-1262 

P•o•No.® 
TEST REPORT No. NCL/EP-035/04/01/25 DATE pF REPORT :09/01/2025 

Name and Address of Customer M/S SHREE BHAGESHWARI PAPERS PVT. L TO. 

(UNIT-I) 9TH KM STONE, BHOPA ROAD MUZAFFARNAGAR, U.P. 

SAMPLING DETAILS 

EFFLUENT WATER 

04/01/2025 Analysis End Date : 09/01/2025 
Sample Name 

Analysis Start Date 
Date of Sampling 

Time of Sampling 

Sampling Done By 

Sampling Description 

Sampling Location 

Sampling Protocol 

Packing Condition 

03/01/2025 Sample ID No. : NCUEP-035/04/01 /25 

Sample Receipt Date : 04/01/2025 

Customer Environmental Condition : 27±2·c 

EFFLUENT WATER BEFORE TREATMENT 

ETPINLET 

IS : 17614 (P-1) Sample Quantity : 2 Ltr 

Sealed Packing : PVC CANE 

TEST RESULT 

js.No. Test Parameters Unit Test Method Results 

1 pH - IS : 3025 (P-11) 7.31 

2 Total Suspended Solids (TSS) mg/L IS : 3025 (P-17) 45 

3 Bio Chemical Oxygen Demand (3 Days at 27"C) mg/L IS : 3025 (P-44) 240 

4 Chemical Oxygen Demand (COD) mg/L APHA-5220 8 1150 

5 Oil & Grease mg/L IS : 3025 (P-39) 5.7 

1. The test report refers only to the part.itular sample/s submitted for testing and II ~ led parameters. 
2. Endorsement of the same is neither Inferred nor Implied. 
3. Laboratory shall maintain the confidentiality of all Information related to the samples & test reports. 
4. Complaints about this report should be communicated w ithin 10 days of the Issue date of this report. 
5. The report is not to be produced whollv or In part without prior permission of the M anaging Partner. All disputes subject to Ghazlabad Jurisdiction. 

Laboratory: A-1/156, Sector-17, (Swadeshi Compound) Kavi Nagar Industrial Area, GHAZIABAD- 201 002 (U.P.) 
Mobile.: 9810430345, 92055017881 Website: www.newconlab.in 
E-mail: newconlab@gmail.com, newconlabfinance@gmall.com 
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Newcon Consultants & laboratories 
(GOVERNMENT APPROVED TESTING LABORATORIES) 

An ISO 9001 : 2015, ISO 14001 : 2015, ISO 45001 : 2018 Certified Lsboratory 

TEST REPORT 
TEST REPORT No. NCUEP-037/04/01/25 DATE OF REPORT :09/0112025 

Name and Address of Customer M/S SHREE BHAGESHWARI PAPERS PVT. LTD. 
(UNIT -II) 9 TH KM STONE, BHOPA ROAD, MUZAFFARNAGAR, UTTAR PRADESH, 
INDIA 

SAMPLING DETAILS 

EFFLUENT WATER 
04/0112025 Analysis End Date : 09/01/2025 

Sample Name 

Analysis Start Date 
Date of Sampling 
Time of Sampling 
Sampling Done By 

Sampling Description 

Sampling Location 

Sampling Protocol 
Packing Condition 

0310112025 Sample ID No. : NCUEP-037/04/01/25 
Sample Receipt Date : 04/01/2025 

Customer Environmental Condition : 27±2"C 

EFFLUENT WATER BEFORE TREATMENT 

ETPINLET 
IS: 17614 (P-1) Sample Quantity : 2 Ltr 

Sealed Packing : PVC CANE 

TEST RESULT 

Is. No. Test Parameters Unit Test Method Results 

1 pH - IS: 3025 (P-11) 6.52 

2 Total Suspended Solids (TSS) mg/L IS : 3025 (P-17) 60.2 

3 Bio Chemical Oxygen Demand (3 Days at 27.C) mg/L IS : 3025 (P-44) 190 

4 Chemical Oxygen Demand (COD) mg/L APHA-5220 B 960 

5 Oil & Grease mg/L IS : 3025 (P-39) 3.4 

... End of Report•• • 

1. The test report refers only to the particular sample/s submitted for testing and listed parameters. 
2. Endorsement of the same is neither Inferred nor Implied. 
3. Laboratory shall maintain the confidentiality of ~ II information related to the samples & test reports. 
4. Complaints about this report should be communicated within 10 days of the issue date of this report. 
5. The report Is not to be produced wholly or In part without prior permission of the Managing Partner. All disputes subject to Ghazlabad Jurisdiction. 

Laboratory: A-1/156, Sector-17, (Swadeshi Compound) Kavi Nagar Industrial Area, GHAZIABAD- 201 002 (U.P.) 
Mobile: 9810430345, 92055017881 Website: www.newconlab.in 
E-mail : newconlab@gmail.com, newconlabfinance@gmail.com 
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Newcon Consultants & &aiJoraforles 
TC~ 

Page~f l 
(GOVERNMENT APPROVED TESTING LABORATORIES) 

An ISO 9001 : 2015, ISO 14001 : 2015, ISO 45001 : 2018 Certified Laboratory 

TEST REPORT 
TEST REPORT No. NCUEP-036/04/01/25 DATE OF REPORT :09/01/2025 

Name and Address of Customer M/S SHREE BHAGESHWARI PAPERS PVT. L TO. 

(UNIT-I) 9TH KM STONE, BHOPA ROAD MUZAFFARNAGAR, U.P. 

SAMPLING DETAILS 

Analysis End Date : 09/01/2025 
Sample Name 

Analysis Start Date 
Date of Sampling 

Time of Sampling 

Sampling Done By 

Sampling Description 

Sampling Location 

Sampling Protocol 

Packing Condition 

EFFLUENT WATER 

04/01/2025 

03/01/2025 Sample ID No. : NCUEP-036/04/01/25 

Customer 

EFFLUENT WATER AFTER TREATMENT 

ETP OUTLET 

IS : 17614 (P-1) 

Sealed 

Sample Receipt Date : 04/01/2025 
Environmental Condition : 21±2•c 

Sample Quantity 

Packing 

: 2 Ltr 
: PVC CANE 

TEST RESULT 

S.No. Test Parameters Unit Test Method Results Specification As per CPCB 
(Max.) 

Inland Public Sewer 

Surface 
Water 

1 pH - IS: 3025 (P-11) 6.78 5.5-9.0 5.5-9.0 

2 Total Suspended Solids (TSS) mg/L IS: 3025 (P-17) 15.4 100 600 

3 Bio Chemical Oxygen Demand (3 mg/L IS: 3025 (P-44) 26 30 350 

Days at 27"C) 

4 Chemical Oxygen Demand (COD) mg/L APHA-5220 B 150 250 Not Specified 

5 Oil & Grease 

Remarks : BDL"' Below Detection limit. 

EP-036/04/01/25-1 

~~Of I 1 

Ch~· ;l, 

mg/L IS : 3025 (P-39) 

.. *End of Report .. • 

1. The test report refers only to the particular sample/s submitted for testing and listed parameters. 
2. Endorsement ofthe same Is neither Inferred nor Implied. 
3. Laboratory shall maintain the confidentiality of all Information related to the samples & test reports. 
4. Complaints about this report should be communicated within 10 days of the Issue date of this report. 

BDL(DL-1.0) 10 

5. The report IS not to be produced wholly u1 lu Jldll without prior permiSJion of the Milnilging Purtner. 1\11 dll;putes subject to Gha71i!h<~tl Jurisdiction. 

Laboratory: A-1/156, Sector-17, (Swadeshi Compound) Kavl Nagar Industrial Area, GHAZIABAD- 201 002(U.P.) 
Mobile: 9810430345, 92055017881 Website: www.newconlab.in 
E-mail : newconlab@gmail.com, newconlabflnance@gmail.com 
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Newco11 Co11sulta11ts & Laboratories 
TC-12621 

··~(ill 
(GOVERNMENT APPROVED TESTING LABORATORIES) 

An ISO 9001 : 2015, ISO 14001 : 2015, ISO 45001 : 2018 Certified Laboratory 

TEST REPORT 
TEST REPORT No. NCLIEP-038104101125 DATE OF REPORT :0910112025 

Name and Address of Customer MIS SHREE BHAGESHWARI PAPERS PVT. LTD. 

(UNIT-II) 9TH KM STONE, BHOPA ROAD, MUZAFFARNAGAR, UTTAR PRADESH, 
INDIA 

EFFLUENT WATER 

04/01/2025 

03/01/2025 

SAMPLING DETAILS 

Analysis End Date 

Sample ID No. 
Sample Receipt Date 

: 09/01/2025 

: NCL/EP-038/04/01/25 

: 04/01/2025 

Sample Name 

Analysis Start Date 
Date of Sampling 
Time of Sampling 

Sampling Done By 

Sampling Description 

Sampling Location 

Sampling Protocol 

Packing Condition 

Customer Environmental Condition : 27±2•c 

EFFLUENT WATER AFTER TREATMENT 

ETP OUTLET 
IS : 17614 (P-1) 

Sealed 
Sample Quantity 

Packing 

TEST RESULT 

S.No Test Parameters Unit Test Method Results 

. 

1 pH - IS: 3025 (P-11) 7.06 

2 Total Suspended Solids (TSS) mg/L IS: 3025 (P-17) 12 

3 Bio Chemical Oxygen Demand (3 mg/L IS : 3025 (P-44) 19 

Days at 27"C) 

4 Chemical Oxygen Demand (COD) mg/L APHA-5220 B 120 

5 Oil & Grease mg/L IS : 3025 (P-39) BDL(DL-1.0) 

.. *End of Report**• 

Remarks : BDL = Below Detection Limit. 

1. The test report refers only to the particular sample/s submitted for testing and listed parameters. 
2. Endorsement of the same Is neither Inferred nor Implied. 
3. Laboratory shall maintain the confidentlallty of all Information related to the samples & test reports. 
4. Complaints about this report should be communicated within 10 days ot the issue date of this report. 

: 2 Ltr 

: PVC CANE 

Specification As per CPCB 
(Max.) 

Inland Public Sewer 
Surface 
Water 

5.5-9.0 5.5-9.0 

100 600 

30 350 

250 Not Specified 

10 20 

5. The report is not to be produced whollv or in part without prior permission of the Managing Partner. All disputes subject to Ghaziabad Jurisdiction. 

Laboratory: A-11156, Sector-17, (Swadeshi Compound) Kavi Nagar Industrial Area, GHAZIABAO- 201 002(U.P.) 
Mobile: 9810430345, 92055017881 Website: www.newconlab.in 
E-mail : newconlab@gmail.com, newconlabfinance@gmail.com 
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flewcon Consultants & laiJoratorles 
TC-12621 

(GOVERNMENT APPROVED TESTING LABORATORIES) 
An ISO 9001 : 20J.S, ISO 14001 : 2015, ISO 45001 : 2018 Certified Laboratory 

Page~ TEST REPORT .. 
TEST REPORT No. NCUEP-034/04/01/25 DATE OF REPORT :09/01/2025 
Name and Address of Customer MIS SHREE BHAGESHWARI PAPERS PVT. L TO. 

(UNIT-I) 9TH KM STONE, BHOPA ROAD MUZAFFARNAGAR, U.P. 

SAMPLING DETAIL 
Sample Name 

Analysis Start Date 

Date of Sampling 

Sampling Protocol 

STACK EMISSION 

04/01/2025 

03/01/2025 

Analysis End Date 

Sampling Done By 

Duration of Sampling 

Sample ID No. 

: 09/01/2025 

: NCL 

IS: 11255 :30 Minutes 

: NCL/EP-034/04/01/25 
Sampling Location 

Equipments Used 

Stack Attached to 
Type of fuel used 

Vayubodhan Stack Sampler No-1 Area Category 
VSS-1 (S.No-321 DTC 01) 

DETAILS OF STACK 
Boiler 

Capacity : 36 TON 
Stack height above the ground 
level 

RDF,Low Sulphur 

52 Mtr Quantity of fuel used ! 220 mt/day,175 mt/day,170 

Stack dia at the top 1200 mm Stack height above the roof top 
Attached APCS see note below Material of Construction : RCC 

Normal Oprating Schedule : 24 Hrs 
Comminssioning date 

PHYSICAL OBSERVATIONS 
Ambient Temperature 14°C Flue gas temperature : 87"C 

Velocity of the flue gases 

Sampling Flow Rate for Gases 

6.8 mtr/sec 

1.6 LPM 

Sampling Flow Rate of SPM : 24.0 LPM 

Quantity of Emission discharged : 22303.62 Nm3/hr 

TEST RESULT 

js.No. Test Parameters Units Test Method Results Specification As 
PerCPCB 

1 Particulate Matters (PM) mg/Nm• IS:11255 (Part-1) 42 80* 

2 Sulphur Dioxide (S02) mg/Nm• IS: 11255 (Part-2) 12 Not Specified 

3 Carbon Monoxide (CO) % IS:13270 0.037 Not Specified 

4 Oxide of Nitrogen (NOx) mg/Nm• IS:11 255 (Part-7) 58 Not Specified 

**•End of Report*** 

Remarks : As Per CAQM Specification/Guidelines 

APCS-Dry Pulse Jet Type Filter/Scrubber followed by E.S.P) 

FOR NEWC 

.l 

1. The test report refers only to the particular sample/s submitted for testing and listed parameters. 
2. Endorsement of the same is neither Inferred nor Implied. 
3. laboratory shall maintain the confidentiality of all Information related to the samples & test reports. 
4. Complaints about this report should be communicated within 10 days of the Issue date of this report. 
s. l'he report is not to be produced wholly or In part wllhout prior permission of the Managing Partner. All disputes subject to Ghazlabad Jurisdiction. 

Laboratory: A-1/156, Sector-17, (Swadeshi Compound) Kavi Nagar Industrial Area, GHAZIABAD- 201 002 (U.P.) 
Mobile: 9810430345,92055017881 Website: www.newconlab.in 
E-mafl: newconlab@gmail.com, newconlabfinance@gmail.com 
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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

(Original Application No. 797 of2024) 

IN THE MATTER OF: 
Gautam ..... Applicant 

Versus 
State of Uttar Pradesh & Ors. . .... Respondents 

KNOW ALL to whom those present shall come that !, Kunwar Jagat Singh Chauhan aged about 44 
years S/o Sh. Bhanwar Singh Chauhan working as Accountant with Shree Bhageshwari Papers Pvt. Ltd. 
having its Unit at: 9 Km Stone, Bhopa Road, Muzaffarnagar (U.P.) - 25 1 00 I (the Respondent No.7 
herein )do hereby appoint:-

ANUBHA V ANAND ARON, ABHINA V ANAND (Advocates) 
A-901, Apex Golf Avenue, Sector-! , GreaterNoida West, U.P.- 201 306 

Mob: 9811764256; 9582416270; E-mail: abhinav.legal@gmail.com 

(Hereinafter called the Advocnte) to be my/our Advocate in the :1bove noted case authorize him:-
• To act, appear and plead in the above noted case in this court or in any other Court in which the 

same may be tried or heard and also in the appellate Court including the High Court subject to 
payment of fees separately for each Court by me/us. 

• To sign. fi le, verify and present pleadings, appeals cross-objections or petitions for execution 
review. revision, withdraw, comprom ise or other petitions or affidavits or other documents as may 
be deemed necessary or proper for the prosecution of the said case in all its stages subject to 
payment of fees for each stage. 

• To file and take back documents, to admit and/or deny the documents of the opposite party. 
• To withdraw or compromise the said case or submit to arbitration any differences or disputes that 

may ari se touching or in any manner relating to the said case. 
• To take execution proceedings. 
• The deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all other 

ac ts and things which may be necessary to be done for the progress and in the course of the 
prosecution of the said case. 

• To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and 
authority hereby conferred upon the Advocate whenever he may think fit to do so and sign, the 
power of attorney on our behalf. 

• And 1/We the undersigned do hereby agree to ratifY and confirm all acts done by the Advocate or 
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes. 

• And 1/We undenake that 1/We or my/our duly authorized agent would appear in court on all 
hearings and will inform the Advocate for appearance when the case is called. 

• And !/ We undersigned do hereby agree not to hold the advocate or his substitute responsible for the 
result of the said case. The adjournment costs whenever ordered by the Court shall be of the 
Advocate, which he shall receive and retain for himself. 

• And 1/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by 
me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the 
prosecution of the said case until the same is paid up. The fee settled is only for the above case and 
above Court. I / We hereby agree that once the fees are paid, 1/We will not be entitled for the refund 
of the same in any case whatsoever and if the case prolongs for more than 3 years the original fee 
shall be paid again by me/us. 

IN WITNESS WHEREOF llwe do hereunto set my/our hand to these presents the contents of which 
have been understood by me/us on this day of 15 February 2025. 
Accepted subject to the terms o'fthe fees 

ANU~DARON & ~N~ 
(D/1848/2003) (D/76212007) 

(Advocates) 
~? 
Client 
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Abhinav Anand <abhinav.legal@gmail.com>

Reply/Response - Respondent No.7 (O.A. No.797/2024) - NGT (PB), New Delhi
1 message

Abhinav Anand <abhinav.legal@gmail.com> Wed, Feb 19, 2025 at 3:23 PM
To: rocz.lko-mef@nic.in, dmmuz@nic.in, ms@uppcb.com, "upgwd.in@gmail.com" <upgwd.in@gmail.com>

Sir, 

Kindly find attached herein the PDF copy of the Reply /Response filed by the Respondent No.7 i.e. Shree Bhageshwari Papers
Pvt. Ltd. in O.A. No. 797 of 2024 titled as "Gautam

 Reply - R7 - NGT (O.A. No. 797 of 2024).pdf

Vs. State of U.P. & Ors." pending before the Hon'ble National Green Tribunal, Principal Bench, New Delhi.

Regards,

Abhinav Anand
(Advocate)
Mob: 9582416270
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https://drive.google.com/file/d/1eWNpP-z7wEE4RU57CdsgrxUbZW3RU_ok/view?usp=drive_web
ONE
Typewritten Text
109



